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LOK SABHA

Monday, August 8, 1966|Sravana
17, 1888 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MRr. SpBAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Aecquisition of Russian Jets

+

*300. Shri S. M. Banerjee:

shri Nambiar:

Shri Bhagwat Jha Asad:

8hri 8. C. Samanta:

Shri M. L. Dwivedi:

Shri Subodh Hansda:

Shri R. S. Pandey:

Shri R. Barua:

Will the Minister of
pleased to state:

(a) whether it is a fact that Gov-
ernment have acquired three Russian
T.U. 124 jet airliners;

(b) if so, the price thereof and
whether it is in rupee currency; and

Defence be

(c) whether they are to be put on
regular passenger air service like
Caravelle?

The Minister of State in the Minis-
#ry of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) Payment is to be made in
Indian currency on deferred payment
basis. It is not in public interest to
digclose the price of the aircraft.

(c) No, Sir. The aircraft are meant
for Air Force communications squa-
dron. :
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shri S. M. Banerjee: May I know
whether more Russian TU-124  jes
airliners are to be had from Russia,
and if so, the number of such air-
liners?

Shri A. M. Thomas: I have already
stated that we are going to have three
TU-124 jet airliners from Russia.

Shri S. M. Banerjee: I want to know
whether in addition to these three,
some more are going to be purchased.

Shri A. M. Thomas: There is no pro-
posal at present.

Shri S, M. Banerjee: What progress
has been made in the manufacture of
MIGs in India? We are now purchas-
ing all these planes in the absence of
our own planes. What progress has
so far been made in the manufacture
of the MIGs? May I know whether
the production is likely to take place
during the Fourth Plan?

shri A. M. Thomas: The main ques-
tion is a limited one. It relates only
to the purchase of TU-124 jet air-
liners. As I have already mentioned,
these are for communications role. In
fact, for communications role, we are
also having at present about 10
planes, namely 2 Viscounts, 5 Avros
and two or three Dakotas. The Vis-
count planes which were purchased in
1956 have now become old and so. we
have to replace them. That is why
the purchase of these three planes is
being made for communications role.
As the hon. Member is aware we are
having our manufacturing program-
me for Avros in Kanpur.

Shri S. M. Banerjee: My question
was only this. We are purchasing
these planes in the absence of our
own planes.
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Mr. Speaker: They are having the
programme, But that does not arise
out of the main question.

Shri S. M. Banerjee: My question
arises this way because we are pur-
chasing these planes in the absence
of our own'planes. ..

Mr. Speaker: I have followed the
hon. Member. He is quite relevant in
certain respects, but that cannot be
answered under the main question.

SATET A1 OWNE AT 9
e go 124 fauma & @07y # ©F
g N Fw ¢ A Sogf
¥ us IEfET @€ & fF avewre
feafs & sa=y 929 #< arqmE #
- JETET AT S § W 3R e
S oEFAT g 1

Shri A, M. Thomas: In times of ur-
gent need we may utilise one plane
instead of another. But in this parti-
cular case, these are mainly used
for communications role, and for
transport of passengers. That is the
main idea with which we are pur-
chasing these three aircraft.

Shri S, C. Samanta: May 1 know
the seating capacity of these jets, and
what percentage of spare parts we
shall be able to manufacture in India
in the future?

Shri A. M. Thomas: We have also
made arrangements for the purchase
of spare parts along with the air-
craft. There is no question of under-
taking manufacture of spares within
owr own country. With regard to
passenger capacity, I would like to
mention that the service take-off load
is 36,500 k.g. with two engines flight.

Y qo ®To fgady: & STy TTRAT
ifmIdfmmaIN@Amam
w1 99g & fr giq 9 & fas I
O @ 1 i g 7 T w0 /@
& ¥ fod 7t f5@ o qw & amal
w1 W alk g, @ fFw e
ug ¥ frad o o
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Shri A. M. Thomas: I have more
than once stated that the purchase of
these aircraft is made with a limitive
objective. We wanted only three
planes and we are getting three planes.

Shri Daji: The hon. Minister had
stated that the production is being
stepped up. Is .it not a fact that

Jfrom January, 1985 up till now, the

whole production work has beem held
up at Kanpur, and not one Avro has
been produced from that date up tiH
now, and if so, may I know how that
fact squares with the statement of the
hon. Minister that production ig being
stepped up?

Shri A. M. Thomas: That is not se.
In fact, production had been held up
for some time because of the difficulty
in getting parts from abroad at the
time of hostilities. Subsequently, be-
cause of the union activities, there has
been some strike also there. The pro-
duction had been he!d up because of
that, but that was only for a brief
period. My hon friend Shri S. M.
Banerjee knows the entire history.

Shri S. M. Banerjee: There is =me
question of the employees’ strike; the
production is not there; no productiom
is going on.

Shri A. M. Thomas: We are trying
to fulfi] the commitments entered inte
with the IAF for the supply of both
communications planes and traimer
planes.

Electronics Industry

+

#302. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Defense be
pleased to state:

(a) the progress made in evolvirg
a programme for the development ef
Electronics industry in the country
with a view to attaining self-suffi-
ciency in the field; and

(b) the stage at which the matter
stands at present?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A gtatement is laid on the Table of
the House.

Statement

The Bhabha Committee in its report
have indicated systematic plan for the
development of electronics industry
in the country. The recommendations
eontained therein have been scrutinis-
ed in detail by a Committee of Secre-
taries with a view to determining the
type of components, number of
manufacturing units to be set up and
their target of production to be achiev-
ed. Action has been initiated to im-
plement the decisions of the Commit-
tee of Secretaries.

Meanwhile, Government had already
started implementation of some of
the recommendations of the Bhabha
Committee as they were taking shape
in those fields where immediate such
implementation was feasible, e.g.,
licensing of the manufacture of con-
nectors, switches, relays etc.

Aection has also been taken to ex-
pand the production of silicon devices
in Bharat Electronics Limited, Semi-
conductors Limited, Poona, and Con-
tinental Device Limited, Faridabad.
Bharat Electronics Limited are also
expanding production of valves and
other components and establishing
new production of certain items of
equipment. Approval has been given
to the Atomic Energy Establishment
in Bombay to set up a components,
instruments etc. commercial produc-
tion unit at Hyderabad. A number of
national laboratories and other labo-
ratories have been given research and
development problems  regarding
special components, e.g, batteries,
capacitors, microwave components and
various raw and processing materials
which will be required for the estab-
lishment of a satisfactory electronics
industry.

Sbri D. C, Sharma:
through the statement.

I have gone
It contains a
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host of names without giving any
precise information. What were the

precise recommendations of the Scre-
taries Committee that was set up and
how many of these have been imple-
mented?

Shri Hathi: The Secretaries Com-
mittee has, by and large, accepted all
the recommendations of the Bhabha
Committee. ’

Shri D. C. Sharma: May I know if
there is any desire on the part of
Government to add to the number of
those concerns in the private or public
sector which are manufacturing elee-
tronic goods, and when will our coun-
try attain self-sufficiency in regard to
electronic goods needed by us in the
defence and other fields?

Shri Hathi: The Bhabha Committee
has recommended a programme of ten
years by which time we can be self-
sufficient. So far as components are
concerned, licences will be issued
and are being issued to private sector
also.

Shri P. C. Borooah: What are the
targets fixed for electronic goods
during the Fourth Plan, and by what
time do we hope to achieve self-
sufficiency in them?

Shri Hathi: Rs. 170 crores is the
outlay for a period of ten years and
total production envisaged is of the
value of Rs. 1650 crores.

Shrimati Savitri Nigam: Is the hon.
Minister aware that many of the new
units producing very fine equipment
have been closed. or are on the verge
of being closed because of short sup-
ply of raw materials like copper wire
and other things?

Shri Hathi: I do not know if an'y
of these units which were manufac-
turing components of electronies have
been closed. There might be shortage
of raw materials, but I have no infor-

mation of any unit having been clos-
ed.
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Shri Shree Narayan Das: From the
statement, it appears that research
and development problems have been
referred to some national laborato-
ries and other laboratories. Have any
of the Indian universities been given
any problem to solve or investigate or
to carry on research?

Shri Hathi: Not the Universities, but
national laboratories, for example, the
Pilani Institute.

Guyana Independence Day
Celebrations

+
+#303. shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
shri Subodh Hansda:
Shri Madhu Limaye:

Will the Minister of External Affairs
be pleased to state:

(a) whether any team was sent by
Government to take part in the Guy-
ana Independence Day Celebrations;
and

(b) if so, its composition, the total
expenditure involved in  terms of
foreign exchange, the assessment of
the team about the attitude of the new
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Government of Guyana towards India
and her policies?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The delegation led by Shri
Dinesh Singh, Minister of State con-
sisted of the following:

1. Shri G. Parthasarthi, India’s
Permanent Representative at the
United Nations.

2. Shri S. Bikram Shah Direc-
tor, Ministry of External Affairs.

3. Shri Muni Lal, High Com-
missioner of India, Port of Spain,
Trinidad.

4. Shri Kundan Lal, Assistant
Commissioner for India, George-
town, Guyana.

The actual expenditure involved in
terms of foreign exchange, it is esti-
mated, was not more than Rupees five
thousand, although the final figure of
the expenditure incurred is still await-
ed from our concerned missions.

The new Government of Guyana
has a friendly attitude towards India
and according to our assessment, she
understands and  appreciates our
policies.

Shri S. C. Samanta: May I know
whether we received a special invita-
tion for it, and if so for how many
days our team remained there?

Shri Swaran Singh: We did receive
a special invitation, and as has been
the practice on the occasion of such an
important day of independence, of the
declaration of a colony as anindepen-
dent country, we have been sending
special missions headed by a Minister,
and on this occasion we thought that
we must participate in that great
day when this British colony was get-
ting independence. It was also neces-
sary for us to participate on this oc-
casion because the people there, the
majority of them, are persons of
Indian origin, as the house would no
doubt be aware.
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shri §, C. Samanta: May I know
whether other African countries also
sent such invitations and we have ac-
«cepted them and sent teams before?

Shri Swaran Singh: Yes, Sir. The
other African countries who are now
independent, when they shook oft
the colonial rule and emerged as in-
dependent countries, then on their day
-of independence, first day of declara-
tion of those countries as independent
countries, we did participate through
such special missions on the occasion
of the celebration of their emergence
as free countries.

s Ro ato T :  fzmaw gre &1
¥ AR ZAT R | W agt quAr
SR WeT 4 & mmaer e g fE
& &% s g f5 3aFr Aifer
g Afqat & 3= '@y € 7 afe
[T qg ATAH 9T Y § & WIeH gaT
R Fr ww fomer Y Aifagi g e
afeg gar E ar A g & 7

Shri Swaran Singh: I have already
said that we participated in it, and
I am very happy that we participated.
No apology for that is required. In
fact, it has been consistently our prac-
tice as I have indicated, to participate
on such occasions, these are great oc-
casions when a country becomes in-
dependent and shakes off colonial
Tule.

On the second question, how do we
know their policy, one of the main
objects, I think, which was a very
useful object, was not only to parti-
cipate on this great occasion and to
share the joy of these people when
they become independent, but also to
exchange views, and as a result of
this, T have made the statement.

=t SRt W W ¢ ferEr
F1 A2 g F a0 a7 210 By
s @ gaTe sfafdfudsa &1 ==
fafewr awwe & @ gAfa # AR
feemar a1 o owwia aafa =10 B4
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Shri Swaran Singh: The leader of
our delegation did have an occasion
to exchange views with Dr. Cheddi
Jagan; he also met the Government '
leaders and also the Opposition Lea-
der, Dr. Jagan.

Shri Hari Vishnu Kamath: Why is
he mum? The leader is mum.

Shri Swaran Singh: Because I am
speaking; two of us cannot speak to-
gether unlike Members of the Opposi-
tion. We observe greater discipline.

Mr. Speaker: When he is answering,
why should he interrupt?

Shri Swaran Singh: On the question
of the electorate, this matter has come
up before.this House on an earlier
occasion also, and I would like to re-
mind that one hon. Member of this
House, Shri Bakar Ali Mirza, had
gone to this country at the time when
elections were taking place; we have
always held the view that the electo-
ral system which has been intreduc-
ed by the British Government, does
not give results which reflect  the
true opinion, and we have always
held the view that this was not pro-
per. This view -was again reiterated
in several contacts that we had with
the Guyana leaders, and we have
al'so always expressed our viewpoint
in this connection to the colonial
power.

Treaty on Non-Proliferation of
Nuclear Weapons

+
Shri Shree Narayan Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri Liladhar Kotoki:
Shrj R. S. Pandey:

*304.
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Shri- R. Barua:

Shri M. K. Kumaran:
Shrimati Maimoona Sultan;

Will the Minister of External
Affairs be pleased to state:

(a) whether any, if so, what pro-
gress has been made in the direction
of having a treaty on non-prolifera-
tion of nuclear weapons since this
‘question was referred to the 18-
Nation Disarmament Committee by
the UN. Disarmament Commission
composed of the entire membership of
the UN.O;

(b) the latest position with regard
to subscribing to the Partial Test Ban
Treaty by all nations;

(c) whether any, if so, which
nations have carried on nuclear tests
notwithstanding UN. General As-
sembly  resolutions on the subject;
and

(d) whether any, if so, what posi-
tive efforts India has made towards
achieving the above objectives?

The Minister of External Affairs
(Shri Swaran Singh): (a) Since the
meeting of the Disarmament Commis-
sion last summer the TUnited States
and Soviet Governments have present-
ed separate draft non-proliferation
treaties. Both these Governments
have subsequently made certain ad-
ditional proposals on this question.
The U.N. General Assembly at its 20th
session adopted a resolution  which
inter alia listed the principles on
which a non-proliferation treaty
should be based. The mnon-aligned
countries have also put forward their
views and proposals in the matter.
These various praposals are still under
consideration by the Eighteen-Nation
Disarmament Committee.

(b) No progress has been made
recently towards securing universal
adherence to the Partial Test Ban
Treaty.

A(c) Despite UN. General Assembly
resolutions  condemning all nuclear
weapon tests the United States and
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the Soviet Union have continued teo:
conduct underground tests and France:
and the People’s Republic of China
have conducted nuclear weapon tests-
in the atmosphere.

(d) India has consistently made
efforts to secure agreement' on the -
early conclusion of a comprehensive
test ban and a treaty on non-prolifera-
tion of nuclear weapons in the:
Eighteen-Nation Disarmament Com-
mittee and in other international
forums.

Shri Shree Narayan Das. May I
know whether as a result of these
conferences and negotiations between:
these nuclear powers, indications are
available that the  existing nuclear
powers would be able to give an
undertaking that they would not sup-
ply nuclear weapons as well as nu-
clear weopon technology to other
countries?

Shri Swaran Singh: That is a very
important aspect of non-proliferation
and all these things are ingredients,
passing possession of any of the nu-
clear weapons to any non-nuclear
power and also the second question
of sharing know how with any non-
nuclear power are very important’
features of any non-proliferation -
treaty, but unfortunately progress in
this respect has not been up to the
expectations of the international com-
munity.

Shri Shree Narayan Das: In view of
the prevailing world conditions as well
as the emergence of China as one of
the nuclear powers and the attitude
of China with regard to the problems
of war and peace, may.I know whether
the Government of India thinks it a
practical proposition that there would"
be a comprehensive ban on tests as
well as a comprehensive ban on pro-
duction of nuclear weapons?

Shri Swaran Singh: It is true that
the reasons which the hon. Member
has mentioned are very serious impe-
diments in the way of a successful”
conclusion and negotiation of the type-
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of comprehensive treaty about which
the hon. Member has made a reference,
but at the same time, if the world is
to be saved from the nuclear holo-
caust, efforts have to be continued in
this direction to ensure non-prolifera-
tion and to save the world from the
threat from nuclear weapons.

o WA WA © TIAT S
F darg 1 AvA F oy qgE A
frwef s &Y @q § oI
gEAAT 7% & fF uF ar I are wifow
THEAAT T FA & a7 g d5% #
Ig AGHS @1 & ! & g ATHAAT ATR_AT
Z % o9 a% @& dowi § @ifaug
w9 e # ¥ fRw oA A
o @ & wfas ¥ wfaw v W
T F A F AR afaw ¥ wfes
TERA FT E FA F qAWAHA ? o
7g w8 & f o7 9 agr Ta9 o ArE
it & T9F orw faarg 99 @A F
R T oA @ ?

Shri Swaran Singh: 1t is true that
for any non-proliferation treaty to be
negotiated and finalised, the two main
super nuclear powers, namely the
United States and the Soviet Union,
have to play the dominant role, be-
cause those are the countries which are
vitally affected by any such agree-
ment, but at the same time, it must
also be remembered that the group of
non-aligned countries which is func-
tioning in this Eighteen Nation Dis-
armament Committee also have an
important role to play because they
can make suggestions for the conside-
ration of the two main nuclear powers.
I would like to say that the lack of
progress is due to two major factors,
if I may say so. One, the persistent
East-West differences in regard to
nuclear sharing arrangements under
NATO and two, the refusal of the
nuclear powers to recognise the need
to incorporate provisions calculated to
halt and reverse the axms race. These
are the two main considerations. I
would hesitate to comment as to which
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of the two countries has rejected the
proposals made by the other.

steo ATo fEAdt: wAl wRaw A
St guard & &, 3% mare, afz &
Y g, a1 39 gfg qv wifeee 7 o
gae) fed ¥ & S = TEar §
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39 FFEg H ArAEd gE &) afe
W gE &, A Y 3y 919 @ ] fF ofs-
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AR qrfeeE F 9 57 TFHI Y af
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Shri Swaran Singh: There was some
information that an agreement is con-
templated or has been concluded bet-
ween China and Pakistan for enabling
Pakistan to set up some atomic reac-
tor, but we have no information that
there is any talk or any agreement
between China and Pakistan whick
might enable Pakistan to get atomic
weapons or nuclear wsaapons from
China. We have no such information
and it is very unlikely that such a
thing would happen.

ot wo & fEQ: ¥ ¥ ww qov
o7 f5 F1 W g A fa) ueer
¥ 3 . ¥ fomr-ody 71 § f5 afe 6=
R qrfseara & 9 & gfeg $1 gama
g &, @ SERT TF-gqw ¥ fou Frfew

S FT ST

st fag: T g A Ry A
2w ¥ fear-adt A Fr & 1

Shri Hem Barma: May I know if it
is not a fact that Pakistan has already
decided to build a nuclear power sta-
tion somewhere in Fast Pakistan with
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Chinese collaboration with- a view to
produce a fire atom bomb by 1968 and,
if so, may I know whether this fact
has been brought to the notice of the
Disarmament Commission as also the
notice of the United Nations Organisa-
tion by our Government that non-
proliferation under such circumstan-
ces generated and created by Chinese
intransigence is only a mirage that
these powers are aimlessly and fruit-
lessly chasing?

Shri Swaran Singh: The first point,

‘that is mentioned by the hon. Mem-
ber relates, according to our informa-
tion, to some talk or agreement about
establishing a nuclear power station,

. . (Interruption.) but that
does not mean manufacturing or mak-
ing of any nuclear device or an ato-
mic bomb; the two need not be related
‘to each other,

Shri Hem Barua: Pakistan has al-
ready announced that she will pro-
duce first atom bomb by 1968; and
this collaboration with China has
also been announced by Pakistan. and
that they are building a nuclear
power station somewhere in East
Pakistan. .

Shri Swarap Singh: I must confess
that I have not seen any statement.

Shri M. L. Dwivedi: That was in
#he papers.

SLri Swaran Singh: Nuclear power
station is one thing and the atomic
or nuclear weapon is quite another
thing,

Shri Hem Bartla: Pakistan has al-
ready announced that also,

Shri Swaran Singh: T have not seen
any announcement by the Pakistan
Government that they are establising
this power station or any other power
station for manufacturing an atom
bomb In fact they have al-
ways said that they are not in a posi-
tion and they have no programme of
manufacturing an atom bomb.
~ An hon. Member: Suspicion.

Shri Swaran Singh: It is quite
another thing if we have suspicion
or if the hon. Member has suspicion.
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But I am answering on the factual
side, that there is no guch announce-
ment. T :

Shri Raghunath Singh: That was in
the newspaper; we have copies of the
newspaper.

Shri Hem Barma: Would you please
ask the Intelligence Department as
also our diplomatic missions in Pak-
istan to probe into this matter and
find out the things in detail?

Shri Swaran Singh: We have prob-
ed, we are not sitting quite over it.
I am saying with a certain responsi-
bility, we must distinguish between
the two: establishing a nuclear power
station and production of nuclear
weapons or atomic or nuclear bombs.
Let ug not confuse the two. It may
be that they may have some pro-
gramme which they are hiding from
the world; that I cannot say. But
the question of the hon. Member was
a precise one, whether the Pakistan
Government have announced that
they are going to produce an atom
bomb, to which my reply is in the
negative. The second part does not
arise. It is true that it is difficult to
achieve non-proliferation, but the al-
ternative to this would be nuclear
holocaust.

Shri P. C. Borooah: Since our late
lamented Prime Minister, Shastriji
declared that India’s self-abnegation
in relation ‘to nuclear weapons could
not be considered a commitment for
all time, since accord on non-prolife-
ration of nuclear weapons at the 17
Nation Disarmament Conference is
yet a far-off thing and since Pakistan
and China are going ahead with their
nuclear programme, may I know what
circumstances are in contemplation of
Government when a reversal of the
present policy on atomic weapons can
be considered? '

Shri Swaran Singh: Tet there be no
hesitation and confusion on this issue.
We have very categorically stated
that India’s policy in this respect is
to develop her nuclear energy for
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peaceful purposes only. We should
not fall a victim to this kind of pro-
paganda. Even Pakistan has unfor-
tunately starteq making allegations
against us with a view to create mis-
understanding in the 'minds of friend-
1y countries. Our policy in this res-
pect has been very categorically
stated by the Government at the
highest level that we are developing
our nuclear energy only for peaceful
puposes and that policy continues.

Shri Hari Vishnu Kamath: On a
point of order, Sir, I remember the
Prime Minister stated recently, last
week. that the policy of the Govern-
ment with regard to the development
of nuclear potential is constantly under
review. The impression created by
the Minister now is that it has been
categorically stated. ‘What has the
Prime Minister got to say in this
matter?

Mr. Speaker: That is the policy up
till this day. It is under review for
the future.

Shri Harish Chandra Mathur: Is it
a fact that recently the U.S. Govern-
ment expressed great concern over
the development of our nuciear power
und we were at pains to explain to
the U.S. Government—Ilast week our
representative in the U.S.A. explain-
ed that we are not going to manufac-
sure any nuclear weapons. Is it

- correct?

. Shri Swaran Singh: There i1s no
question of any Government expres-
sing concern. Our policy in this
respect is well-known. There was no
special occasion to reiterate that
Dolicy.

Shri Harish Chandra Mathur: I only
want factual information whether :t
ig correct that Mr, Banerjee had gone
and explained about the recent deve-
lopments, that we are not doing this
and that, and that the U.S. Govern-
ment need not feel exercised about
it,

Shri Swaran Singh: The House
would no doubt be aware that Pakis-
tan has lately circularised a note say-

Oral Answers SRAVANA 17, 1698 (SAKA) Oral Answers

3134

ing that India has embarked upon a
programme of developing a nuclear
‘device and made a reference about
this to the United Nations also. A
copy of that has gone to the 18
Nation disarmament Committee. Seve-
ral enquiries were made by severai
countries as to what is our attitude to
this statement of the Pakistan repre-
sentative. Our attitude is quite clear,
that Pakistan has made this incorrect
allegation against us, and whoever has
enquired from us to them we have
clarified our position. In that connec-
tion our representative did have some
discussion with the U.S. authorities.

Shri Liladhar Kotoki: In view of
the fact that proliferation of nuclear
weapons by China is a direct threat
to India and in view of the faet that
China is not a member of the United
Nations, may I know whether the
Government of India have taken up
the matter with the U. N, Disarma-
ment Commission or the 18-Nation
Disarmament Committee to devise
special measures against this threat
to India; if so, with what result?

8hri Swaran Singh: The - Disarma-
ment Commissiont is not to devése any
special measures to protect any coun-
try or to lock to the special require-
ments of any particular country that
might face any nuclear threat froo~
another country. The scope of func-
tions is defined by the resolution
under which the 18-Nation Disarma-
ment Committee has been constituted.
But this question of the nuclear ex-
plosion by China did come up for
discussion there and a great deal of
concern was expressed by a large
number of countries about the deve-
lopment of nuclear weapons by China
and the threat, on account of that, to
international peace.

st TR ¢ WA "R,
# g ST STRaT E e 3T
qaT @ ¥ faweg § #T 7 wgAT A
T AR FET A T 7 gfeewmr
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FT Y AT AT I R FA &, &7 T
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X OR 5T ag g3 F1 I WAk
IO T AR, A ;T g F oSN
T w1 3w wiwm R ? afz g, @
| FFIT IS FAN fF 6@ wfw
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Nt & fag : @y o 7 & aqm
FaAt S maF 5 T
¥ F qafeds It fagg a7 Y Afa
g 59 # ¥ wfex fean, S @@
G N IR FET 3G B & T [T
% T FT HYF) AT TEY AT AR |
AN M g agT F M § &
I AU W F AN F o gw @
N FT @WE AR T B wmifs
NI F IR AR I FT W @
AT FL ar 98 gAY IF q Fare
it R & g9y 7 q17@T ) g, q|
3 ¢ far @Y ST FY a3 faw amat ¥
T TG T | afeF 78 o qwT
TR qET § AR W F qanfeds w9
% g% g8 TIT AR OF fone g
wfer < @@ F& F9 T AR
T F gafeet |

ot TR © AR JEeT,
FTFA TF I FE A QG T A
<1 ¥ @g g e e § oA &Y
HYST F TN (FUT | AT AV CF 9T
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IREN Ay F | Ao I
2 ) & 98 7 aum U=y A€t fFam)

o Agea - 7 & Y s -
HTF F@T g fF segiv ween A fram

Shri Swaran Singh: If he takes it
that way, I should not have said that,
particularly when he has no shirt and
he cannot....

wEAs WG T WY AT FgT AT
a1 f5 a s ag 8 I@d 9= a7 qav
1§ 3% 9gaT grag) ?

Shri Swaran Singh: That was fac-
tually also correct.

Shri Kapur Singh: Apart from
preaching non-proliferation and par-
tial test ban treaty, what other seri-
ous steps do the Government propose
to take to defend ourselves against
imminent nuclear blackmail and
threat? This is what the House
wants to know and not the other
inanities.

Shri Swaran Singh: This question
is about disarmament and non-proli-
feration. About our defence pre-
paredness I am sure that the hon.
Member and the House are aware of
the statements that have been made
from time to time by my colleague,
the Defence Minister. I have nothing
to add to- what has already been
stated by Shri Chavan in this con-
nection.

TN AEEA T | W feg
T FTR
+
*306: =Y ¥R T FIIT ¢
= TRATAA :
ot 7oA fag :
Mo TR et
T R 7 g TOX A7
FT G 5
(F) wmragaw fF wra @
WAT & §AF I ATEHA  OFIE
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¥ T® TR FESAE AT WG AHA
AFET T AT

(@) afz g av T Frmma qav
S qTHA G g TAT AETA L F
a1¥ F FqT FHATET FTE

() = fafewr a@= 3 37 FI1-
T 9T &q7 #1 arfew ¥ ¥ foU
e far ¢ ot

(o) afzeh, a1 sa F v § g7~
%1 ar sfatwar g7

FRfyewm wrm A T
(st feam fag): (7) ok (@).
TG BT 79T o WITHA ThIE {
44 TEET, 5 3 AR 29 GRWTE
fow &1 g7 SEATEST § 39 9a %1 wfaar
& 1 fr T amanst 7 wify faoig =7
faet 4f 1 FFET TEEST #1 OHIE
AR 2 H AT AT HFATE ¢ GRS
i & 9 Y@ o A 75 & o e
aIEFe e A yH=Iw AU & @y

@ ¥ F §w A WY ¥ Iq% A

7 wfweagsg F@ 1| T 99 9@ T
ot oF wfx § 1 FF SR 1965
FgF Teg wae afq § amm faarar)

() S, A&
(%) o A& ST

N EFA IR FGAW ¢ K A
e g |1 @A T F FEemal
¥ g W OOAT § AT IF FTIGTE
3 oY arq faer & f fred waw! awt
§ 9g AATIE Y & ARTAVE F1 &
F@ F g FTarS FT @ 7

- sifedw fag: T o fam
¥, 9, WAL AEITE, A FI W ARH
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woqw WEEW ¢ I § W
I faardl 7 gfee AT & 7
=t feem fag : o1, 871

sgen T g™ . &} ag I
g g fr A =e & fadw o
F Qe ¥ WY agi § 9% afafafe 6@
THTT FT ARMHI &7 ATHA H Fodv
Tt § M ;T T AT ¥ @Y
faEle FX R & 39 % 99 § wIig 9}
NFE@arfaa g ? afeg, Nagam
gqg forg 7 M T ¥ SR
q&i %1 F1E ara faar € 7 afe g, Ay
FtT |r?

MNfeAmfag: E@ @ araY
1€ e AGY AT &1 A F ggh
agt & 8 °w 99 fod ¥ fF ag &
QTATA 39 FT AT X T AT, 99 F
a § Y formr a1 7R FrE a@
St % @ I Ay faar 9t s 3g
T F AN &, TG F A AT /7
fs g uF frara o foel & 2%
fog w1 g g9 far B

PR T wFgAa@ A geT
o 7T STCq GTHTL FY IR 9 foraw
g7

e WEAG . IR FaT 5 AR
% o7 ) fq€, T wemE WX
g ¥ ak ¥ fag €1

=t FOR T TG ¢ it @ s
fafg st eFr . . . .

woaw wREE : ag W IR we
2 f firama aiRg ot § agr W+
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T e F 99 9 ¥ 9 ST
qaT & 5 ag gaem qar 4@ g%
N OY R Y dEfaT T/ @Y §
T I T THR FT 2UEE FT FH
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efgFr G aE T 7

@t fom Vag @ weae ey, Gar
wgT qAtfea A€ grn v S W
& AEIfE M0 997 WY & 98 (a8
#Hag A '

S TRHRATAZ : HT9 FWTRE S
o€ @7

oem A ¢ IR Fr & fE
ggﬁwﬁml Tg T A #W
1

Shri Swell: May I know whether
the deporting of the Rev. Michael
Scott has led to the improvement of
the situation in Nagaland and whe-
ther the reported resignation of the
Ao Ministry is a step towards the
improvement in that direction?

Shri Dimesp Singh: The hon. Mem-
ber has referred to the reporting of
Rev. Michael Scott . . .

Mr. Speaker: One is “deporting”
and the other is “reporting”.

Shri swell: They are both in diffe-
rent contexts.

Mr. Speaker: The first is the
deporting of Rev. Michael Scott......

Shri Swell:. .and the second
is the reported resignation of the Ao
Ministry, .
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Shri Dinesh Singh: The Govern-
ment felt that the presence of Reve-
rend Michael Scott in Nagaland was
not helpful to finding a solution and
as such he has been sent out. We
feel that it was a good thing for him
to have been sent out at that time.
So far as the position of the present
ministry in Nagaland is . concerned,
that is a matter which is being dis-
cussed in the Assembly there.

Mr. Speaker: Has his
proved the position?

going im-

Shri Dinesh Simngh: 1 said that his
going has improved the position.

Shri Daji: In these papers any
letters addressed by Reverend Michaed
Scott to (a) Pakistan, (b) any other
foreign power and (c) regarding
training of underground Nagas dis-
covered?

Shri Kapur Singh:
ticular.

China in par-

Shri Dinesh Singh: I am afraid, [
cannot say categorically off-hand, but
so far as my information is, there
are no specific letters to any powers
but general letters which have beem
circulated to other governmentsa

Shri Tyagi: Will you lay them on the
Table of the House?

Shri Daji: It is not off-hand.
Notice has been given and we are
entitled to a reply.

Bhri Dinesh Singh: As I said, from
these 44, so far as my information
goes, there are no specific letters to
other powers but general letters
which have been sent to all the
powers and which have been circu-
lated to many foreign countries.

Shri Hari Vishnu Kamath: What de
they mean by not specific, but gene-
ral?
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8hrl Daji: Will the letters be pliced
on the Table of the House?

Shri Dinesh Singh: I think, it might
be better, if T may suggest, that we
ghall place it in the Library.

Mr, Speaker: That ig all right.

st wgare fag: & 7 strA
T § R arsE e w oA
Tr% fen ¥ W 3% Y@ An A E
o 7, A qreE e ¥ owea A
AW TETHT AT FHT T T B
TN TF €T 2R Iovar & fF am
i oA TR A o Afd TR
E #7 SR W A § fed
AT G FY 0TS G w? -

Shri Dinésh Singh: It is a sugges-
tion for action

st e : & 7w arn
AT 3 o Ry T X O @
# wiafafen) & g9 ¥ v fafew goe
® W formr &, 9 3@ W ES gU T
THT 1 faag wIET WL § 07
sEra o & 7 afz gf, Y 9w g
Y wr wfafwr & ?

sitfem fag: s fFqre ¥ @g
& 5 frdwna A R &

WA Wt w7 fedr
a7 §? ’

Shrimati Savitri Nigam: It is very
clear now from the various state-
ments and letters published and
printed by Reverend Michael Scott
shat he is in constant negotiations
with the Naga rebels. Does the hon.
Minister not think it proper to inform
the British Goverrment and seek
their co-opration in putting an end
to this sort of activity which is very
much against Indian interests and in
every way our affiliation as a mem-
ber of the Commonwealth?
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Shri Dinesh Singh: The situation
in Nagaland is our internal problem
and we would not like any interfer-
ence from any other power.

Shri S. M. Banerjee: May I know

whether it is a fact that befare
Reverend Michael Scott left India
there are many letters in those

‘letters, which are in the possession of

the Government, which he addressed
to the various countries giving them
the picture that Nagaland is a sepa-
rate entity and should remain sepa-
rate? That is exactly what he is do-
ing from England, ’

Mr. Speaker: The letters are being
placed in the Library.

Shri S, M. Banerjee: He is still
influencing the Naga rebel leaders
who are likely to meet the Prime
Minister for demanding a separate
Nagaland,

Shri Dinesh Singh: It is true that
Reverend Michael Scott has been
pleading for a separate Nagaland.

Mr. Speaker: Is he still influencing
the Nagas to demand a separate
sovereign State? -

Shri Dinesh Singh: He is obviously
in touch with Phizo and others and
I suppose he continues to take the
same line. .

Shri Hem Barma: Is it not a fact
that Rev. Michael Scott has already
started his campaign of slander and
lies against India with headquarters
in London and he has proposed that
he is, very recently, approaching the
U.N. Secretary General to be an arbi-
trator in the Indo-Naga dispute, as
he calls it, and, if it is so, it is not
a fact that the Rev. Michael Scott,
who enjoyed the Congress hospita-
lity for a couple of years in Nagaland
and did all the mischief he could do,
is continuing to do the same mis-
chief from London, and may | know
whether our Government are going
to approach the British Government
and tell the British Government
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point blank that the Government of

India will never tolerate this un-
friendly act? *

Shri Dinesh Singh: We can tell the
British Government if it is so desir-
ed. But the British Government is
already aware of our feelings in this
matter . .

Shri Hem Barua: You will not tell
shem (Interruption).

Bhri Dinesh Singh: Even when he
was here, the House knows that he
wrote the letter to the Secretary-
General and the United Nations and
no action has been taken on it. It
3s quite a matter in which we can
certainly request the British Govern-
‘ment and inform them that this is
happening. The statement has been
made here and they know it. The
Prime Minister has already mention-
ed it to the Prime Minister of the
United Kingdom. I do not think it
would be desirable to take it up in
any stronger form.

Shrimati Savitri Nigam: The reply
©of the hon. Minister was very wrong.
It may be an internal matter. But it
concerns us.

_ Mr. Speaker: The question is whe-
ther it would be profitable as well as
desirable if our present sentiments,
strong as they are, are conveyed to
the British Government just at this
moment,

" The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): If/1 may intervene, I have
conveyed this to the British Prime
Minister,

Shri Hem Barua: I could'nt follow
dhe answer,

Mr. Speaker: This has been con-
veyed to the British Prime Minister.

Shrimati Savitri Nigam: What was
the reaction?

Mr. Speaker: How can that be said
mow? Shri Bhagwat Jha Azad,
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S8hri Hem Barua: The hom. Minis-
ter of State for External Affairs said
that we can communicate but they
already know it. The Prime Minister
says that she has already communi-
cated it. The question arises as te
what is the reaction of the British
Prime Minister to our Prime Minis-
ter's suggestion. What is his reae-
tion?

Mr, Speaker:
Azad.

Shri Hem Barua: She is om the
point of getting up and telling us.

Shri Bhagwat Jha

Y TR W W AEEE
TSI HE F 9 qaqeq FT qHUA &
ge f5 TrmEts & wwaw g
st qrad g, afE 6 o sme
& fas g ok e FE-
&ou Fr U F foa, I ooy 7 faa AT
2, ATCAT TR ANEE &Y gAY AT-
o gl § @ 39 & fad S|y
FqET AfgSTC AT § AR gOR GHEA
wat gy = faereer & 9TA T4 A ST
q F FrEwE WA AREd |
T ¥ g a9 FL W@ &, F St Avgaw
g fr g8 A qufy § aww wTAT

WY

=it feAm fag: waw W,
[T ATEEA ThE T ATAS A
oI ¥ A8, afew w1 faot & feeedy
FW@E B o TG O W, q@ W
W A, N g & 9, fafew wde
¥ FL Y| T T W A gIR =A™
&, gar wur wev ¥ fafew swm W
N g a9 a1 IR AEA 0
AR N SN § AT WeT WA A
G It €, T H ITF WA G g

wgi a% fafew mase F1 FgA
FR@@Igs & =R
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& # T &1 agEw @E A 94
=« e &1 agt a3 s frar o,
T qWT AT OF gL AfHRA T IqHT QA
guea W fFar a1, S T se
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Tt NI |
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+
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st AT gaar
=t Ho Ho AR :
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(%) dacaeeat & foemaes &1
fa2oi § 4S5 9T g w1 F &
IO 7, FT 6T g AT T arfEea
837 F qveT w1 fazwi ¥ 9@ F
afT 70T &1 FIq A% AiFEAE
AL F @A FH & faq ® a8
1 ;

(&) #a1 OXFIT 39 a9 T A
Wge AT § fa e & awa F1 gAar ¥
Wil & g7 Tgd Afaw goaam w9
e s @war g A .

(7) #r ¥R w1 fAr @
Faeened 6T ¥ fwl # o1 wreed
A A ARG, A TWFT Y
wTow fagr s ?
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The Minister of External Affairs
(Shri Swaran Singh): (a) and (c).
The Government of India send good-
will and special delegations of Mem-
bers of Parliament and other impor-
tant persons to explain our view-
point abroad from time to time.
This is a continuous process and the
Government have not discontinued
sending such delegations abroad.

(b) No, Sir, the Government are
fully aware of the utility and impor-
tance of such delegations during
peace time.

o w0 fEadY: O IeniwT
AT 9T I AT AT § I H q<E )
F 97T ¥ 439 A F4T F1E AT GHR
3 frve forar @ ar Y|y ST F@TE
21T AT F 1T IEFAT 2 Il a1 ST A
ST 4T § 7

=t w70 fag : sEE@ S® A
fats oz & f5 @@ wmdm wE
TF ¥ UF w6 & A 3w A qu wEf-
g7 F1 TIAT § 59 T AL WA FEAT
aga afeq § s g W 70 g f S
ST 7R aA & {7 9% <5 w4 fan
AT @ " W Fi wgr g Afaw o
FTE AT 1T § Fgl & e ¥ T
< gzl & fau F17 Arga sara 79
ZAET E, IARCAN @ | AT agq
¥ 95 AvEAX @iggia i al sAq A
fom & garfeas e 30 fo ag wmag

| SATeT =S, F19 T gRa 34 F1 f@Taq
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Shri Shivaji Rao S,
May I know whether it is a fact that
the delegation to be led by Sardar
Ma’ithia on the request of the Prime
Minister has been put in permancnt
cold storage and if so, why?

Shri Swaran Singh: I shall look
into it. If the hon. Member had
enquired from me earier, I could

bave found out.
off-hand now.

I cannot answer it

Shri S. C, Samantd: The hon. Min-

ter said that, along with M.Ps., some
othar parsons als» we-e sent. May I
know their number—non-officials or
officials—and whether thosz teams
tried to counteract tha Chinese anti-
Indian propaganda alsa?

Sh-i Swaran Singh: 1 cannot give
the number as has been enquired by
tha hon, Member. 1I¢: is a fact that
these dalegations, when they went
abroad have explained our position on
all the important issies that face us
and if I 'may add, they have produced
good results.

Shri Narendra Singh Mmhida: May
I know whether an invitation has
been received from Nepal for MPs’.
visit to their country and also whe-
ther the Government js thinking of
sending a delegation to Ceylon?

Mr, Speaker: That is a different
thing aliogether. The main question
re.ates to general policy.

WETR WLTT : WL FTAL qRA

W or@ W7 A K 99§ w7 AW
E LUK ]
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s AT W ST IR N
w4 T @y fosewew w5 ssqifar
uT % fag & g7 & o fasy
feat ¥ w7 woAr Aifa A TWEE F
fow sfafafumves aige mam a1 @1 39
& g1 aga w1 F19 fwar W@ afe
o (¥ sfafafamvsa wr ¥ faziv
fagwit & wow weafww falmwa #
qa qrEs @A @1 F g FAOFATH 0
g & ¥ fasewuedi #1 a1ge =3 F
F 1 ST F A § 3T AT &1 &
@ W13 & 39 % 05 geew & &
HOT AT & T R0 WA MT AqET
Y a1 F1 &g f99H OF 7 HI OF
T ?

sieriie : & oA e ¥
TERa § A7 & A% § 33 F71 &40q @Y -
&1 fa=ar «=ar )

Y FIAET ™I ;AL AT
focewvsa 39 W € WA F7 aw w.%
fedda g7 & @4 me §, a7 e,
I T I g QT8 & grad
1 AT ?

Shri Swaran Singh: I have receiv-
ed = reports—written reports—from
certain  dzlegations. I have met
generally the leaders and other mem-
bers of the delegaticns after their
visits and they have given me the
impressions of their visit and I have
got some record about those also. I
do not thirk that it will be proper

to place them on the Table of the
House.

Shri Hari Vishnu Kamath: Is it a fac®
that the periodical despatch of such
d:legations to cotintries all over Lne
globe is often dictated or at least in-
fluenced by the consideration tiat
many of our missions abroad are some-
what malfunctioning o- at least not
functioning as well as they should,
and if so, what measures are being
taken to gear up those missions @
proper activity?
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Shri S8waran Singh: 1 am sorry 1
cannot accept what the hon. Member
hag said. Our desire to send these
missions is becausz we want lo sup-
plement ¢he efforts which zre alrcady
being made by these missiuns. Mec:n-
bers of Parliamen: being elecied re-
presentatives of the people can put
across and supp!ement and comp.e-
ment the efforts which are alrcady
made by the missions.

Mr, Speaker: Is such supplement-
ing aad complementing of those acti-
vities necessary?

L 3

Shri Hari Vishnu Kamath: I agree
with you. The Hous: does co. You
should pursue thz matter. Please pur-
sue the matter, Sir.

Shri Kapur Singh: The hon. Minis-
ter hag said just now that he is scruy
he cannot ac ept th: sugge:iun made
by hon friend Shri Kamath. Are we
to understand that it wili make nuim
happy if he cou!d accept thc sugges-
tion madz by Shri Kamot namely
that our missiong ar2 malfirnctioning?
That is what | want to know. Let
it be mad: clear.

Mr. Speaker: The hon. Minister
hag said that h2 cannot agree with e
hon. Meamber.

Transmitters for Border Areas

+

*308. Shri Lilathar Kots%i:

Shri R. S. Pandey:

Shri R Barua:

Shi Subolh Hansda:

Sh-i S, C. Suman‘a:

Shti Bhagwat Jby Azad:

Shri M. L. Dwivedi:

Shr; Lakhmu Bhawani:

'Will the Minister of Information and
Broadcasting be pleased to state now
the programme of installing network
of transmitters in the border areas is
being implemented ?

Ths Minister of Information and
Broaicasting (Shri Raj UGahadur):
Pending finalisation of the Fourth
Five Year Plan of AIR, the Plaruing
Commission have gpproved instilla-
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tion of 19 high power mcdium wave
transmitters for improving service :a
bordar areas. Eleven' iow p.wer
medium wave transmitters for NErA
and 2 low power medium wave ¢rans-
mitters for Nagaland hav: alsc beeuw
aprroved. Arrangements f5r procvre-
ment of equipment for all th2 afore-
mentjoned projects have nbeen :Anulis-
ed and orders placed. Cue of the
11 low power medium wave stationg
in NEFA has also bzen put 1nta ser-
vice at Passigha: with effect frem 6tna
Mar h, 1966. Preliminary wutk n
connection with acquisit‘cu ¢f Jand
and construction of buildings for
the equipmeri at th2
various centres have already L2cn
taken in hand and th2s: Drojenis
would be commissioned successively
in abou: three years time.

Shri Liladhar Kotoki: May I know
the names of the countrieg feom which
the equipmant has b2en abuanead. aud
the cost of th2 equipment?

Shri Raj Bahadur: Some of these
are from Japan and investizatione in
regard to the others are proceading.

Shri Lilidhar Katoki: May I know
th> capacity of these transmitters and
whethar they will be ab e to counter-
act the high-power transmitters of
foreign countries like China and Pak-
istan?

shri Raj Bahadur: Out of the ten
whizh ] have mentioned in the first
part of my reply, s2ven are 100 k.w.
medium wave transmitters and the
remaining three are 50 k.w. m:dium
wave tfansmitters.

Shri R. Barua: May I know whether
Government think that after the in-
stallation of these transmitters, we
shall be able to counteract thz power-
ful propaganda by China?

shri Raj Bahadur: They will make
a lot of improvement. ’ :

s aro feidr ¢ § qoAT TIRAT
ffread 1ooof§a§ra1§a_irgﬁ_i
a1 & grewied qma R § 490
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39 & q4g F 74T WA § FE aqarar
f= E‘R.ﬂﬂ'fwfa'w%,ﬁﬁ%ﬂﬁ
o1 14T HX F9 TF a8 AT TG ?

ff T agET : 98 ST NEFTF
gt afer Arfsam qa & gimfied § | 99
& qr ¥ wen & 5 37 Fv AT @9 67
5 sfas & aT 68 & W # 5T ST
AR FATT 68F 79 § 4T 68 &
F1fE a9 &1 ST, TF FAw
W TF TART H

STAFEE | FAF 0 AR
TATART F FAATC gAR A HIRIEa
# it & G 50 giEwHes 1
#T 7 & & ag ST Srgan g e
AT & FLATL IT FT F@T 7§ AR
34 & sag W F fag g g
T @ drmsa # fraw gradied
wqrfag FTF F7 § A e aat & ?

RO AT g A I
LN B

STATTOT A ATSE ;. FAT gq40
& SaTg W T\ I 7

A WA
T AR

: 975 AT 39 FY

Shri Hem Barma: On a previous
occasion, one of his predecessors, Dr.
Gopala Reddi, gave that information
on the floor of the House, that the

Chinese are operating about 64 trans-

mitters all along the NEFA border.

Mr. Speaker: Let him write to me.
I would like to find out.

§t o @R R # IE
f@dr ¥ T A W FHWER A
w4
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12.00 hrs.

Short Notice Questions

Achievements of Third Five Yecar
Plan

+

SNQ. 5. Shri Madhu Limaye:

Shrimati Renu
Chakravartty:
Shri Bade:
Shri D. C. Sharma:
Shri Manoharan:
Shri Tulshidas Jadhav:
Shri Prakash Vir Shastri:
Shri S. M. Baunerjee:
Shri Mohammed Koya:
Shri Tridib Kumar
Chaudhuri:

Shri A. V. Raghavan:
Dr. U. Misra:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri Kishen Pattnayak:
Shri Rameshwaranand:
Dr. Ram Manohar Lohia:
Shri P. C. Borooah:

Wwill the Minister of Planning and
Social Welfare be pleasad to state:

(a) whether Government’s a:tention
has been drawn to the estimate of the
“Economic Times’ that in 1965-G6, the
real per copita ang national incomes
in India have fallen by 71 and 47
per cent respectively;

(b) whether it is a fact ‘hat in
terms of real per capitg income, the
achievement of the Third TFive Year
Plan has been practically nil;

(c) it so, whether the Pilanning
Commission have carried out a
thorough post-mortem of tae Third
Five Year Plan before finalising the
Fourth Five Year Plan with a  view
to avoiding repetition of this failure;
and

(d) the main conclusions of this
pOst-mortem?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes.
Sir.

(b) to (d). It is true that owing to
a sharp fall in the agriculturai pro-
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duction and slow rate of growth in
the industrial sector, the per capita
and national income for 1965-66 s
likely to show a fall as compared to
those for 1964-65. Official estimates
are still in preparation, and it is not,
therefore, possible to give a .precise
quantitative estimate of the fall. The
Planning Commission’s assessment of
the results of the Third Plan wiil be
incorporated in the Draft Outline of
the Fourth Five Year Plan, which
will be presented to the Parliament
during this session.

ot 7y famy : aa1 Hd AERT F
R 3 qw F7 AR o g fF g
99 Fuly FeET ¥ NE § AR
wafg #iT & F damae 7 fafy
T© TET g9 ©1 § fF 9E awa S|
F g®r¥ 3w % guar faar i gy ae
o1 f5| aw TEE AwEAT § OAR”
@ wrer mreer § faeger afg 4w
g%, T ag A F avrax g o afe
TG T FT AT I FT AT TAT G T FT
Hefl WEEy 3 AT Y FiT 79 A

wad & AT fageor vRET fF w7 a9

L fF zam I W & arE A @A
TG 97 V@Y { Wi W WIEHT HqTHIAT
J 9= adfq geET § ag F a7a
@Y & o7 faeger AT =AT R 7

=Y i HEgar 6 AT ® A%
T 1 E1 AT I AT FT T 97 I
¥ ware wfan wfawm ¥ fased
s’ qrivaTie & araA T 49T
HIANT gesg S g fF gen /| #
T fegwa R @R OfaEeEx
TEEIH A TET &1 196465 F TF
g FIBIT H, 9 § § T 1A a6
AT F1% Ifg G 1 O wR sfad
A Y FEHE S | IqF Y
a9 g1 A1 q5H & GIAA HT
T T AT AT T g ar &
st imam R e g s aw
e *1 gaA E, gAa wqfadw
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T G M AR w4 E 1 wE fei
# Feqre & o1 FTHT g% | AfEA
o AR § GRA A &7 qEEd
T FTH! qg TE & o ATt i i awA
T § ¥ gw varew grfaw W@
FT QY |

=t vy fawa @ 3% 9w FT gEer
feear ar f5 #ar 4eft wgET 71 exna
9 AT FT A fF S owT gwer
W I g # g @ o A &
TR E AT G F AR qHC Ay
saraa wearfa @ GF 410 o=
AT # ar fewar ¥ 99 7 =< AT /@
AT g FT e g ?

oY TEE WA : AL a9A § 6
s 5w @sem s dEAT
agy &1 T i aral § S gETr
oifas grag W & a8 W F A
8| A ¥ eAwIA ), 9% 54T §,
T AT o & a7ar gFar § | Afan
S 3 W gEer fFar 9@ w1 0w &
@ AfoT g f5 o ogmy fege
RIS ¥ FTE qfg gw #1 AT
TE AR gafaa oE E S w2
Gs&wd § g9 7 sy=Tag |

st wq fema . ag @mw ¥ Fw
AIATAT, § AOAAT AFAT§ HAT AIEA
gfs. ..

TETA GG : AT F2ET T
Fz1 § fF I3 g & damr 7= W@y
Y 9T 2 gTF w5 g7 O &, 3 T+
aMEAT H AT ZHAT fFavi I T F
Fal ol F1E q37 Iy £ 7

Shri Asoka Mehta: How do I know
about it? How can the Plan

Commission or the Planning Mint
answer thig question?

ot w7 BRI 0N 37T warE
o9 AG § AET S L W o g FE0

.

.



3155 Oral Answers

YA 9T A9 E a7 IRT
1 Iy AT R AT W wer &1
Sarg =g A1 B |1 q@T arT AR
g 33 7% ¥ srfErTy @A Ay
g1 agwary w0 & ogIEr A
RN TIUF g3 T 7 FIAC QAT
FAFfargsrd ...

gerAwiiar: WA 93ET WD

FURURCEIC IR

g 7Y fwy T W Iw w1
FqTT AE AT FZ AR F AW
o %3 gym ?

we Riea: pF Efr T
& 377 fafqeze 931 & awan)

st /1w weTw WP,
I & JIr7 faaamgy o ;v 9470wy
& F9T FF 941 FrIOw?

w1 ANIT
gata qfsT

KR IR Ry

st ®wg fAg ;& JTAAT =g
g fr 117 93 3907 Fia7 T NIR
HT QY AIHTIN § Iq F WITK
W@ FT FT A4 gaFdiz FAr
& wrae 9T I Sy 5 g9 ¥
N T @l &, A1 @F AR wTHRGA
¥, AR g ETQ & g oaT A
F@EIU &7 &, 9 97 T30 FH @
Iq R FIT T AR AT § ATHF
&rq dTaR I3d FT AR gEww@
w1 &7 fear g ?

| FAF RIW AR q9qT
Naig favdl § ST F FIC AR
T FC B GIT IR AT qATE FT
T 1 33 A3 1 @war & fF 5 gara
& 31 & Ty & gwrQ wmwAr A7
a1 A gy 37 F Ty F g
wifgQr sa'T g7 3@ <FHe ¥ a1
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qIITHIZT  F 7g T NGA | {Fwig
F Al 9% ATAfT @I A 98T, W)
FaF yara ot g a, f& a9
9 Fr§ Fifar amg sn3w o7 =g
gzlargais § g ¥ s fed
F i Flaas & sax favie =@
& FFAT § 1 3G X ST @i FT
ST 73T 57T IR =T £ 9gar |
T g T gAE &, 5 w1 g
¥y fpar §, S %1 g STgie ¥ A
fear g1

TET ©ITT: IT FT 48 A1 §
M waes fsmar samas (aar
ST g@Fal § s Ofekse {Far om
qHAT § 39 F X ¥ 347 gg FwifEw
& @Y & (7 3a &1 a5 fagr s1q )

st AT & Az w3 aF CHIAH)
T 9a1d &, 1 09 gH #1 &F
FEHIWE 1 AFTILET A &A1

& ag W ZI @I & AT AT §I ¥ AIRA

g
werw wiEd ;94 ald &«
X FIRIAT F & )X OEW. ...

N wEE WIAT: IF F qIX F
& #E 31g N AW 7Y FT |Ad |
gfsq a9 @ Id@ N gw ;WA
@AT JTEA €, ST FT A FAWIIAT
I I F1 HAT F foat A 5w
T FTR fFaT s1am |

it vy fomd : 3T FgT & dremn
uTE §Mr wW@E & Qi ¥ dae
T ST gwal § @g A 39 Fr gfawr
il q1a g T | ]G W F WY
&, AT JF A § AT AFAT JIGW
& Iqrene W g

gETR  wIRA ¢ A9 FAFA AR
wFfew® &7 :1E €91 @ @ §,
ag gor T 41 FWifF W FIFR
Faar AT E



3157

Shri Asoka Mehta: I have replied to
#; as far expenditure is concerned
...... (An Hon. Member: Personal
expenditure).... As far as that 1s
concerned, certain policies are beiag
pursued today and certain taxation
and other measures and various
policies are being pursued.... (Inter-
ruptions.) That is your view.

&t 77 @R w\ToqOEY qi
99 qufg drear o g W 7

o T wAgT dfgm : g
A S17 § (% ag #elr § 1 ag awew
g agardros 4|

Shri Asoka Mehta: There is only
the outline; it is not the final docu-
ment. In the outline while in some
areas we have gone into great details
in certain areas and policies we have

raised certain issues on which thne
national development council will
have to give its direction. Unti! it -

is¢ done, it is not possible for us to
finalise it. There are the stages; there
is the outline stage, there is the final
report stage. By the final report
stage, we hope and trust that this will
be done.

st TETTOAR ¢ § T /R At
®r wtwr g fasar ?

s miEw ¢ @) grEl ¥ g
&g g & 7Y )

o "1 6wl qg A Ay
@Y oF fgae ¥ sgrer A &

Shri D. C. Sharma: In view of the
fact that the Third Plan had becn
signalised more by shortfall; than by
its achievements, in view cf the fact
also that most of the membears of the
planning Commission are going to
seek elections to the’ Lok Sabha to get
seats on the treasury benches if
possible and in view of the fact also
that the midterm appraisal puinied a
dizmal picture which *has become
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more dismal pow, will the Ceavern-
ment take a look at the constitutiun
of the Commission so that it is de.ter
able to collate i.g policies with the
ministries concarned either.at the
central level or at the state level?

Shri Asoka Mehta: I am not aware
of any of my colleagues waniiug to
fight the election or wanting ty get
on to the Trz2asury Benches. Sciond-
ly, as for the role of the ®!lcnaing
Commission or the work it aas t¢ do,
it is alsp one of the maflfer> which
is already being looked inty Ly the
Administrative Reforms <Ccrmmission.

t wemET Wne o § w9
H4r St ¥ @g want g g 5
Q5T WIART F) 57 W) SREACHT
w1 €317 § @Y FT T ARG §ER
wrfan afowm & wnfam =1 Y 7.8
faarT £T ) &, oig g, @ 39 aw AR
53 g g wigar ?
Shri Asoka Mehta: T have already
answered that question that thc Ad-
ministrative Re‘orms Commission is

already looking at the role u.ad func-
tion of the Planning Commission.

o qo Wi AN : gEl, FaEQ
R AR ATl F aEsnd ¥
17 57 4 DSAT FT FIFIT &I
& ffF w41 g @ S ATt #
fasmr & -

“Freezing of salary of Govern-
ment staff propos:d: The Plar-
ning Commission hag proroscd
that the salaries of Goveraumeit
employees should not be increas-
ed in the Fourth Plan unless 1he
revenu= receipts rise at i faster
rate than envisaged at preseat”

afz gg st g9 & (& gwd
Farfkal #1 gazatgi &1 gIr &
gl 3T FT T I F IAFIAT &Y
QT IT gFar ¢ a1 § zg JrAav
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AT § e st o TeAT wmEw W
WA afm 1 o wfwa fasman
T &, ST Y IWFT JTHA FATF
AT IIFF Y FT T A€
7

oW AEEW:  d9gs  fFg A
SATH F AT AT A A WE 7

Ao "o At : & TAE-
ATH QqIZT 1 .. .

WA AEET © AT A AGY FEAT
arfer

st |o
qATE )

WMo aTwt: F aifgw

g N wfagq fasmr & fogd
TIATEFT ATET &, qlo TFo  TGAY
qrga § "R AT agg § @
fas1y *1 FqT wEq A ? ArFE A
g GaAT AL A 7 F fear @
ar sfaqaT #@1 qAmar WU g W Al
FFTQ wAarfEi &1 aar o o§n
w R ?

Shri Asoka Mehta: I do not agree
with the conclusiong drawn by the
hon. Member that the three plans had
been a failure, When the proper time
comes, I shall be able to explain the
ways and wherefores of my reason-
ings. Secondly, as to what taxation
the plan document is going to suggest,
I am not in a position to indicate any-
thing just now because, as I pointed
out on earlier occasions, this matter
is still to go before the Cabinet and
the national development council
Only then it will come before Parlia-
ment. Lastly, the Gajendragadkar
commission has been appointed to
consider the question of dearness
allownace; it is not a question of
salaries. What sugzostions vwe  have
to make on salaries will be in corno-
rated when it comes before this hon.
House. I would like to ask the hon.
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Members through you not to be im-
fluenced by unauthorised reports that
appear in th'e Press,

Shri S, M. Banerjee: Sir....

Mr, Speakr: He
answer.

has given the

Shri 8. M. Banerjee: My questiom.
was whether this news is correct, this
news in the Times of India. He did
not answer that question whether in
the Third Plan there is any proposal
to freeze the wages of Central Gov-
ernment employees?

Mr. Speaker: He has answered that

Shri S, M. Banerjee:
said: No

He has not
...... (Interruptions).

Dr, L. M. Singhvi: Are the govern-
ment of the view that the declining
rate in the economy of our country
is largely due to stagnation of produc-
tion and that it has been brought
about by an unconscionably high tax
=structure and false sense of priorities?
May I know what was being done ta
rectify this?

Shrj Asoka Mehta: This again is &
matter which would require a con-
siderable amount of discussion. If
savings have to be mobilised, if the
whole structure of the economy is to
be changed as to what should be the
role of taxation in it, it is a matter
which we can go into whenever you
like.

As far as the priorities are com-
cerned, this question has been fully
discussed in the document and amy
time that the House goes into this
document, it will be able to offer its
comments. It is a sovereign body and
it can change the document if it s&
desires.

st el : fred 9w Tl § e
FY FHT F FCT ALET] B AL
sor ot ¥ o AT aer & fawar
T EF wror T SN HW 3RS
A% A QY g ) F ST ey

dga
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g fFs s gmax onfm s 3
L a1 Sy q=mar g fow F fw
TiEFEET ) B qEIfEr & So
o T TE § Fgr ) g w1 3a-
Jw TE g agt g€ #1 gaemw w7
fear s arfF N @6 F geeE. wEe
g9 @ A1GF g o fF gH AT ®
uN F HAAT 98 7

=t sMw wgan: fad g7 aw
F1FAC IFATH F FT7 F) GgE@T AT
FFAT & JaA4T g8 dF Iq ¥ wE I
sifaer fFar mar & cfase ¥
fag +f dR oA F qETEe #F oAy
A ¥ FTH SATRT BEA S qifase
g fm oaw § @ awmn
T 9y Ay IvEiE g g fE et
TF BT R THFAIRT e F1
gFAE g7 99 AW F A=T 1
deg-frnde a1 AT |

o W wAEY aifgar: weEr
7Y & TAX § 7 H UF qaee
gagdl gt & fod 39 e mar-
gfez & FToor qerae ¥ wAr A gd
¢ afes q¢ of= &= & @dr 7 G
ag oY it a1 gwTE E & 4 Ol wewr
¥ Wl qEIRT WX I AT g A
N T AifT a1E & 77 g7 @WEF
e g & FiF 99§ Wy a9
difq @Y =ifgw 1+ s Afg ST oFw
g3 e 9l Agea e g arat
O e R R ¢
g 26 FUT wFS famm ot F wfw
g9 ¥ § I § AW F4T THF
§—9r  FU§ TFT EX AE--
fedt 7 el & & @y 37, fow g
ST qrr & 7 Fr A1 o Afq s
g sl ?

sEws : AWRr IT aiT T
o mT Jry sfam T E
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Mo T wARY wfgar: o
g AT TN, IAT H/Y S U AT 7
(eTm=iwn)
Mr. Speaker: Order, order. I have

no seats to spare; I can only allow
exchange of seats,

To TA ANgT fgar - Feiy
fa 91 ara & @ A1 T2 SadT a7
qQT AT JAT |

=t TEE AgaT : QY ag ¥ qer
FIgaaw frar o1 gwar &0 ww
A 57 o fifean gfdimr =
g | FTH WO I§ a9 ¥ AW @Y
CANIE Sl Il A st i Sl 1 o
T T BIAAT I AT F A FT arforer
TR g AT & A
T FT | 7TEAT 56 & Teex
faqdt gz 7% uefufaefeast =w
FIH FT T IEET 5T qFaT &, 97 7
$6 AAAT T T IAF 41X F AW
FTHN 3 17 97 srfawd Frarmr &

To TH ﬂ'i@T t—r‘ifgm: Teqey
q3Ra |, ¥ A & WX 3| SErT
feamga |+ @ T/ 26 FA3 owT
afg famr g s § 1 @1 w5
AgET 4197 a1 TA ¥ 39 F e
afw %1, 78 TAF FF F, T WA
TFZ T A A9 FS 0FT FT AT
FT § F AT 7 gl feem @@ 2

=t @t ' g frar §

Mo W wART FfEar : qm
FEAA H T |

it Agat ¢ A AT are #3773
feae @ fea = a7 7, & sfgdy
CICEECHEE AL B It C i i
AT !

o W FARY dAfga: 3o
& 77 1 oy, swemm wEmEw,
FEd 8 fF az9 3 9 & o 20

Pz 7o 3y
: S
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Shri Tridib Kumar Chaudhuri: In
view of the current controversy raging
for some time about a big Plan and
a small Plan in the background of the
Fourth Plan outline, it seems that the
mind of the Government is working
in te.ms of a big plan. In the lght
of the so-called achievements of the
third plan and specially in the light
of the experience of all of us that
agricultural production has lagged
behind and the expansion of indus-
-trial capacity has not bzen property
uti.ised, what are the precise terms
on which the Government are think-
ing and even if they decide on a big
plan, how do they propose to easure
that the same fate would not overtake
the Fourth Plan also? Is there a:y
rethinking on the part of the Planning
Commission in this matter?

Shri Asoka Mehta: Tt is difficult to
define precisely what is a big plan
and what is a small plan.

Shri Tridib Kumar Chaudhuri: Only
yesterday the Prime Minister said
something about the big plan. She
should know it,

Shrjy Asoka Mehta: The outlay of
the plan that is sought to be present-
ed will be lower than what we had
indicated in the memorandum. This
plan, as the Prime Minister made it
clear yesterady, is the minimum in
terms of the requirements of <he
country and we believe the nation is
capable of putting forward the effort
Rreeded to put it through. It has been
said that many difficulties have been
encountered during the implementa-
tion of the third plan and it is asked
whether care has been taken to see
that these difficulties will not continue
to dog our footsteps in the Fourth
Plan aiso. A'l that I can say is that
both in drawing up the programmes
and in organising the implementation,
adequate care is being taken. I am
sure the hon. member realises that
when we talk of the plan, we are
thinking in terms of millions and
millions of our people all over the
country in fields, factories and offices
putting forward their. share of effort
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and discharging their part of the res-
ponsibility. No single body or indi-
vidual can give any kind of guarantee,
But we hope that we will be review-
ing this plan from year to year and if
there are any difficulties or mistakes,
they would be quickly corre:ted
(Interruptions).

Mr. Speaker:
Mr, Kamath,

Calling Attention—

Shri S. M. Banerjee (Kanpur): On
a point of order, Sir, on the Calling
Attention Notice.

Mr. Speaker: On this one which I |
have called?

Shri S. M, Banerjee: Not this one

Mr. Speaker: Let me take up this
one.

N EETIITNTE: A7 7T,
F A FOT I0AEATE |

ser wEeT A7 & A frd
AFAT 39 F AL AT HFAT
g

ot fomA qzamw g7 § ¥
am WY 1 9T R ATAA gEedt
T F1€ g9 I § AAIH IT
a7 a1 & a9 a1 903 7T q
& g e g ¥ oS- TR
I W g AR W9 A W@ §
FfFT e F 77 Aawe g faar g

T WIEE : A9 9 G
S A F

=t fem qearmw : arEr 7 FR
¥ g Fgr MFT WG 7

N THRAAR . WhA [T,
AT JIEqT FMAH T

N fomR qeaew: O oz
oTE AT & | W9 TF N v R
W wM F swgmw
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gm s ¥ WY & I F AR
Togs om #£ Afrar £ g=7
(R E A S S i (e T PR G
& 51 5 ge & grw Avw AdY
WA &, @ &1 W9 faepr A @Y
aft & o7 w7 fed gaer § gwrw
AW @A & g F-TIT @3 A1 §,
mesl q@ F ;A @ ga §, a9
A JT T TS § 1 g7 Gty @Y
T GFAT & |
gaFEEm ¢ wH TR g
fergsrmaragg afeqr ¥ az g7
wrar & 5 & 17 F 13 ¥ wrAgm w3
w5 F@T F
= flem qrama: & g
qETw AW W AT &, Al
ar ¥ amaT gawr § 7 W few w
T F.8 a1 g g )
Nt wy fawy ;R @ T
qATIA, A I FY WHT 37 Y ST |
N qriTaAR ¢ ¥y ",
MY & gl WU HAT WERE &
szfawmifFagaas fraw 37
T # e @i W) wHifay
F @ WA AR IT G9AT B G
FAN F) Rfww 7379, AT w7 @
fogdr dta dwfa dred F
ag FIH ALY FGI, ATATE AT 5
R fEandrawar & ag 981 w491 |
e ®EIA : IR wwr &fE
ag vz WY Ffw 70 QE IRAT
T wifuw TG )
N THFATE : @@ F QT A
Fg AT 0 § fF ag oawa G &)
WRITTEN ANSWERS TO QUESTION
Support to GDR for U.N, Membership
*305. Shri H. N, Mukerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the
‘German Democratic Republic

Government of
has
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sought India’s support for her appli-
cation for UN. membership; and .

(b) if so, the attitude of Govern-
ment thereon?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir. On
the 8th March, 1966 the Head of the
G.D.R. Trade Representation in New
Delhi handed over to the Ministry of

* External Affairs a copy of Memo-~

randum which the G.D.R. Govern-
ment submitted to the United Nations
on the 28th February, 1966 for mem-
bership,

(b) According to established proce-
dure an application for new member-
ship of U.N. has to be considered by
the U.N. Security Council. India is
not a member of the Security Council
and will, threfore, not come into the
picture for some time. Meanwhile,
we will study the question carefully.

Indo-Ceylonese Agreement on
Stateless Persons

*309. Dr. Ram Manoha Lohia:
Shri Sezhiyan:
Shri R. S, Pandey:
Shri Liladhay Kotoki:
Shri R. Barua:
Shri P, C. Borovah:
Shri M, K. Kumaran:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that .the
Ceylon Government have not honour-
ed the Shastri-Srimavo agreement on
stateless persons of the Indian origin;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the position of 1,50,000 stateless
persons of the Indian origin, who
were left out of the purview of this
agreement?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir. Both the Govern-
ments have been cooperating in im-
plementing the agreement.

(b) Does not atise.



167

Written Answers

(c) The agreement of October, 1964
provides that the status of these
1,50,000 persons will be decided later.
This will be taken up after progress
has been 'made in the implementation

of the other provisions of the agree-
ment.

Broadcast of Election Propaganda

*310. Shri Linga Reddy:
Shri P. R, Chakraverti:
Dr. Ranen Sen:
Shri Bade:
Shri Hukam Chang

Kachhavaiya:

Shri Hari Vishnu Kamath:
Shri Mohammeq Koya:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the All India Radio
¥orum will be allowed for broad-
easts by the political parties at the

time of the Fourth General Election;
and

(b) it so, the broad details thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
No decision has vet been taken in
this regard. It will depend upon the
all-India political parties agreeing
among themselves, in consultation
with the Election Commission, on the
principles of allocation of available
broadcasting time and facilities.

(b) Does not arise.

Kasl;mir Issue in Security Council

*311. Shri Yashpal Singh:
Suri D, D. Puri:
Shri Gulshan:
Shri Ram ITorkh Yadav:
Shri D. C, Sharma:
Shri P. C. Borooah:
Shri P Vznkatasubbaiah:
Skri K. . Pant:
Shri Basappa:

the

“e e

Minister of
d to state:

External

(= oo Govermment's

(. atten-
ticn heo bien diawn to  the

press
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reports that Pakistan is again trying
to raise the Kashmir issue the

at
Security Council; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes. Sir.

(b) India’s position on Kashmir has
been made clear time and again in
Parliamént and in the Security
Council. If Pakistan does raise the

Gov-
ernment will deal with the situation.

Air Space Violationg by China

*312. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuieshwar Meena:
Shri D. C. Sharma:
Shri Shree Narayan Das:
Shri Naval Prabhakar:

Will the Minister of
pleased to state:

Defence be

(a) the number of violations of our
air space committed by the Chinese
planes during the last three months;

(b) the details of such violations;
and

(c) the steps taken by Government
in the matter?

The Minister of Defence (Shri Y.
B, Chavan): (a) Nil, Sir.

(b) and (c): Do not arise,

Commonwealth Prime Ministers’
Conference

*313. Dr, L, M. Singhvi:
Shrj Utiya:
Shri Madhu Limaye:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:

Will the Minister of
Affairs be pleased to state:

External

‘a) whether the Prime Minister
will not be able to attexd the forth-
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coming Commonwealth Prime Minis-
ters’ Conference; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Externa] Affairs (Shri Dinesh
Singh): (a) and (b): No decision has
‘yet been taken in the matter.

Pak. Pressure on U.S.SR. to Stop
Arms Aid to India

*314. Shri C. K. Bhattacharyya:
Shrimati Renuka Barkataki:

Wiil the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tan is putting pressure on U.S.S.R. to
stop arms aid to India; and

(b) if so, the reaction of U.S.S.R.
Government thereto?

The Minister of External Affairs
(Shri Swaran Siagh): (a} There is no
arms aid by the Soviet Union to
India,

(b) Does not arise.

Zambian Prime Minister’s Suggestion
about Commonwealih Prime Ministers’
Conference

*315. Shri Kapur Singh:
Shri Buta Singh:
Shrimati Renuka Barkataki:

Will the Minister of Externa]l Affairs
be pleased to state:

(a) whether the Zambian Prime
Minister has suggested that the next
Commonwealth Prime Ministers’ Con-
ference should be convened in India;

(b) if sé, the reaction of Govern-
ment in this regard;

(¢) whether any official communi-
cation has been received from the
Zambian Government to this effect;
and

(d) whether this proposal has been
‘considered by the Commonwealth
Secretariat and other countries, and
their reactions, if any, in this regard?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) and (c). The Government of
India informed the Prime Minister
of Zambia that we would be glad to
play host to the Commonwealth Prime
Ministers’ Conference if the majority
of the members of the Commonwealth
agree to its being held in New Delhi.

(d) Yes, Sir. On June 28th the
Commonwealth Secretary General in-
formed us that although “several
Prime Ministers welcome the pro-
posal for having the meeting it New
Delhi, the consensus favoured London
for this occasion”,

Chinese Threat to Bhutan

*316. Shri Bibhuti Mishra:
Shri Ram Sewak Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item in
the ‘Searchlight’, Patna, dated the 8th
May, 1966 under the heading ‘Chinese
threat to Bhutan grow’s’; and

(b) if so .the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
trv of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. '

(b) The Government of India are
alive to the Chinese threat. " As men-
tioned in the news-item Bhutan’s re-
lations with India are. extremely
friendly and cooperative, and we are
giving necessary help and assistance
to Bhutan by mutual agreement. .

Defence Plan

*317. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Defence be

pleased to state:

(a) whether r nent of defence
requirements in the light of China’s
growing nuclear capability is being
made; and




3171 Written Answers

(b) how far the suspension of both
U.S. and British military aid has com-
pelled India to bear her burden with
her own rupee and foreign exchange
resources?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) The Defence Plan contemplates
procurement of certain equipment and
stores from abroad as thesz are not
available within the country. The
assistance given by US.A and UK.
helped to reducz the burden on our
own foreign exchangs resaurces in
making such procurement. With the
suspension of su-h aid, naturally th:re
is additional burden on our free
foreign exchange resources. it s
cifficu t to assess the exact amount of
additional foreign exchanze outlay
consequ3nt on the suspension of U.S.
and U.K. aid; b-sides it wil] not be in
th2 pubhlic interest to give details of
alternative arrangements made to
procure supplies. .

Co-operation from Burma Government

*3:8. Shri Rishang Kiishing; Will
the Minister of External Affairs be
pleasad to state:

(a) wheather it is a fa~t that Govern-
ment have been receiving friendly and
good coop-eration from tha Burmes2
Government in dealing with the
hosti e- Nagas and Mizos;

(b) if so, in what form and way,
the Burmese Government have been
eo-operating with Government;

(c) whether the representatives of
Government discussed with the Bur-
mese Government about the future
measures to prevent tribal people in
each country from crossing into the
other’s territory; and

(d) it so, the
and agreed upon?

measures discussed

The Min'ster of State in the Minis-
‘try of Ex‘ern~1 Affairs (Shri Dinesh
Binvh): (a) and (b). Yes, Sir. Gov-
-ernment of India have been receiving
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friedly cooperation from the Govern-
ment of Burma in preventing under-
ground Nagas and Mizos from using
Burmese territory as a corridor for
crossing over to Pakistan or as a sanc-
tuary.

(c) and (d). There have been dis-
cussions between the Government of
India and Burma on measures of
mutual interest to be adopted along
the border, in this connection.

Manufacture of Helicopters

*319. Shri Hari Vishnu Kamath:
Will the Minister of Defen:e be
pleased to state:

(a) whether it is a fact that a new
tvpe of high altitu’e h-licopter is
being manufactured at HAL, Banga-
lore; and

(b) if so, the detai's thereof?

Th= Minister of Statz in thz Ministry
of Defance (Shri A. M Thomas): (a)
and (b). Yes, Sir. The manufacture
of Alou~tte ITI-B He icopter has been
und rtak>n at HAL. Bangalore Divi-
sirn under a licence a7reem=>nt enter-
ed into with M's. Sud Aviation of
The manufacturs has cem<
mencel and some he'icooters have
bzan delivered to thz IAF,

Intrusions by Chines? into Sikkim and
=

Bhutan

*320. Sh-i Dhuleshwar Meena:
Shri Ramachandra Ulzka:

Will the Minister of Defence be
pleased to state:

(a) whether China has perpctrated
num-rous military intrusions inte
Sikkim and Bhutan during the last
three months; and

(b) if so, the details thereof?

The Minister of Defence (Shri Y. B
Cbavan): (a) No, Sir.

{b) Doés mot arise,
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Detection of Flying Aircraft

¢321. Shri Karni Singhji:
Shri D. C. Sharma:

Will the Minister of Defenze be
pleased to state:

(a) whether Government are aware
of the claim of a Professor of Allaha-
bad University to devis2 a mechanism
which would prevent a fly.ng plane
from detection by any radar system;
and

(b) if so, whether Government have
any proposal to utilise his services in
strengthening our defance nezds?

Th> M'nister of State in the Minis-
try of Defen:e (Shri A. M. Thomas):
(a) and (b). Yes, Sir. The possibility
of utilizing his services would ‘epend
on the detailed scruting and feasi-
bility of his research scheme which
has been racent y received by the
Defence R. & D. Organisation.

Mules for Indian Army

*322, Shri Surendra Pal Singh: Will
the Minister of Defen.e be plcased to
state:

(a) whether it is a fact that the
indig2nous mule breeding industry has
failed to cope with the Indian Army's
d mand for mules and a very large
proportion of this demand is stiil being
met by imports from abroad;

(b) if 8o, the ‘ percentage of the
Armv’s demand for mules in 1965-66
which was met by the indigenously
produced mules; and

(c) the specia’ stens taken to be-
com-> self-sufficient in this regard?

The Minister of Defence (Shri Y. B.
Chavan): (a) Army requires two
types of mules:—

(i) Mountain Artillery Mules, and

(ii) General Service Mules.
Private Mule breeders in the coun-
v Ao nnt have any Mountain Artillsry
Mnules and all purchases during 1962-
63 to 1965-66 have been made from
phrnad. As regards General Service
Mules, the numbers of adu't animals
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purchased within the country formed
38 per cent of thz total purchases.
General Service Mules are not pro-
posed to be impo-ted hereaftcr; but
deficiencies of Mountain  Artillery
Mules till 1970-71 can be made up
only by import,

(c) Indigenous production of General
to purchase 350 General Service Mule
young stock indigenously; ani 335
were actually purchased, representing
95 p.c. of .the numb-r to be purchased.
No adult or young stock General Ser-
vice Mule was imported in that year.
540 Mountain Artillery Mules were
imported.

(c) Indigenous production of Gene-
ral Service Mules in Breeling Areas
in the Army’s Breed.ng Studs is ade-
cuate. As regards Mountain A:!‘llery
Mules, a n2w stud has been sanctioned
in 1965 and is being develop:d. The
necessary further rejuiremeats of
Mountain Artillery Mule Breeding
Mares are proposed to be n:ported
with a view to achizve self-sufficiency

by 1971

Nuclear Development Programme
*323. Shri R-m S~wak Yadav:.
Shri Madhu Limaye:

Will the Prime Minister be p'eased
to state: . .

(a) whether Government have sub-
mitt2d any draft pronosal on nuclear
cdevelopment programme for the
Fourth Plan period to the Pianning
Commission;

(h) wh-ther the prozramme in-
cludes building up of a gaszou~ diffu-
sion plant to s-parate uranium and
yield uranium 238;

(c) the approx:mate cost of the
plant; and

(d) whether Government have
co'lected a—ailable inf~rmation about
the costs and production of the French
Plant in Pierre lette in Provence.

The Prim> Minister and Minister of
Atomic Enercy (Sh-imati Indira
Gandhi): (a) Government have sub-

" mitted proposals to the Planning Com-

mission for the deve'ooment of atemic
energy Yor peaceful purposes during
the IV Plan perfod.
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(b) No.
(c) Does not arise,

(d) Information regarding the cost
and production of the French Plant in
Pierrelatte has not been published.
However, according to Mr. Leonard

Beaton, a leading British science
writer, the French Governmeut had
estimated a requirement of £288

mil'ion, (around Rs. 600 crores) for
the gaseous diffusion plant at Pierre-
latte, including the cost of ihe re-
search and development work connect-
ed with it.

Bombing of Hanoi-Haiphong region by
U.S. Planss

*324. Shri P. C. Borooah:
Shri M. N, Swamy:
Shri D. D. Mantri.
Shri P. Venkatasubbaiah:
Shri K. C. Pant:
Shri Basappa:
Shri Kolla Venkaiah:
Shri Hari Vishnu Kamath:
Shrimati Renuka Barkataki;
Shri M. K. Kumaran:
Shrimati Maimoona Sultan:
Shri Um2anath:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will ‘he Minister cf External Affairs
be pleasad to state:

(a) whether India expressed ‘deep
concern’ over the bombing of Hsonoi
and the port of Hainhong by the U.S.
Planes on the 29th June, 1966; and

(b) if so, the reaction of the Gov-
ernmant of U.S.A. thereto?

The Minister of State in the Minis-
t-— »? External Affairs (Shri Dinesh
Sinzh): (a) Yes. Sir. Government of
Irndia exnressed deep concern and dis-
tress over US bombing of areas in the
vi-initv of Hanoi and Haiphong.

(h) Tha U.S.A. Governmenl’s posi-
‘4ion has been publicly stated. They
claim that the bombing is necessitated
bv military requirements but ‘key
would b~ prepared to stop it if there
is am indication from the other rside
that th=v would stop infiltration and
hostile activities in. South Vietnam,
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Samadhi of Maharaja Ranjit Singh

*325. Shri D. D. Mantri:
Shri Hari Vishnu Kamath:

Will the Minister of External Affairs
be pleased to state:

(a) ,whether Government's atten-

tion has been drawn to the state-
ment of the Secretary, Shiromani
Gurdwara Prabandhak Commiitee

that precious stones have been re-
moved from the Samadhj of Maha-
raja Ranjit Singh in Lahore; and

(b) if so, the reaction of Gove_m-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes Sir.

(b) Representations have been
made from time to time {o the Gov-
ernment of Pakistan' on the general
question of improving condition of
Sikh shrines in West Pakistan which
is unsatisfactory and the need for
their proper maintenance and man-
agement. On the specific complaint
about {he removal of pracious stones
from the Samadhi of Maharaja Ranjit
Singh in Lahore, further information
is awaited from the Secretary of the
Shiromani Gurdwara Prabandhak
Committee and, if found necessary,
this sp-cific matter woud also be
taken up with the Government of
Pakistan.

Meeting of State Ministe’s of Infor-
mation and Broadcasting

*326. Shri Hem Raj:
Shri Daljit Singh:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether any meeting of the
Ministers of Information and Broad-
casting of different States was held
recently at Delhi; and

(b) it so, the subject. discussed
and the conclusions arrived thereat?
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The Minister of Information and
Broadeasting (Shri Raj Bahadar): (a)
Yes, Sir.

(b) The subjects discussed related
to important matters pertaining to
coordination of effort, optimum utili-
sation of resources in personnel znd
-equipment and strategy of publicity
programmes in the context of
the role the Information media
are called upon to play with
the commencement of the
Fourth Plan ete, The question of
greater and more effective collabora-
tion between the Centre and the
States in conducting impottant pub-
licity campaigns like family planning,
increased  agricultural  prodiction,
export promotion etc. anq coordina-
tion of publicity efforts in the media
©of broadcasting, films, press, publica-
tions, field publicity, song and drama,
etc. were also discussed. The pub-
licity requirements in border  areas
and the need for strengthening the
publicity machinery for the purpose
were considereq in detail. The Con-
ference a'so discussed, the neeq to
set up more cinema houses, to liber-
alise cinema licensing ‘regulations, to
rationalise entertainment tax, to
create a Producers Fund as an in-
surance against Box Office losses and
other measures to give relief to the
Film Industry,

A statement of conc¢lusions arriwed
at in the Conference will be laid on
-the Table of the House.

Fogfaae & TR Al w1 A
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Centres set up in East Pakistan for
Training Mizos and Hostile Nagas

*328. Shri Hem Barua:
Shri D. C. Sharma:
Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news-
report to the effect that Pakistan
Government have set up centres to
impart military training to Mizo and

Naga hostiles somewhere in East
Pakistan;

(b) if so, details of this project;
and

(c) the steps taken by Government
to prevent this collusion?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) A number of Mizo and Naga
training camps are reported to be
functioning in East Pakistan near the
Indo-Pakistan border. Their loca-
tion change sometimes.

(c) Our Security forces are doing
everything possible to prevent any
unauthorised movement across the
border to East Pakistan.

Intrusion by the Chinese

*329. Shri Shree Narayan Das:
Shri R. S. Pandey:
Shri R. Barua:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri A. N. Vidyalankar:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Will‘ the Minister of Defence be
pleased to state:

(a) whether any, if so, how many
cases of intrusion by the Chinese
have been observed during the last
three months;

(b) whether there has been any
case in which encounter between
Indian and Chinese personnel took
place; and

(c¢) if so, the result of encounter
as to the casualties and capture of
personne] on either side?

The Minister of Defence (Shri Y. B.

Chavan): (a) Three intrusions were
made by the Chinese during this
period.

(b) No, Sir.

(c) Does not arise,
Srinagar-Leh Road

1554. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) the progress made in the con-
struction of Srinagar-Leh (Ladakh)
.Road; and

(b) the
volved?

total expenditure in-
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The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
The length of the road from Srinagar
to Leh is 272 miles. Formation cut to
final specifications has been completed
for the entire length. Soling, metalling
and black-topping have also been done
for 268 miles, 253 miles and 179 miles
respectively up to May 1966. Further
works are in progress.

(b) The total expenditure incurred
on the project up to March 1966 is
Rs. 1117.44 lakhs.

Indian Cinema in Lancaster

1555. Shri Ram Harkh Yadav: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether an Indian-owned
cinema will shortly be started at
Lancaster (U. K.) to screen Indian
and Pakistani films;

(b) if so. the details thereof; and

(¢) the position of India film

shows in the city?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No Sir.

(b) and (¢). Do not arise. However
the Indian Workers Association of
Southall recently purchased a Cine-
ma House there and Indian films are
regularly shown. There may be
Indian-owned cinema houses in other
pasts of the U. K. but full informa-
tion is not available.  Recently an
Indian-owned cinema at Leicester
and another at Birmhingham (Sme-
thwick) have been opened.

Indians in Johansberg
1556. Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Kajrolkar:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the eviction
order served on 3,000 Indians in
Johansburg in South Africa; and

(b) the action taken by Govern-
ment to prevent this order from tak-—
ing effect?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Authorita-
tive information on this subject is not
available because we have no Mission
in South Africa. However, from reports
contained in South African and other
newspapers, it is evident that the
entire population of the people of
Indian origin in Pageview numbering
5000, is to be evicted to make room
for ‘whites’ as a result of that district
having been proclaimeq a group-area
for ‘whites’. on the 24th May, 1963.
According to the same sources, 3000
persons of Indian prigin in Pageview
are already reported to have been
served with eviction notices.

(b) As India has broken off diplo-
matic relations with South Africa.
Government are not in a position to
take any direct steps in this matter.
However, in the form of U. N.,, and
elsewhere, we are constant'y suppor-
ting such measures as are advocated
by the General Assembly, to induce
the Government of South Africa to
abandon its policy of apartheid of
which the present act is a part.

Sainik. School in Jammu ang Kashmir

1557. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) whether Government have
decided to set up a Sainik School in
Jammu and Kashmir State;

(b) if so, the details threof;
(c) the location of the school; and

(d) the approximate

expenditure
involved therein? :

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (d). Sainik Schools are set
up at the initiative of the State Go-
vernments. So far no formal request
to open a Sainik School in the Jammu
and Kashmir State has been received
by the Sainik Schools Society from
the State Government.
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National Defence Council

1559. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Prime Minister be pleased
to refer to the reply given to Part (c)
of Unstarred Question No. 4957 on 9th
May, 1966 and state:

(a) what concrete advice was ten-
dered or suggestion made by ‘he
National Defence Council to give
effect to objects, functions and duties
mentioned in (c¢) (ii) and (c) (iv);
and

(b) the action taken by Govern-
ment on this advice or suggestions
during the course of the current year?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). The National
Defence Council is a forum for dis-
cussion of matters principally relat-
ing to defence. The suggestions made
by the members of the Council on
military matters are examined and,
where accepted, are implemented. It
will not be in the public interest to
disclose details of such discussicns.
Some of the suggestions received
through the Public Relations Com-
mittee of the Council and the Citizens’
Central Council which have been im-
plemented are;—

(i) Strengthening of measures for
propagation of correct news
in border areas and disiribu-
tion of community listening
sets more widely for use in
border districts;

(ii) Production of films and other
suitable literature on defence
effort;

(iii) Observance of the National

Solidarity Day on 20th Octo-

ber every year throughout

the country,;

(iv) Playing of the National
them in cinema houses.

An-
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Amendment of U. N. Charter

1560. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 1546 on the
9th May, 1966 and state:

(a) whether in view of the difficul-
ties likely to arise, should the Peking
Government be admitted to the Unit-
ed Nations, Government have consi-
dered the suggestion of abolition of
the division of Security Council Mem-
bership into a class of permanent and
veto-wielding members and unother
class of non-permanent or ncn-veto-
wielding members; and

(b) if so, whether they have ini-
tiated any move for amending the
U.N. Charter so as to do away with

* this international caste system?

The Minister of External Affairs
(Shri Swaran Singh): (a) The aboli-
tion of the distinction between per-
manent and non-pe:inanent Members
of the Security Counci} can be brought
about only by an amendment of the
UN Charter with the concurrence of
all the permanent Members of the
Security Council. Government consi-
der that there is no pussibility of the
UN Charter being amended in this
way in the foreseeable future.

(b) Does not arise.

India’s Stand on Tibet

1561. Shri Madhu Limaye:
Dr. Ram Manohar Lohiu:
Shri Kishen Pattnayak:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 1542 on the
9th May, 1966 and state:

(a) whether Government have
made it clear to the Government of
China that a fresh aggression by
China against India or incursion into
Indiap territory will compel Govern-
ment to revise its attitude to its policy
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of regarding “Tibet as a part of
China”; and
(b) if so, the reaction of

the
Chinese Government thereto?

The Minister of External

Affairs
(Shri Swaran Singh):

(a) No, Sir.
(b) Does not arise.

Military Supplies from West Germany

1562. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Dr. L. M. Singhvi:

Will the Minister of Defence be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the report that
West Germany was prepared to re-
sume military supplies to both India
and Pakistan;

(b) the kind of military hardware
which are available from West Ger-
many;

(¢) whether Government have kept
themselveg informed of the arms that
Pakistan is getting from this source
or any other source; and

(d) if so, the progress made by
Pakistan in recouping its losses in the
recent Indo-Pakistan conflict and in
expanding itg war-making capacity?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Yes, Sir. De-
fence equipment has been categorised
in three categories by the West Ger-
man Government. Storeg in category
(a) cover major armaments like Ato-
mic and Biological weapons, Missiles,
Tanks, War ships and Fighter Bom-
ber aircraft. These are not being
licenced for export to both India and
Pakistan. Weapons of Calibre upto
90mm anti-tank weapons, Grenades,
Explosives, Armoured Carg and small
Naval vessels and small arms etc. fall

under categories (b) and (c). Ir
respect of items falling in these
categories the West Germany
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Government have stated that they
would examine each individual appli-
cation for export on its merits.

(c) Yes, Sir. Government is keep-
ing a carefu] watch on the efforts be-
ing made by Pakistan to get arms
from abroad and on the progress
made by it in recouping its losses in
the last conflict and for expanding its
war-making capacity.

(d) Pakistan has made good most
of its armour losses and recouped all
its air losses.

Demarcation of India-Pakistan Border

1563. Shri P. C. Borooah:
Shri Yashpa] Singh:
Shri R. S. Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) which parts of the borders bet-
ween India and Pakistan still remain
undemarcated;

(b) the extent of undemarcated
border in each sector; and

(c) the decisions taken at the
Ejghty-third Indo-Pakistani Survey
Officials, Conference held in Dacca in

May, 1966 and the action taken pur-
suant thereto?

The Minister of External Affairs
(Shri Swarap Singh): (a) and (b).

Demarcation has not yet been com-
pleted on the:

(i) Gujarat-West Pakistan boun-
dary for about 285 miles,
where demarcation work has
not yet started;

(ii) West Bengal-East

Pakisian
boundary at:

1. Berubari (approx. 25 miles)

2. Adjoining lengths on bnth
sides of Berubari in the
Jalpaiguri-Dinajpur  Sector
and the Cooch Behar-Rang-
pur Sector (approx. 3.62
miles),
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3. Hili (approx. 6 miles)

4. Riverine sections running
along the Mahananda, the
Borung, and the Karatoa
(approx. 28 miles)

. 24-Parganas—Khulna—Jessore
sector along the rivers Hankar
Khal and Baikery Khal (ap-
prox. 32 miles).

o

(i1i) Tripura-East P_akistan border
at:

Sub-
miles)

—

. The Tripura-Sylhet
Sector (approx. 188

(8

. The Tripura-Chittagong/Chit..
tagong Hill Tract Sub-sec-
tor (approx. 156 miles)

3. The Tripura-Tipperah and
Noakhali Sub-sector (ap-
prox. 22 miles)

(iv) Assam-Easi Pakistan border
at:

1. Approx. 190 miles of Mizo
District-Chittagong Hill

Tracts Sub-sector.

hd

Approx. 1 mile near Umapati
Village.

3. Approx. 6 miles near Lathi-
tilla-Dumabari villages.

(¢) A record of proceedings of the
83rd conference of the Directors of
Land, Records and Surveys, West
Bengal and East Pakistan held at
Dacca on the 27th and 28th  May,
1966, is laid on the Table of the
House.[Place in Library. See No.
LT-6695/66]. For various reasons pro-
gress of demarcation work in  the
Berubari and Hili areas has not been
satisfactory.

Use of Toxic Chemicals by U.S.A.
in South Vietnar

1564, Shri H. N. Mukerjee: Will the
Minister of External Affairs be pleas-
ed to state:
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(a) whether the International Con-
trol Commission op Vietnam has re-
ceived any complaint regarding the
use of toxic chemicals by U.S.A.
against the civilian population of
South Vietnam;

(b) whether the Commission has
made any investigation regarding the
complaint: and

(c) if so, the findings thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) It is under-
stood that the International Com-:
mission has received complaints from
the People’s Army of North Vietnam
about the use of toxic chemicals and
gases by the United States of Ameiica
in South Vietnam.

(b) and (c). The Commission sends
reports of its activities to the Co-
Chairman of the Geneva Conference.
No report has been received by the
Government of India so far.

AT T 9T S FT T
1565 = gFR AT FTI
S TRETATT
=7t xgama fag
=t go Fo AT :
sﬁwmﬁgm:
sﬂag‘:
7Y HAmad
it 3o To fag :

7 Sefsw-wd 54T a2 3T AT
a7 & fF

(%) @1 ag A= & A q ara
fear 2 fr arafas frdaw & amr =0
ga foml A, Bt 47 7w &F
ofaer 2, 3a% & o 927 97 quAT A9
T AT IR QO mOET F

(Z). 0 zg & a9 zfx 9=
H WAE ZATATH R 39 AT FT OF
g fezm mam 2
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(w) afz &1, A1 IEET =
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FHATE FY 7 7
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FEAIE fFar 9 9T 9z A7 AR &
faar g1 f g7 zomaT § AT §faaT 71
AT JTAT FIATET TEART KT AT
FATHRTE FT A TAT TIGOTHT AFT HTIITHAL
F1 AT A7 77 Ie7IA § | TAT-THT F
A TTHRTT T AqTT AT IAT 0 20
A B .
Women Pilets
1566. Shri N. R. Laskar:
Shri R. Barua:
Shri Liladhar Kotoki:-

Wil the Minister of
pleased to state:

Defence be

¢a) whether women are {rained for
flying aeroplanes and to work as
pilots;

(b) if not, the reasons therefor;

(c) if the reply to part (a) abbve
be in the affirmative, whether the
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women pilots are permitted to use
their skill at the time of aggression
by the enemy; and

(d) whether any women pilots
offered their services at the time of
recent aggression by Pakistan?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) Under Section 12 of the Indian ~
Air Force Act 1950, females are not
eligible for enrolment or employment
in the Air Force except in such De-
partments/Branches etc. ag the Cent-
ral Government may by notification
specify. Such a notification has been
issued only in respect of the Medical
Branch.

(c) Does not arise.

(d) No, Sir.

Manufacture of Atom Bomb by Israel

1567. Shri Ram Sewak Yadav:
Dr. Ram Manmohar Lohia:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the reports appear-
ing in a section of the foreign press to
the effect that Israel has decided to
manufacture A-Bomb during the next
year;

(b) if so, the efforts made by Gov-
ernment to gain international opinion
against such move by Israel keeping

in view the need for general dis-
armament: and
(c) if so, the reaction of foreign

countries in thig regard?

The Minister of External Afairs

(Shri Swaran Singh): (a) Yes. Sir

(b) and (c). Governmem are 0ppos-
ed to proliferation of nuclear weapons
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in any form and have sought to secure
early agreement on a treaty on non-
proliferation of nuclear  weapons.
While there is widespread support for
measures to prevent the spread of
nuclear weapons, no agreement has
been reached on the terms of a treaty
for this purpose. Our representative
on the Eighteen Nation Disarmament
Committee is actively pursuing the
question of conclusion of such an
agreement.

Assault on Civilian by Naval

Personnel

1568. Shri Harj Vishnu Kamath:
Shri Nath Pai:
Shri Hem Barua:
Shri Surendranath Dwivedy:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 941 on the 4th
April, 1966 regarding the assault on
Civilians by some naval personnel
and state:

(a) whether the investigationg have
since been completed; and

(b) if so, the result thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) The investigation revealed that
the incident occurred ag a result of
a misunderstanding about the title to
seats for sailors in a particular bogie
in the absence of the display of the
reservation chart indicating the names
of persons for whom bookings were
made at Cochin Harbour Terminus
station. Action has been taken against
the individual whose duty it was to
maintain discipline.

Indian detenus in Burma

1569. Shri Hari Vishny Kamath:
Shri Surendranath Dwivedy:
Shri Nath Pai:
Shri Hem Barua:

Will the Minister of External
Affairs be pleased to refer to the 1eply
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given to Unstarred Question No. 4885
on the 9th May, K 1966 and state:

(a) whether all detenug beld in
Burma for ‘“economic offences” have
been released; and

(b) if not, the reasons therefor?

The Minister of External Affairs.
(Shri Swaran Singh): (a) No, Sir.

(b) The matter is still under the
consideration of the Government of
Burma. Our Embassy in Rangoon is
continuing its efforts in the matter.

Development of Atomic Energy

1570. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Prime Minister be pleased
to state: *

(a) the amount spent on the deve-
lopment of Atomic Energy for peace-
ful purposes in the Third Five Year
Plan and the amount proposed to be
spent in the Fourth Five Year Plan;

(b) the
energy is likely to replace the hydel
and thermal energies and the peace-

extent to which atomic

ful purposes it can serve; and

(c) the stage at which the Trombay
Atomic Energy Plant and the Madras
Atomic Energy Plant stand at pre-
sent?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) The details of cxpendi-
ture incurred during the Third Five
Year Plan period on the development
of atomic energy for peaceful pur-
poses are given in the Table below:
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Name of Scheme.

Plan expenditure du-

ring the Third Plan
s Period.

(Rupees in Crores)

1. Research and Development .

33-25

2. Survey and mining of atomic minerals; Industrial operations

required to support the atomic power programme; klectronics *

Factory.

-

7790

3. Nuclear Power (excluding advarce action on Plan V nuclear

power projects Which arestill under consideration) .

ToTaL .

3213

. 7328

The allocation for the Fourth Plan pertod
not yet been secttled.

(b) Atomic Energy will serve as an
additional source of power. Besides
generation of power, the main objec-
tives of the Indian atomic energy
programme are the production of
radio-isotopes and their application
in the fieids of Agriculture, Food Pre-
servation, Biology, Industry, Medicine,
Siltation Studies, desalination of
water etc.

has

(c) No atomic power station is be-
ing set up at Trombay. Work preli-
minary to the construction of the
Madras Atomic Power Station is in
progress pending the finalisation of
arrangements to meet the foreign ex-
change cost of the station.

Border Roads
1571. Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri P. K, Deo:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Defence be
pleased to state:
(a) the amount set apart for the

development of border roads in the
eastern and other borders of the coun-
try during the current year;

(b) whether any survey has been
carried out as to the necessity of
constructing roads in the border areas
of the country; and

(c) if so, the details thereof and the

up-to-date progress made in the cons-
truction of such roads?

The Minister of Defence (Shri Y. B.
Chayan): (a) Budget provision for
Capital Works has been made for
Rs. 46:53 crores during the current
year for the development of Border

Roads in eastern and other borders
of the country.

~ (b) Yes. The necessity for and
inter se priority of roads included in
tl}e brogramme are decided after con-
sideration of all factors including the
plans of General Staff.

(¢) The immediate programme of
Border Roadg Development Boarq in-
cludes new construction of 3,970 miles
anfl improvement of 2,775 miles of
eXisting roads in the North and North
Eastern borders. In addition to tha
above programme of Board, the cons-
truction'improvement of 3,450 miles of
roads in the Western border (Rajas-
than and Gujsrat) ig included in the
plans of the Roads Wing.

.The progress made in the construe-
tion of roads included in the pro-
gramme by the Board upto 31st March
1966 is as under:—

Formation cut (new roads)

Fo Miles
Class 9 (20’ wide road) 1,66
Class 5 (16’ wide road) 12§i
Class 3 (8’ wide road) 129
2,122
—_—
Surfacirg. Miles
Sol ng. T 2204
Metalling. 1187‘;

Biack-topping. 1,331
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Improvement: This is a continu- «
_ous process and it ig not possible to
state the linear progress.

AETE s & faato a@r adaw 5
& qfga® std= ¥ @R

In the Rajasthan and Gujarat Sec- o R
1or 53 miles of roads have so far been 1572 »ft fagsar ame -
constructed and works are in Pro- sPYRaY T FwAT
gress. ; L) !ﬂ - .
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Malayalam Film ‘Chemeen’

1576. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that on
the opening day of the booking of
Malayalee Film ‘Chemeen’ the Presi-
dent’s Gold Medal winner, at the
Films Division auditorium in May,
1966, only 25 tickets were offered for
sale as against 1000 scats available;
and

(b) if so, the reasons therefor?-

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No, Sir. All the available 973
seats (in Vigyan Bhavan) were
offered for sale and actually sold to
the public.

(b) Does not arise.
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Demarcation of India-East Pak.
Border

1577. Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri C. K. Bhattacharyya:
Shri R. S. Pandey:
Shri Tridib Kumar Chaudhuri:
Shri Bibhuti Mishra:
Shri Tula Ram:
Shri Vishwa Nath Pandey:
Shri S. M. Banerjee:
Shrimati Savitri Nigam:
Shrimati Maimoona Sultan:
Shri Ravindra Varma:
Shri P. Venkatasubbaiah:
Shri Hukam Chand Kacha-

vaiya:

Shri Bhagwat Jha Azad:
Shri Sonavane:
Shri Raghunath Singh:
Shri R. Barua:
Dr. Ranen Sen:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri D. C. Sharma:

Will the Minister of
Affairs be pleased to state:

External

(a) whether the official teams of
India and Pakistan have met recent-
ly to demarcate border with East
Pakistan including that of Hili and
Berubari; and

(b) if so, whether any progress
has been made in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Joint survey and ad hoc de-
marcation along the Bagge Line in
the Char Area bordering Mauza
Manik Chak between Murshidabad
(West B:ongal) ang Rajashahi (East
Pakistan) was taken up and ¢om-
pleted on 20-6-1966.

In Berubari sector survey work
started ‘on the 11th June, 1966, but
satisfactory progress could not be
made owing to the onset of monsoon;

(ii) protest by local residents; and
(iii) Calcutta High Court’s injec-
tion proh'biting construction of
pillars. All surveylfield work was
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stopped from 22ndq July, 1966, by
agreement between Indian and
Pakistani survey officials.

In Hili sector, survey work com-
menced on the 11th June, 1966, but
little progress has been made because
of the withdrawal of the essential
Pakistani survey staff from the field.

2. Op the Assam-East Pakistan
border, there has been no progress
of actual fielg work. Indian and
Pakistani survey teams have drawn
up a programme for joint field work
to be undertaken during the next
field season.

Development works in Nepal, Bhutan
and Sikkim

1578. Shri Yashpal Singh: Will the
Minister of External Affairs be
pleased to state:

(a) the amount earmarkeq for giv-
ing aid to Nepal, Bhutan and Sikkim
for their development works during
the First year of the Fourth Five
Year Plan; and

(b) the particulars of the works

to be executed?

The Minister of External Affairs
(Shri Swaran Singh): (a) As the
Fourth Five Year Plan is yet to be
finalized, the details and quantum of
assistance have not yet been deter-
mined. However, for the year 1966-
67, Rs. 598:98 lakhs, Rs. 275 lakhs,
and Rs. 175 lakhs have bcen ear-
marked by the Government of India
for economic assistance to Nepal,
Bhutan and Sikkim respectively.

(b) Particulars of the Govern-
ment of India’s assistance fall broad-
ly under the following heads:—

(i) Communications
(ii) Irrigation and Power
(iii) Water Supply Schemes
(iv) Education
(v) Horticulture

(vi) Forestry
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(vii) Health, and

(viii) Machinery and equipment.

AW & fam &t gda
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Surplus weskers in E. M. E. and
Army Station Werkshops

1580. Shri S. M. Banerjee: Will
the Minister of Defence be pleased
to state:

(a) whether workers declared  sur-
plus in the Army, E. M. E. and Sta-
tion Workshops throughout the coun-
try as a result of discard policy of
Government have been provided with
equivalent alternative jobs;

(b) if not, the number of those
who are still on the surplus list; and

==
(c) the steps taken by Govern-
ment to provide them with jobs?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). Out of a total number
of 2059 industrial employees who
wer>o declared surplus to the re-
quirements of Army Base Workshops
and Vehicle Depot Worksheps in
the EM.E, as a result of the discard
policy of ‘B’ Vehicles, only 196 em-
ployees remain to be offered alterna-
tive jobs. The strength of Station
Workshops has not been affected by
the discard policy.

(c) The surplus employees are
being adjusted by a central agency
against alternative appointments
available within the Defence Organi-
sation. Other Ministries of the Cen-
tral Government, Transport Depart-
ments of State Governments and
three commercial firms were app-
roached for absorption of these em-
ployees. A large number of them
have been given re-orientation train-
ing and absorbed as Machinists in
Ordnance Factories. The period of
protection from retrenchment, given
to those who are not offered alter-
native jobs, has been extended upto
31st October, 1966. In the mean
time, further efforts will continue to
be made to find alternative jobs for
them.
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Statement by President Kaunda of
Zambia Re: Rhodesia

1581. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda;

Will the Minister of
Affairs be pleased to state:

(a)- whether Government’s atten-
tion has been drawn to a statement
made on the 22nd May, 1966 by
President Kaunda of Zambia that he
would seek Britain’s expulsion from
the Commonwealth, if the: Rhodesian
rebellion was not ended by July;

(b) the reaction of
thereto; and

External\_

Government

(c) whether there has been any
communion of the Government of
India with President Kaunda in this
regard?

The Minister of External Affairs
(Shri Swaran Singh:): (a) Yes, Sir.
Government has seen a press release
issued by the Government of Zambia,
according to which President Kaunda
is reported to have saig that he
would propose the expulsion of
Britain from the Commonwealth, if
the rebellion in Rhodesia had not
ended by the time the next Com-
monwealth Conference meets.

(b) and (c). No approach has been
made by the Government of Zambia
to the Government of India and no
action has, therefore, been taken in

the matter. However, the position of
Government of India regarding
Rhodesia is well known and we

shall continue to work for the esta-
blishment of a genuinely nationalist
Government based on the principle
of one man one vote.

LRI} FTE H1

1582 o SepTITEY TS
=t Tara e
Y AHH T FHATT

1 TEAT WX g 79 az

AUGUST 8, 1966

Written Answers 3204
FA Fi FAT FA
(F) =TT FmS 3T FHT R

FaEF fagFeamwfagle

(@) F1 avwe F fa=r amr
FAATATY TET FT AFAT TS AT AT 1A
¥ V@ gr I AT T F R
gfgFag . A

(1) afz &, qvza v § 73 35
sferw faomr farar smmm 7

g WY waTor wE (s IS
agrg) (F) s A
F gigd ¥ tAw go mHo ATA-
grige @@ 13 %1 7y § 71 20 WA
raw w7 fag o §

(F) 1966—67 F1 FEIR FITH
fifz, atfosy waem *1 m1FwEF
AT Hegl 54-mE oFie Ao (die
Td0) /66 HAMTAIFT T AT I
gaAT %1 uF 9f7 26 TIF, 196k 1
ATA FTFS 97 =T 9T AR F
YA AT F qQISTT QAT qOF HIT
q@FILl 1. HAAT TAIT Heql 377 7
e HIT FEATT TN 39 R AT
L

| 3|

() =7 FEAT F w1
FARTA F1E HT1 agid 9v fa=gre iz
HTIAT |

Children’s Film Society

1583. Shrimati Savitri Nigam: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the result of the Court case
against the former Office-bearers of
the Children’s Film Society, Sapru
House, New Delhi, for misappropria-
tion of large amount of funds of the
Society?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) A civil suit was filed on 29th
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July, 1865 against the former Gene-
ral Secretary, Children’s Film So-
ciety, for mis-appropriation of 50,000}~
Belgian francs, which he received
from the International Centre of
Children’s Films, Brussels, on behalf

of the Indian National Centre and
for which he did not render any
account. It is pending in the Civil

Court at Delhi, and the next hear-
ing for evidence has been fixed on
1st September, 1966.
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Atomic Power Station at Kalpakam
(Madras)

1585. Shri R. S. Pandey:
Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri R. Baruoa:

Will the Prime Minister be pleased
to state:

(a) whether a final decision has
since been taken with regard to the
location of the atomic power station
at Kalpakam in Madras; and

(b) if so, when the project report
is likely to be ready?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, subject to foreign
exchange being available to cover
the cost of equipment which has to
be imported.
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(b) The Project Report has already
been prepared.

Talks with Mr. A. Z. Phizo

1586. Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri P. C. Borooah:
Shri C. K. Bhattacharyya:
Shri D. D. Puri:
Shrimati Renuka Barkataki:
Shri Buta Singh:

Will the Minister of External
Affairs be pleased to state:
(a) whether his Parliamentary

Secretary visited London for talks

with Mr. A. Z. Phizo; and

(b) if so. the outcome thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Shri S. C.
Jamir, Parliamentary Secretary.
visiteq London in 1963 and had talks
with Mr. A. Z. Phizo. He has not
visiteq London since then.

(b) Outcome of his talks in 1963
was discussed on the Floor of the
House on 16-9-1963 in connection
with Starreq Question No. 684.

Statement of Chairman, Atomic
Energy CommisSion

1587. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether Government’s attention
has been drawn to the statements of
the new Chairman of Atomic Energy
Commission in his first Press Con-
ference enumerating the pre-requisi-
tes for India before going nuclear;

(b) if so, what precisely these pre-

requisites are: and

(¢c) whether Government propose
to set up the type of industrial base
envisaged by him during the Fourth
Plan?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir,
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(b) The pre-requisites for develop-
ing a nuclear deterrent are progress
in nuclear and aerospace science and
technology, supported by a highly
advanced industrial base, development
in space technology, metallurgy and
advanced electronics as well as manu-
facturing capabilities for such items
as special grade materials, precision-
fabrication and instrumentation, con-
trol systems, microwave electronics
and high speed computers.

(c) The development of a soung
industrial base involving advanced
technology is as important for econo-
mic development and security involv-
ing conventional weapons, as it is for
a nuclear deterrent. Government is
actively considering steps for imple-
menting the recommendations of the
Electronics Committee and propose to
take all possible steps, consistent with
Tesources, to further a broad based
programme in other areas.

Film Institate of India

1588. Shri B. K. Das:
Shri Subodh Hamsda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Pwivedi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Film Institute of
India has been able to produce en-
ough trained men to meet the require-
ments of the Film Industry;

(b) whether all the persons trained ’

so far have been employed; and

(c) if not, the steps being taken to
employ the trained persons in future?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

(b) Out of 92 Diploma holders who
have so far passed out of the Imsti-
tute, 79 have secured employment and
information regarding the remaining
13 Diploma holders is not available
with us.

(¢) The Instituté is maintaining
constant liaison with the various em-
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ploying agencies in the Film Industry
as well as in the Government to se-
cure suitable employment for its Dip-
loma holders.

Export of Goods manufactureq by
Public Undertakings controlled by
Ministry of Defence

Shri B. K. Das:

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

1589,

(a) whether any efforts have been
made to export finished goods manu-
factured by the public undertakings
controlled by his Ministry;

(b) if so, the goods exported dur-
ing the last two years; and

(¢) the reasons for the manufacture
of goods for export by these under-
takings when the country itself needs
defence goods?

The Minister of State in the Mimis-
try of Defence (Shri A. M. Thomas):
(a) to (c). In view of the imperative
need to earn foreign exchange, a
drive to export some of the finished
goods manufactured by Public Sector
Undertakings under the control of
Ministry of Defence was launched in
1965. These Undertakings apart from
manufacturing Defence equipment
produce equipment for civili needs
also. The items exported were from
the normal civil production lines of
these Undertakings and generally
comprised machine tools, diesel en-
gines and other engineering items.

Obsolescent Stores

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a
technical team get up to screen the

1590.
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unwanted current and obsolescent
stores has recommended the disposal
of stores worth Rs. 56.4 crores;

(b) if so, since when such stores
have been accumulated; and

(¢) what are the current unwanted
stores which were recommended for
disposal?

The Minister of Defence (Shri Y. B.

Chavan): (a) A Technical Team,
which wag set up in July 1964 for the

purpose of screening current and
obsolescent stores has recommended
for disposal upto 30th June 1966

stores valued at Rs. 5439 crores.

(b) The surplus stores recommend-
ed for disposal have accumulated
from time to time, and include also
the surpluses of World War II.

(¢) The surplus current and ob-
solescent  stores recommended for
disposal are those which cannot be
consumed within the shelf life or
during the remaining projected life
of the related main equipment!vehi-
cle and for which there is no alter-
native use either. They fall under
the following broad categories:

General Stores:
Clothing Stores;
Armament Stores:
Engineers’ Stores. and
M.T. Stores

Separate figures in respect of cur-
rent stores are not availabla.

Naval Base at Marmagao

1591. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether the proposal to set
up a Naval base at Marmagan has
been finalised;

(b) if so, whether its project re-
port has been prepared; and

(c) if so, the details thereof?

The Minister of Defence (Shri Y.
B. Chavan): (a) to (c). The project

1193(Ai)LSD—4..
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report prepared by the Consultants
is still under the consideration of
Government.

The main recommendations so far
as the Navy is concerned, relate to
the development around the Alpar-
queiros point, the Eastern half of the
adjoining Vasco Bay being utilised
for berthing of longer Naval ships
and Vadem Bay being wused as a
small ship base.

Naval Facilities at Port Blair

1592. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether the proposal to deve-
lop the Naval facilities at Port Blair
such as., setting up wharf and con-
struction of Workshops for repair
facilities has been implemented;

(b) if not, when this will be done;
and

tc) whether these facilities will be
provided exclusively for defence
purposes?

The Minister of Defence (Shri
Y. B. Chavan): (a)and (b). The
necessity for construction of a wharf
at Port Blair has been accepted by
Government and the procedure for
execution is being considered. Pro-
posals for constructioh of Workshops
for repair facilities are still under
consideration of the Government.

(c) These facilities will also be
available for civil purposes.

TTEAT o et w1 frafor

1593, =1 TI¥ HF% qTET : FAT
TET FY T FATY HY FAT F 0F

(%) 7a1 w7 § Far€ o1 EY
TITHA 797 fEE A9T 1 gTavaEar
o v & fay qafee & ar mi &
ZTFT 7qTTA fFaT FMAT R

(@) =Tz g FrEw #
afafen feaft Tged aag om &

ERS]




3211 Written Answers
(7) FAT FFIX FT LAA 49T
R AT AT WG H qATT &1
frre g ; o

(%) =fz & oo oz &Y A9H H.
FAT a1 © & A1 398 fwgy gfgaa
g% a9 & ?

afqear d3wa d  TET OWST
(o Wo ®wo TWMI) : (F) 74T (W).
EwAt 771 faqionr gTEw daedy Sargy
# f5am 97 @1 §, WY eI F 1 TWHIT
AT KT ATIVFATC 7T F9F F fqu
wrar & 1 gfafeq fagfo w7 a3 T
USHAT F1 F=4T THT FAT A1wfzd §
3 grm | fasdie W # AgY @A
ST T 9 ITHT 3 fAwe wiren
* mow feg J1F #1 geaaEAr
®RY FIFE@FAT JT i1 QL T
ST #1

() €A77 F Iegee GrF 53
FTATEA T ATEZ FINAIT F2T 1a7
qg HEY ARG H G AT 7R § 1

(%) z7 gl ¥ faator & fag
fordT TR & 1A qqH 1 F TANT ¥
HTAEAT FGT AT |

Dismissal of Workers of Indian
origin from Jaffna Municipal
Service

1594. Shri Umanath: Will the
Minister of Exterral Affairs be pleas-
ed to state:

(a) whether Government are
aware of the dismissal of workers of
Indian origin, from the Jaffna
Municipal Service, in Ceylon;

(b) whether it is a fact that this
constitutes violation of clause 7 of
the Srimavo-Shastri Pact;

(c) the number of workers dis-
missed;

(d) whether the matter has been

raised with the Government of Cey-
lon; and

(e) if so, the . reaction of the
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Ceylon Government and the decision
of Government in this regard?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment are aware that some workers
of Indian origin have been dismis-
sed. They were employed by cer-
tain contractors at the Jaffna harbour
and Kankesanturai harbour and not in
the Jaffna Municipal Service.

(b) No representation from them
has been received by our High Com-
mission in Ceylon and it is, there-
fore, presumed that they are not
covered by clause 7 of Indo-Ceylon
Agreement.

(c) Twenty.
(d) No, Sir.
(e) Does not arise.

Union of Malaysia, Thailand
Indonesia and Philippines

1595. Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of External
Affairs be pleased to state the reac-
tion of Government to the proposed
union of Malaysia, Thailand, Indo-
nesia and Philippines?

The Minister of External
(Shri Swaran Singh):
have seen newspaper
cerning a possible  union of
Malaysia, Thailand, Indonesia and
the Philippines. The proposals have
not taken any concrete form. It is
a matter for the countries concerned
to decide. The Government there-
fore considers it premature for them
to define their attitude to this pro-
posal.

Affairs
Government
reports con-

Rural Community Listening

1596. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a
target of providing every one of the
villages in the country with a com-
munity listening radio set by the end
of the Fourth Plan period has been re-

Sets
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commended by the Directors of In-
formation of the various States who
met recently at Delhi; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) Our aim is to provide a radio
set in each village in the country
within the shortest possible period
subject to the availability of funds.
foreign exchange and the mainten-
ance arrangements for these sets in
the States. A sum of Rs. 5 crores is
being considered for provision to-
wards subsidy for the purchase of
community listening sets in the Fourth
Plan which is yet to be finalised.
This will provide for the addition
of 4,00,000 community receivers.

Employees of C.0.D, Kanpur

1597. Shri S. M. Banerjee:
be

Will the Minister of Defence
pleased to state:

(a) whether it is a fact that some
workers of C.O.D., Kanpur were dis-
missed from service summarily in
June, 1966 without even charge
sheet being served on them;

(b) whether such dismissals are
illegal under the present rules; and

(c) the action taken by Govern-
ment in the matter?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). The services
of three casual employees of C.0.D,
Kanpur were terminated on 3rd
June, 1966 in accordance with the
terms and conditions of their service.
It was not ncessary to serve charge-
sheets on them before their services
were terminated.

(c) Representations have  been
made to Government in this connec-
tion and they are receiving consi-
deration,
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Missiles
1598. Shri Krishnapal Singh:
Shri P. C. Borooah:
Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that the
Chief of Army Staff at a Press Con-
ference recently said that he was in
favour of India possessing missiles;
and

(b) if so, the arrangements Gov-
ernment are making to possess
them?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). Yes,

but it would not be in the public in-
terest to disclose any further infor-
mation.

Missing Army Personnel

1599. Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Defence be
pleased to state:
(a) whether there are some

soldiers and officers still untraced
who were engaged in fighting in the
recent conflict with Pakistan;

(b) if so, the details thereof;

(c) whether there is any appre-
hension of some of them being in
Pakistani custody; and

(d) whether enquiries have been
made regarding the missing soldiers
from Pakistani authorities?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) There were 399 Defence per-
sonnel (387 belonging to the Army
and 12 belonging to the Air Force)
still missing out of those who were
engaged in fighting in the recent con-
flict with Pakistan. Out of them 212
(205 belonging to. the Army and 7
belonging to the Air Force) have so
far been presumed killed according
to the existing rules,
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Statement by Mr. A. Z. Phizo

1600. Shri P. R. Chakraverti:

Shri H. C. Linga Reddy:

Will the Minister of
Affaivrs be pleased to state:

External

(a) whether his attention has ™een
drawn to the statement of Mr. A. Z.
Phizo, rebel Naga leader, made in
his heme at Bromley, Kent (U.K.) on
the 3rd June appreciating the Prime
Minister’s earnestness in finding a
solution to the Naga problem; and

(b) what further progress has
been achieved in settling this pro-
blem in the contéxt of Mr. Phizo’s
pronouncement that the rebel Naga
lenders <aw nn  s2n<e in a brother
fighting a brother?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir

(b) The next round of talks with
the underground Nagas is expected
to start on 10th August, 1966.

Exhi»itions on the Late Shri Jawahar-
Ial Nehru’s Photos, Etc.

1601. Shri Hanumanthaiya:
the Minister of Information
Broadcasting be pleased to state:

Will
and

(a) the number of exhibitions =o
far held in India and in foreign
countries of the late Prime Minister,
Shri Jawaharlal Nehru’s photos,
articles etc.; angd

(b) the expenses incurred thereon?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b). The information is as
given below:

Manufacturing of Rockets

1603. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Prime Minister be pleas-
ed to refer to the reply given to
Starred Question No. 1044 on the 11th
April, 1966 regarding the malfunc-
tioning of the rocket launched on the
18th December, 1965 from Thumba
Equatorial Rocket Launching Sta-
tion and state:

(a) whether the investigations in
that regard have since been com-
pleted;

(b) if so, the findings thereof; and

(c) the steps taken by Govern-
ment thereon?
The Prime Minister and Minister

of Atomic Energy (Shrimati Indira
Gandhi): (a) to (c¢). The Judi-Dart
rocket with instrumentated payload.
which was fired from the Thumba
Equatorial Rocket Launching Station
on December 18, 1965 but whish did
not function properly, was one of
several others, which gave satisfac-
tory performance. The malfunctioning
of the particular rocket was reported
to the manufacturers, who have now
intimated that, they are unable to
locate the precise reasons for the in-
adequate performance of the rocket.
They have offered to reimburse the
cost of the rocket. It is proposed to
seek a replacement of the rocket.

New Sainink School at Madras

1604. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Defence be
vleased to refer to the reply given
to Starred Question No. 1056 on the
11th April, 1966 and state:
(a) whether the proposal of Mad-
ras Government for opening a new
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Sainik School
1966-67 has
and

in the State during
since been considered;

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). The proposal ¢i the
Madras Government for having a se-
cond Sainik School was approved by
the Chairman of the Board of Gov-
ernors Sainik Schools Society. The
Madras Government have recently
indicated that that Government are
having second thoughts regarding
the location of the second school at
Kodaikanal in view of the present
economy drive. This school wil not
now be opened from the January
1967 session as reported to the House
in reply to Starred Question 1056
dated the 11th April, 1966.

Extension of Television Service with
Hungarian Assistance

1605. Shri Dhuleshwar Meena:

Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred
Question No. 3825 on the 18th April
1966 and state the progress made so
far regarding
television service in India with the
assistance of Hungary?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
The question of foreign collabura-
tion for supply/manufactire of TV
equipment is still under considera-
tion. There is, however, no proposal
to obtain assistance from Hungary
at this stage.

Visit to Burma by Secretary to the
Prime Minister

1606. Shri Surendra Pal Singh:
Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of
Affairs be pleased to state:

(a) whether the Secretary to the

External
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recently  visited
talks with the

Prime  Minister
Burma to hold
Burmese leaders;

(b) if so, the purpose of the visit;
and

(c) the outcome thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (o).
Yes, Sir. The Secretary to the Prime
Minister visited Burma in order to
obtain an additional supply of rice
from Burma. A quantity of 80.000
tons was made available by the
Burmese Government at our request

Medium Transport Aircraft

1607. Shri Kapur Singh:
Shri Gulshan:
Shri Narasimha Reddy:
s Shri D. C. Sharma:
Will the Minister of Defence be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to & Press
Report published in Hindustan Times
of the 15th June, 1966 that the De-
fence Ministry propose to meei the
country’s requirement for medium
transport aircraft by the AVRO-748
aircraft; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). Yes. Sir. The Indian
Airlines Corporation have placed
an order on the Hindustan Aeronaut-
ics for supply of 15 HS-748 aircraft.
It is naturally expected that the fur-
ther requirements, if any, of the
Indian Airlines Corporation for me-
dium transport aircraft during the
4th Five-Year-Plan period would be
met by supply from Hindustan Aero-
nautics  Limited. This would be
taken up at the apropriate time with
the Indian Airlines Corporation,
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Chinese Military Experts
in Pakistan

1608. Shri Kapur Singh:
Shri Gulshan:
Shri Narasimha Reddy:

Will the Minister of
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report appearing in the Hindustan
Times of the 17th June, 1966 stating
that about 300 Chinese military experts
have been inducted into Kusthia oppo-
site India’s Nadia district; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) Government have taken note of
the report. As far as our information
goes, the Chinese in this area are much
smaller in number.

Defence be

Indian Songs over Radio Ceyloh

1609. Shri Karni Singhji:
Shri Umanath:
Shri M. N. Swamy:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have
received any representation from
Indian film producers requesting help
in preventing Radio Ceylon from
relaying Indian films songs and adver-
tisements; and

(b) if so, the steps taken in the
matter so far?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

(b) The individual Film Producers
in response to a Resolution passed by
the Indian Motion Picture Producers
Association and the Film Producers’
‘Guild have notified Radio Ceylon to
stop playing recorded songs fo their
Films. Government is closely watch-
ing the situation and will take what-
ever further action is considered
necessary.
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Indent for I.A.F. Equipment

1610. Shri Karni Singhji: Will the
Minister of Defence be pleased to
state:

(a) whether it is 3 fact that an indent
was placed through India’s Air Adviser
in London for a few items which could
not be identified though they were in
stock of the Indian Air Force;

(b) whether it is also a fact that
the cost was indicated as £ 4 whereas
the actual cost was in the region of
93 thousand rupees;

(c) whether attempts were made
subsequently to have the order cancel-
led as the items indented were already
on stock; and

(d) if so, with what results?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). Yes, Sir.

(d) The suppliers agreed to cancel
only 5 out of 7 items. The two items
for which cancellation was not agreed
to by the suppliers were subsequently
used to meet a later demand.

Peace Corps

1611. Shri Ram Harkh Yadav: Will
the Minister of External Affairs be
pleased to state:

(a) whether the peace corps has

started work in India; and

(b if so, its functions, achievements
and future programme?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The Peace Corps has ben operating in
India since December, 1961.

(b) The Peace Corps volunteers are
mostly engaged in India in the fol-
lowing fields of activity:

1. Food Production & Allied Pro-
gramme;

9. Rural Public Health;

3. School teaching especially sci-
ence & Youth work;
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4. Small Industry, Consumer Co-
operatives and Urban Com-
munity Action.

Within limitations the programme
has been found to be useful. The
number of volunteers coming to India
are determined on a year to year basis
against indications given by the State
Governments.

Prices of Semi-conductors and Valves

1612. Shri Sunrendra Pal Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that the
Bharat Electronics Limited has agreed
not to raise the price of semi conduc-
tors and valves despite the devalua-
tion of the rupee; and

(b) the steps taken by Government
to ensure that the benefit of this mea-
sure passes on to the consumers and
not to the manufacturers and middle-
men?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) At the last meeting of the Radio
Electronic and Television Manufac-
turers Association held on 22nd June,
1966, the members were informed that
BEL had decided to maintain the pre-
devaluation prices, and they were re-
quested not to increase the prices of
Radio Receivers to ensure that the
benefit of maintaining prices of Valves
and Transistors passed to the consu-
mers. As regards sale of valves and
transistors in the retail market BEL
have taken action to advertise their
prices (which are the same as before
devaluation) advising purchasers not
to pay more.

New Arms Factory at Tiruchchirapalli

1613. Shri D. C. Sharma:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shrimati Maimoona Sultan:

Will the Minister of Defence be
pleased to state:

(a) whether one more arms unit
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has been commissioned at Tiruchchira-
palli; and

(b) if so, the arms to be manufac-
tured in this factory with its manu-
facturing programme?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir.

(b) The factory will manufacture
conventional Small Arms. It is not
in the public interest to give details
of the manufacturing programme.
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Prices of Newsprint Consequent on
Devaluation

1616. Shri Kajrolkar:
Shri Mohammed Koya:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that devalua-
tion has created an ‘unprecedented
financial crisis’ for newspapers and
that it would be difficult for them to
finance purchases of raw materials
without help from Government; and

(b) if so, the steps Government pro-
pose to take in this regard?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
k‘a) and (b). As a sequal to Devalua-
tion the cost of imported Newsprint
has gone up by 57.5 per cent, ie.,
Rs. 400 approximately per metric
tonne This increase in price has been
partially neutralised by the abolition
of the Customs and Regulatory Duty
amounting to Rs. 120 per metric tonne.

Government have agreed to pay
from 1st August 1966, a surcharge of
10 per cent on advertisements, to be
released to newspapers. Certain other
measures to give relief to newspapers
are also under consideration.

Request from Nepal Government

1616. Shri P. C. Borooah:
Shri Bishwanath Roy:

Will the Minister of External Affairs
be pleased to state:

(a) whether Nepal Government has
requested India to make arrangements
for the supply of wheat bought by
Nepal from India to railheads on
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Nepal's Western border, in order to
help her give relief to the areas hit
by recent earthquake in Nepal; and

(b) if
thereto?

so, Government's reaction

The Minister of External Affairs

(Shri Swaran Singh): (a) Yes, Sir.
The Government of Nepal requested
us for diversion of 1000 tons of wheat
purchased by them to railheads near
Nepal's Western border for giving
emergency relief to the carthquake
affected areas of Nepal.

(b) The Nepalese request was fully
met. The Government of India (on
Nepal Government's request) also or-
ganized food drops over the earth-
quake affected areas.

oF garafas aAie £t 9

1617, o T AAET Aifgan :
=t v fomg
ot T daF AL ¢

AT AAWHAT 28 AT, 28%% &
ATvifEa ST 54T 2919 F IAYT F
qreeg H A AT &1 gar < fF

(%) =1 ag ¥a g f& waafa
favorgs &1 912 & zewre somrfaa
dsifas oft Zwe & T ¥ faw a7 au
av;

(@)Fat ag W1 7= & f5 vw12 7
w1 fam & AR F S0 9eg q@y
S F are ¥ uw f39nig sme "y
FT & AR

() afz &, a1 sma-fawd @0
27

g ®H Aqr wowfaa w0
(=frorelt § fay amiit ) (%) &
qgTeree AYFTT F vraigfas tqweww
F1 e F oY @ity # Fo Fo
[T F YT FT AAEE] qAT AT
& fqverqur & 39H AT [IAATIR qIAT
a7 |



3225 Written Answers SRAVANA 17, 1888 (SAKA)

(@) &, 7@
() w9 & agl gzar
sfEe Wi g dear ¥ fag
FTq

1618 1 TWqTF TIEF
TWT HeAT A IATA BT FAT F4 %

1

(F) a9 1965—66 F TIT 1966
# 79 IF wi@d WA TTERA FE0
F1 faraa 3ot qrarr fargelt #wroga fea ma
AR I F g7 fEew ¥ oargAt @
T T E

(@) a1 gg =47 = FI7gA1 &1
g1 SATITTE FT AN FA § AT
afz g, a1 o § o7 e fF939 §
7=

(1) =1 g7 wrom &y wE forT-
o faeft i 53 Aoy 7 == 3o famie
ATEHT T &1 FTIEA STALT F7T F7 7471
o AW F1 HF AT 97 FVGA q9
F¥ gerard fwar g 7

gfaer  wEma #®
w6 (st Ho Wo WA ) © (F)
faaor gew & 1

(@) et 7% g 7 &, aredfaw
AT A< Ay gfaafEmn
fog wTe3" 79w @Ewdl, AENAT 4T OF
sffdl #1 wHifqoE g aend
fra s &

o3
oF

(7) a=FTT F FE gEAAT TG

R | ST T O 7@ A E [ A ®

v, m Ifad dwm LT-6697/66]
N.C.C. Cadets in Regular Army

1619. Shri Hari Vishnu Kamath:

Will the Minister of Defence be pleas-
ed to state:

(a) whether Government propose to
introduce a scheme for attaching
N.C.C. Cadets to the regular army;
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(b) if so, the details thereof; and

(c) the objective and purpose there-
of?

The Minister of State in the Minis-
try of Defence Production (Shri
A. M. Thomas): (a) to (c¢). A
scheme of attaching N.C.C. Officers
and Cadets to Regular Army Units
was introduced in 1965. Under this
scheme 100 NCC officers and 2500
cadets are attached to the Army Units
annually for a period of 4 weeks
during summer vacations. The Scheme
aims at giving the NCC cadets an
idea of how the Army functions in
operational areas/peace stations and
also helps in the social and emotional
integration of the country.

Emergency Commissioned Officers

1620. Shri Vasudevan Nair: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal to
revert persons recruited from the
Services as Emergency Commissioned
Officers back to their original places;

(b) if so, whether
tations have been
such a proposal; and

any represen-
received against

(c) the reaction
thereto?

of Government

The Minister of Defence (Shri Y. B.
Chavan): (a) It is presumed that the
hon’ble Member is referring to those
Emergency Commissioned Officers who
have been recruited from the ranks in
the Defence Services. Such Officers
can revert to their pre-commission
status if they so desire on the termi-
nation of their Emergency Coramis-
sion.

(b) Yes, Sir.

(c) Emergency Commissioned
Officers who are within the prescribed
age limits may apply for Permanent
Commissions in the Army and, if
selected, will be granted Permanent
Commissions within the total quota of
one third of the strength of the Emer-
gency Commissioned Officers. The
relaxation -of age limits for the pur-
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pose of granting Permanent Commis-
sions as well as the grant of Perma-
nent Commissions in the Special List
cadre to such Officers is under consi-
deration.

India’s Participation in Bangkok Con-
ference of Ambassadors of Asian
Countries

1621. Shri Bade:
Shri Kashi Ram Gupta:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government participat-
ed in the recent Bangkok Conference
of Ambassadors of certain Asian coun-
tries; and

(b) if not, the reasons therefor?

The Minister of
(Shri Swaran Singh):

External Affairs
(a) No, Sir.

(b) The Bangkok Conference of the
Ambassadors of certain Asian coun-
tries was a preparatory meeting of the
Ministerial Conference of the Asian
and Pacific countries which was held
later in Seoul in June 1966. As Gov-
ernment had decided not to participate
in the Ministerial Conference, they
alsp did not attend the preparatory
meeting at Bangkok. Government’s
attitude to the Seoul Conference was
stated in the Lok Sabha on 1st August,
1966 in reply to Unstarred Question
No. 846. While the Government of
India is interested in promoting
regional cooperation in Asia, Govern-
ment would like such cooperation to
be on 3 wider basis like that of the
Colombo Plan, ECAFE and the Asian
Development Bank, than on the basis
of certain political groupings.

Dalai Lama

1622. Shri Hem Raj: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that the resi-
dential arrangements for Dalai Lama's
stay were made permanently at
Dharamsala;
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(b) whether it is also a fact that the
Dalai Lama now proposes to shift his
headquarters to some other hill station,
if so, to what place and for what rea-
sons; and

(c) whether Government have ap-
proved the alternative arrangements?

The Minister of External
(Shri Swaran Singh): No,
arrangements are temporary.

Affairs
Sir; the

(b) The Dalai Lama has, now and
then, thought of transferring his resi-
dence to a suitable place in the Simla
hills as Dharamsala is rather far and
the climate there is damp. But he has
not finally decided.

(¢) Government will consider the
matter at the appropriate time.

Protocol Rules Followed by Britain

1623. Shri M. Rampure; Will the
Minister of External Affairs be pleased
to state:

(a) whether it ig a fact that no
Indian Prime Ministers including the
late Shri Jawaharlal Nehru during
their visit to London were received
by the British Prime Minister; and

(b) whether it is a practice that
Biitein follows in case of India or
other countries also?

The Minister of External Affairs
(Shri Swaran Singh): (a) According
to British protocol a visiting Head of
Government is met by a Cabinet
Minister of the U.K. Government and
not by the British Prime Minister.
However, when Shri Jawaharlal Nehruy
visiteq U.K. on 8th July, 1955 at the
invitation of the then British Prime
Minister, Sir Anthony Eden, he was
met by Sir Anthony Eden at the Air-
port and both the Prime Ministers
drove straight to Chequers.

(b) It is understood the UK. Gov-
ernment follows the same protocol for
visiting Heads of Government of other
countries also.
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Indian Consul-General in South
Vietnam

1624. Shri P. C. Borooah:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri Bade: °

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the reported inter-
view of India’s Consul-General in
South Vietnam with the Hongkong
Daily justifying U.S. bombing of North

Vietnam, contrary to Government’s
stand; and

(b) if so, Government’s reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).

The Government of India have seen
a report of an interview said to have
been given by India’s Consul-General
in Saigon to a newspaper in Hong-
kong. The views expressed in that
interview do not represent the views
of the Government of India. The
officer has been called back and the
matter is under Government’s active
consideration.

N.C.C. Training

1625. Shri Daljit Singh: Will
Minister of Defence be pleased
state:

the
to

(a) whether it is a fact that there is
a shortage of material required for the
army personne] for their dresses and
training, while large stocks of such
material for N.C.C. are lying waste in
large quantity in every State;

(b) whether it is also a fact that
the students except from Rajasthan,
Punjab and U.P. are not taking in-
terest in the N.C.C. training but
bogus attendances are marked to get
the facilities only; and

(c) if so, the detail of check exer-
ciseq in such cases?
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The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.
(b) No, Sir.

(c¢) Does not arise.
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Presentation of Rare Music Records to
AILR.

1627. Shri Narendra Singh Mahida:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the late Ustad Faiyaz
Khan, who was employed by A.LR.
had presented a large number of rare
music records;

(b) if so, whether these articles are

in the possession of A.LR. at Delhi;
ang

(c) whether these itemg will be pre-
served in our National Archives?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir. Recording of about 125
items rendered by the late Ustad
Faiyaz Khan are available with All
India Radio, of which about 25 are
rare items.

(b) and (c). These recordings are
preserved in A.LR.’s archives at Delhi.
The question of their preservation in
the National Archives of India will be
considered in consultation with the
Ministry of Education.

Parbhani AIR. Station

1628. Shri Lonikar: Will the Minis-
ter of Information and Broadeasting
be pleased to state:

(a) whether the construction work
of the broadcasting Station at Par-
bhani (Maharashtra State) has been
completed; and

(b) when it will go on air?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
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and (b). Construction work on the
All India Radio Auxiliary Centre at
Parbhani, which would relay pro-
grammes from Poona, is expected to
be completed during the next finan-
cial year. The centre will go on air
immediately after the construction is
completed.

Voluntary Retirement in Armed Forces
Headquarters

1629. Shri Narendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that the
scheme of voluntary retirement ap-
plied to the Central Secretariat Ser-
vices will be extcndeq to the Armed
Forces Headquarters;

(b) whether the Chief of Army
Staff is reported to have agreed to the
suggestion when he met a four-mem-
ber deputation of the Armed Forces
Headquarters Association in New
Delhi recently; and

(¢) if so, the details thereof?

The Minister of Detence (Shri Y. B,
Chavan): (a) to (c). Subject to cer-
tain conditions, a civilian Central Gov-
crnment paid from the Civil Estimates,
who has not less than 15 years’ conti-
nuoug service and is rendered surplus
as a result of introduction of adminis-
trative reforms or studies by the Staff
Inspection Unit, is eligible to opt for
voluntary retirement, with an addition
of up to five years in the service
qualifying for retirement benefits. At
an interview with representatives of
the Armed Forces Headquarters Asso-
ciation on the 23rd July 1966, the
Chief of the Army Staff indicated that
he would recommend to Government
the extension of this scheme to mem-
bers of the Armed Forces Head-
quarters civilian cadre who become
surplus owing to reduction of the
Army Headquarterg establishment. In
principle Government have accepted
this recommendation, which will be
implemented to the extent it becomes
necessary.
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N.C.C. Cadets for Agricultural Projects

1630. Shri Narendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that there is
a plan to utilise the services of the
Nationa] Cadet Corps for various agri-
cultural projects;

(b) whether over 30,000 cadets are
to be deputed for reclamation work in
the Chambal area in Madhya Pradesh;
and

(c) if so, the details thereof?

The Minister of Defence Production
(Shri A, M. Thomas): (a) It has becen
decided that NCC cadets should parti-
cipate in Young World Action for
Food Projects under Freedom from
Hunger Campaign in various States.
Last year about 13,000 cadets partici-
pated in such projects. :

(b) and (¢). A copy of Reclamation
Scheme of Chambal Area drawn up
by the Government of Madhya Pra-
desh, has been received by the Direc-
tor General, National Cadet Corps for
examination of possibility of utilizing
the services of NCC cadets for doing
part of the work. The matter is still
under examination by the Director
General. National Cadet Corps.

Bombs found near Nasik

1631. Shri Swell:
Shri P. C. Borooah:
Sl:n-i Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether Government’s attention
hag been drawn to the recovery of
two bombs bearing army markings on
the road, 25 feet away from the rail-
way line, near Thetale village, Nasik
on the 24th July. 1966:

(b) if so, whether Government have
probed into the circumstances as to
how the bombs found their way to
that place from out of the army stocl:s;
and

(c) with what result?
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The Minister of Defence (Shri Y. B,
Chavan): (a) Yes. ,

(b) A Court of Inquiry is being held

by the Station Commander, Deolali
to investigate the case.
(¢) The findings of the Court of

Inquiry are awaited.
Rehabilitation of Disabled Soldiers

1632. Shri Gulshan: Will the Minis-
ter of Defence be pleased to state:

(a) the number of soldiers who
were disabled after the conflicts with
China and Pakistan; angd

(b) the number out of them who
have been rehabilitated or employed
so far?

The Minister of Defence (Shri Y. B.
Chavan): (a) 273 Defence Services
personnel were invalided out of service
after the conflict with China. It is
now expected that about 700 Defence
Services personnel may have to be in-
valided out of Service on account of
injuries received during the conflict
with Pakistan. They are undergoing
treatment in Military Hospitals and
will be invalided at different times
after completion of their treatment.

(b) As regards those who were in-
valided as a result of injuries receiv-
ed during the conflict with China, 50
persons were rehabilifated in civil
jobs, 30 persons were given vocational
training in Industrial Training Insti-
tutes. 11 persons were settled on land.
Some of the remaining personne] were
also offered jobs but they did not
reply or accept. As regards the dis-
abled personnel during the Pakistan
conflict, measureg are being taken to
ensure that all the persons who are
suitable and willing for emplovment
are rehabilitated in appropriate civil
jobs after their invalidment. Their
cuitabilitv for emplovment is consider-
ed on the basis of their functional
capacity ard normal medical standards
have not been apnlied in their cases.
So far. jobs have been located and
offered to 61 nersons due to be releas-
e in thiz= month and to 51 out of %4
rersong likely to be invalideq out of
service in the next month.
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Special Services Fund for
Rehabilitation of Ex-Servicemen

1633. Shri A. V. Raghavan;
Shri Pottekkatt:

Will the Minister
pleased to state:

of Defence be

(a) whether all the States and Union
Territories have constituted Special
Services Fund for the rehabilitation
of ex-Servicemen in the country;

(b) if so, whether any funds have
been utilised for carrying out the
objects by any of the Fund Commit-
iees;

(c) whether there is any ban to

nominate ex-Servicemen from the
ranks to these Committees; and
(d) it not, the committees which

have nominated ex-Servicemen from
the ranks?

The Minister of Defence (Shri Y. B.
Chavan): (a) 13 States and Union
Territories have so far constituted the
new Special Fund for reconstruction
and rehabilitation of ex-Servicemen.

(b) The information is being col-
lected and will be laid on the Table
the House.

(¢) There is provision in the Scheme
inter alig for the nomination of not
more than two persons taking interest
in the welfare of ex-Servicemen by
the State GovernmentsjAdministra-
tions. The ex-Servicemen from the
ranks may be nominated under this
provision.

(d) This information is being collect-
ed ang will be laig on the Table of
the House.

Indian Nagas imprisoned in Burma

1634. Shri Rishaneg Keishing: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
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on Cease-fire line (C.A.)

that Sarvashri (i) Maiphai, (ii) Ram,
(iii) Changthit, (iv) Heitheng and (v)
Changpuileng of Phungyar-Phaisat
Circle, Manipur were arrested on the
25th June, 1965 at Homalin, Burma
and werc sentenced to one year’s im-
prisonment at Toungoo Jail;

(b) whether their release from the
jail was due on the 15th March, 1966
but are continued to be detained in
the said jail;

(c) the reasons for their arrest and
detention;

(d) the reasons for their continued
detention; and

(e) whether Government propose to
take an early action to get the release
of these Indian Nagas?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (e). The
Government have no information. In-
quiries are being made and action as
required will be taken,

12.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MassiNG oF Pakistant ARMED FORCEs
oN THE CEASE-FIRE LINE

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr, Speaker, Sir, I call the
attention of the Minister of Defence
to the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

“The reported massing of Pakis-
tani armed forces on the cease-fire
line and the consequent threat of
two-pronged attack on India.”

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, on Ist
August 1 made a statement on the
military build-up in Pakistan. In view
of the interest shown by the Mem-
bers to have further information on
this subject I am making this state-
ment Contrary to expectations flow-
ing from the Tashkent Agreement, all
reports indicate that Pakistan is rapidly
increasing its military strength. By
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and large it has recouped the losses in
creasing its military strength. By and
lJarge it has recouped the losses in
arms and equipment it sustained in
the September, 1965 operations. It has
a programme to increase its army
from 5 divisions to 11 divisions. It
hag already got two armoured divi-
sions but the losses in armour it suf-
fered in the September 1965 operations
had depleted the strength of these
divisions. Pakistan has received over
200 tanks from China which should
g0 a long way in recouping the losses
it sustained Sionultaneously, a num-
ber of new POK divisions have been
raised and the POK manpower has
increased to over 30,000 men.

The new  raisings are at various
stages of training and equipment. In
equipping its forces, Pakistan has been
largely assisted by China. China has
agreed to supply enough equipment
to arm at least two divisions. In addi-
tion. China and other countries have
provided financial accommodation and
with this help Pakistan has been able
to procure, through certain other
countries, large unspecified quantities
of armg and ammunition.

The Pakistan Air Force has also
recouped its losses of fighters and
fighter bombers and has today 5 more
squadrons of fighters and fighter
bombers than in 1965. It has been able
to build up its Air Force primarily
by the supply made by China of MIG-
19 and MIG-15 aircraft. It hag also ac-
quired a number of F-86 aircraft.
These aircraft were originally in West
Germany and are reported to have
arrived in Pakistan through Iran.
There are also reports that China has
supplied Pakistan some IL-28 bom-
bers. ;

Pakistan is also engaged in building
defences and improving communica-
tions, We have information that Pak-
istan is improving ity communications
in Skardu and also trying to build up
its forces in that area.

Till 1965, the equipment of the
Pak Army consisted  essentially of
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arms and equipment received from
the United States of America. The
stoppage of supplies of supporting
spares and ammunition following the
September, 1965 operations had limited
the ytility of this equipment. But
while the United States has imposed
an embargo on such supplies, Pakis-
tan has been able to replenish mate-
rially its supplies of spares and am-
munition with the assistance of cer-
tain other countries which had such
supplies received from U.S.A.

3238

Pakistan has also a comparatively
long term programme of augmenting
its Navy.

Unlike India which is threatened by
China, Pakistan hag no threat to its
security from any quarter. We have
given Pakistan repeated assurances.
Yet, Pakistan ijs arming at a frantic
rate, and in this it has been assisted
in a very large measure by China—in
training its men. in equipping its for-
ces and in building roads and com-
munications. This action of Pakistan
constitutes a grave threat to our se-
curity, ’

It is unfortunate that notwithstand-
ing the agreement arriveq at at Tash-

kent, Pakistan, with the instigation
and assistance of China, should be
making these warlike  preparations.

This is going to be a long-term threat.
We cannot, therefore. afford to relax
in our defence efforts. I am confident
that, despite the strains which Pakis-
tan's building up will impose on us,
the country will not shirk its respon-
sibifities and will face any threat to
its security. coolly and calmly. It is
regrettable that Pakistan should en-
gage in such a massive build up which
must be taxing its economic resour-
ces considerably. Both our countries
have a big enough task of improving
the economic well-being of our peo-
ples for which resources are badly
needed. Till the Chinese threat deve-
loped. Indiz maintained a  compara-
tively small force. We continued to
do so notwithstanding the fabulous
US arms aid to Pakistan. But Pakis-
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[Shri Y. B. Chavna]l

tan, which has no enemies on its bor-
ders and no threat to its security, has
now embarked on this programme of
expansion of its armed forces and is
leaving us no option but to take ade-
quate counter measures. It may suit
Ching to try to attack India through
the agency of Pakistani forces. I hope
Pakistan will see the folly of any at-
tempt to seek a solution by force; this,
we are bound to resist, I trust Pakis-
tan wil] decide to solve its problems
with India strictly in accordance with
the spirit of the Tashkent Agreement
and desist from piling up armaments.
We, on our part, have no intention of
joining in such a race but, at the
same time, we have to, and are tak-
ing the necessary steps for the defence
of our country.

Shri Hari Vishnu Kamath: Are
Government aware that by a strange
irony of fate China as well as the
United States and some of the Western
countries are jointly helping Pakistan
to re-arm. the former in the east and
the latter in the west, and, are there
reasons to believe that the apparent
readiness of Pakistan to come to the
conference table for talks with India
together with the present massing of
troops on the cease-fire line in Kash-
mir may only he a smokescreen for
mounting an offencive in the eastern
region, where China may fight to the
Jast Pakistani. and has Government
told the TTnited States Government
that in the present context the re-
sumption of aid to Pakisan will be an
unfriendlv act towards India.

Shri Y. B. Chavan: We have
brought thig particular matter to the
notice of the United Stafes Govern-
ment

" Shri Tyagi (Dehra Dun): And also
Kosygin?

Shri Y. B. Chavan:....yes, and
Kosygin. We have pointed out that
the resumption of arms aid to Pakistan
would only end in active conflict bet-
ween India and Pakistan. That has
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been the  experience of the United
States before; that has been the expe-
rience of India before. So, we have
certainly pointed it out,

Shri Hari Vishnu Kamath: Is it a
smokescreen for mounting an offen-
sive in the eastern region?

Shri Y. B. Chavan: These are some
of the assessments of the operational
possibilities. Whether it ig going to
be a smokescreen for the east or the
west, certainly these thingg are going
to be judged by the operational ex-
perts in this matter. I can only as-
sure the House that we are studying
these problems from day to day.

Shri Surendranath Dwivedy (Ken-
drapara): By withdrawing from Haji
Pir ani other areas. our defence has
been weakened. Knowing the great
threat. as mentioned by the Defence
Minister in his statement. what steps
have we taken to safegua-d that area?
Is it not a fact that Pakistan  has
entered into our area and occupied
100 acres at a place near Hamirpur
and thousands of infiltrators have
come into Kashmir through Poonch-
Rajouri area and about 20,000 persons
are waiting on the Border? What sters
have we taken to prevent these infil-
trators from coming in? What are the
arrangements that we have made in
that directioh?

Shri Y. B. Chavan: I must make
one point very clear in the beginning.
He made 3 mention of some 100 acres
having been encroached upon. I have
made checky anq counter-checks about
it and this information is incorrect:
About thg possibilities of infiltrations,
naturallv. we have to be on our guard

and alect in these matters. We  are
exercising special vigilance in  this
matter. About the number he said

that thousands of pcople have come;
my information is not like that.

Shri Surendranath Dwivedy: How
manv? Does he mean to say that no
people have come in?
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Shri Y. B. Chavan: As far as arm-
ed infiltrators are concerned, there are
no armed infiltrators trespassing into
our area. As to whether civilians have
come in the course of the last few
months after Tashkent and their num-
ber etc., I think, it is g3 matter possi-
bly which will have to be dealt with
by the Home Ministry. As far as
armed infiltratorg are concerned, cer-
tainly some had trespassed here and
there and. maybe, some of them are
the hangovers of the last group of
infiltrators.  There are some stray
cases of sabotage, attempts at arson
etc., but there is no organised effort
of armed infiltration a5 yet.

Shri Hem Barua (Gauhati): Apart
from the vitriolic statments made by
Pakistani leaders against India, Pak-
istan has indulged in a massive mili-
tary build-up, as the statement says,
with the collaboration of the Chinese.
They have procured arms and ammu-
nitions from the Chinese and possibly
from other sourceg also, Iran and
might be other Arab countries. The
The Arab countries are all helping
them; that also is a fact. Whatever that
might be, pari passu with that, the
bellicosity of the Chinese statements
against India has also intensified. In
the light of that may I know whe-
ther our Government are in g position
to tell yg that they apprehend an attack
by China jointly with Pakistan in tae
coming October—China attacking us
from the Sikkim-Bhutan side and Pa-
kistan attacking us from the Assam
side; if they do. whether our Govern-
ment have brought this apprehension
of theirs and all these facts to the no-
tice of our friendly countries in time?

Shri Y. B. Chavan: I have given
the assessment of the threat that botn
Pakistan and China pose, the depth
of their preparationg and our aware-
nesg of this. Whether any particular
country is going to make any at-
tack at a particular time and date etc,
it is very difficult to say; at the same
time, 1 would like to warn this House
that we must not show or display any
attitude of  panic . (Interrup-
tion).

1193 (Ai)LSD—S5.
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Shri Hem Barua: There is no panic
anywhere,

Shri Y. B. Chavan: I am glad, but
I em taking rather an additional pre-
caution of warning about this point.
We have to make preparations about
that particular matter in view of the
preparations that the other side is
meking. Naturally, though we do not
want to join this arms race, at the
same time we cannot neglect our res-
ponsibility to the national security; so
Wwe must take the necessary steps. We
must make the proper assessment,
keep our preparations ready and not
get excited or rather alarmed by this.

Shri Hem Barua: On a point of cla-
rification. The hon. Minister thinks
that I have become panicky. There is
an apprehension that Chinag might at-
tack us. Therefore I wanted to know
whether we are prepared.

Shri Y. B. Chavan: I have not sug-
gested that he is panicky, not by a
remote chance.

Mr. Speaker: There cannot be any
apprehension of Shri Hem Barua get-
ting panicky.

MY fema (Hi7) © weaw w2

T, QAFE AN F qE gL qAv
TR A gm AR wg REfF
fgrgear fagelt sl s gwat &1
HEars SETE I os. w IR
Agrd F F@ #r W arfear wt
aurdy 7% 1 AfEa F IAY ST =mEar
g f& 7 o= sifat sar # 100
TFT FT UF THST AT aTfRET
F Feot § o1 M@ § W fedras ar
fedYor Fa1 A9 2, AT FEAT AFA &
Fife s ¥ AAT AT, TE A ag FAA
& ama § werdv @ S, safAy Sara §
TTAHENT FT &, Y I/ L@ FT I8 T
F1E arfaear 7 ST senfaa gf @ 7
7g 3T q@ F €19 gEHST Sa1q §
FifH S gAY 98 36 THS &1 qrHaAT
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IFET AT JT SIS AEL R O A ¥R
7 54 § ag AT qIfFearT § =TT
AT 97 St IaF A1 H F1E faanz A
g1, 9T & @ @ gC A | q1 Fa
ot St § 100 TFg wfw F1Fs
e & g § =@ T oA
feFrars a1 o &1 fveft v X
w5 JF waw g 7 afs ag g a8t
g T I AT AT w WY R, A &
STAAT AT E !

Shri Y. B. Chavan: The hon. Mem-
ber is very concerned about the ap-
plause on this side. I would be pra-
pared to joint in any applause if any
comes from that side.

=t AT fom@ © S a8 §19 e F7
qrferat &=, dt ¥ WY AR o

Shri Y. B. Chavan: I do not want

any applause. Certainly, I am taking

my full responsibility in making the
statement that this information tha*
some acres of land have been occup:-
ed by Pakistani troops, which  was
circulated is incorrect. I said it and I
repeat it.

sty foma . w7 St 79 qer 2
ITF AR § BFF AMAT & 0% H. . .

Shri P. C. Borooah (Sibsagar): In
the face of thelarge-scale Pak-China
threat on our borders, may I know
whether the cut proposed in the gver-
al] budget is also going to be applie-i
{or the defence needs and, if not, wha-
ther the Defence Minister is coming
forward with g phased budget 1o
meet all hig requirements so that he
can adequately meet these threats?

Shri Y. B. Chavan; Our prepara-
tions necessary for the defence of
India will not be affected by any cut.
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To R WA Fifgm (FIATA1T) 2
qeAW AL, WAl ST ¥ UF @A @
e[ fared AT AT FEIE 1 1965
¥ 1 arfFea 1 gdeq of, gaA ¥
qge, IOH AT qE7 o024 31 T8 § WL
T qTF THST AT FATA & SATT @ |
TET TERAT H SRR A4 99T § a5t
g f¥ —u= 7% a1 7z T ew ot s
Y, THeAT T A FT AT BRET T
Fr @ifg o Fw ET ) W@ a5 ¥

st "o o gea (Trafem) :
T BIET qeEd T3 FET

o T AA T Aifgar © ar &1 @AY
T g, a8 TAT G0 &, AT AT AW A
AR AT 2, #ifE 1w § I, W0
THT TRA H WOAT &, AT AT THAA F3

g1

FUAUK R LS S AN AR E A
afad fazeft 3am a7, tdwar #n-
T TG AT T IET AT AT AL
F fomro @ @A w=dT @ A1 %
FAT fa A0 amar 20

T HeAT WREA, FAT aifFra F
graeg § UF TR A1fa & S| #
fam oot Jv=FTT F1 Anw w9 fw @
qaed #1 At §, § oAy e ta Y
GEERAT § L ET 09 | 39 avaed § &
Q@& ST F T FYE AR BT AR
TTIHT £qTH WHAG F7A7 £ Sl 5o °e
gT & A aifFe e &7 fake
FLH LN 16 WG F1 AT fHT &
IaF faRE g9 atem g Uk "
TR FAT 7§, FFF wrafaat #1 A
& 3 fear mar 1 oo oA fEa oy
s f& ST aTw AT FAdAr waEv
TOAT FIFT FT G FF (F TH G
ST (HIEEA)
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ars &, na £1 fawfas @ &3 w2
fear ar wmw 17 3w & o oam
qifFeaia & wvarg § uE qEqel AT
T F7 F AIT WEET UIHT g2 F1
Ffagi #1 il F1 gagEAT 7 g
F T R H46F |
Shri Y. B. Chavan: Naturally, Gov-
ernnent has got very specific and de-
firice policy. The hon. Member is
trying to find some contradiction in
the iatter part of my statement, it
is 1ot so.  To me, it is not a contra-
diction. T would read again what I
have said for his information. I have
exp’ained sort of frantic effort, ou
thelr part, ¢ building their army, navy
and air force. It seems they are start-
ing some sort of an arms race. This
is ino assessment I am making. Here,
I have said:

“We, on our part, have no in-
tention of joining in such a race
but at the same time we have to,
and are taking the necessary steps
for the defence of our country.”

1 personally see no contradiction.

Tro W WA difgar : A At
a1 E1 TAT & — gATT F1E ST TGN
g 3Tz & wfaer g &7, few g7 AowT
a7 Farfeat #7 72 & | 39FT HaAs F+;0
AT 7 ag F1L A5G 2, X1 IG OF A19
FET ATAT &, JT ATFT FF UF qTT T &,
FZT AT AT FATHIW 97 TZT EHT AT |

T WFRT | TFEL _IEgF, AT
T A9 fFar §, 987 sEid F27 8 |
St wfaai &, AT @ & g

To rrwwa‘tgt gt ooy 34T
FHCTF77G & ag FT@E T3 5 |

Shri Jashvant Mehta (Bhavnagar):
The hon. Defence Minister has stated
abou:t the Pak-China collusion and the
deferice preparation by Pakistan and
that .t is a threat to our national se-
curity. May I know whether the Gov-
eriinent hag informed our friendly
countiries about the Pak-China colln-
sion and the defence preparation bv
Pakistan and, if so, what is their re-
action?
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Shri Y. B. Chavan: About reactions
I cannot say anything. I have al-
ready said thay we have kept them
informeq of the preparations that
they are: making.
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=t "o Hio AW (qﬂ?{g‘() :
Ty WEIRY, ¥ € ToAT 91Ean § %
mﬁmqf?mfmmm"ﬁ
AT aga &1 SIS @19 g AL T3
qUfeeTa FAVTET F g1 i fAwer
AT R | FAT AT a8 [ #T g
Fgr 9v 937 &7 v § arfs A F
gifas afvfeafaar =713 2 g ot
SaF1 w9 | ufy 77 A o@w g oAv
FET IF 9 AT F7 TG &, W @ F
FTHT. F7 GHIT ST 97, F9T ATqNF=
TITHFE & FAATT 89 AR A S 7T
ot #1 grst I AT #iT gEd SR
g araw o0 foam 4, a1 #0 ow= 8w
fex g=a=1 agt 97 A9 FH 9T 7F F,
Fqifs qrfeearq AT A F
faem® FT7 F7 7@ , TAT A ATAT
FTHTERT 7@ aIfF a1z § arEr 9 &idT
Tg |
: re-
.erjec
rd to
Shri Y. B. Chavan: I have al man-
said before on the Floor of this ‘ger at
that as far as the positions th‘at he
have taken after Tashkent Deo pro-
tion are concerned, those po disal-

will be very carefully watche. \atices,
defended. *

1 wEREr e (fasmie)
# gg et wigAn § 5 9% 5wt
FHAIT ArE-NEEE F T 97 JIAAF
® F T ol TE & {5 oifEmE 3
qUAT e wEERdl gl A1 O &0
& for < & A g} AT T AmwAr
a1 8, vo% wfafwa o #=7 widm
T 9T famT &7 T FIEH, TATEIE
FIT AT & o g2 AR T IiFana
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stateml want to ask one question.
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[t SO AT
FT FATHT FT qAZ TEA FT AU qg

afys 3g T §, afz g, A1 ag *7F
FF A9 2 1
Shri Y. B. Chavan: About Rajas-

than and other parts, I personally do
not think that there is any further
concentration.

=

=t SRS qEH  FIOHE ofig

!

Ht ANEFAS A FIWHE T
afvy | &, gg WA 93an |

Shri D. C. Sharma: (Gurdaspur): I
agree with the hon. Minister that we
should not get panicky, but I must
submit jn all humility ang sincerity
that his statement has been very
very alarming and that we cannot
take it as philosophically as he wants
us to take.

We

some a¢W that China is giving Pakistan
ed by Ks and MIG fighters. I want to

circulateg” how the
repeat it. factured in

sabre jet fighters
Canada under a

from the United States of Ame-

X .0 to West Germany and from

ST/ Germany tp Iran and from Iran

I9% T Tistan. Is it not a fact that those

jet fighters are kept wunder

Shri -4vny by the United States Gov-

“he

ernment because of the lease whica
they have given to Canada for their
manufacture? Is it not a fact that, in
addition to China which is building
up the potential of Pakistan, the
U.S.A. is also doing the same thing
and the U.S.A. is also trying to give
spare parts to Pakistan—those spare
parts can mean anything from the
body of a ship, from the body of a
plane, from the body of a tank, to
anything. Is it not a fact that the
US.A. is also collaborating with
China so far as the military build-up
of Pakistan is concerned?
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shri Y. B. Chavan: The hon. Mem-
ber has not asked for any informatiom
from me. He has only given his own
views. So far as that part of his
statement, namely, that my statement
is alarming, is coygerned, 1 am afraid
the hon. Member has not taken my
statement in a right spirit. As a mat-
ter of fact, I thought it necessary to
warn the Members of this House in
advance in regarq to that, because
there are some people who are sub-
jectively inclined to be alarmists. 1
am merely giving a realistic assess-
ment of the preparations of Pakistan..

Shri D. C. Sharma: What about the
USA?

Shri Y. B. Chavan: Making a realis-
tic assessment should really speaking
give us a sense of confidence and
strength and not a feeling of dlarm.
So, knowing the preparations of those
who are TiKely to pose a sort of
threat to us gives us a sense of con-
fidence or a sense of proportion to
make our own preparations. So, I
hope that this statement will be taken
and interpreted in the right way not
only in this House but in the whole
country.

Shri Hari Vishnu Kamath: On a
point of order. I did not want to
raise it earlier because I did not want
to interrupt the course of the supple-
mentary questions. ...

Shri D, C. Sharma: What about the
supply of arms indirectly to Pakistan

.and also in the shape of spare parts

{o Pakistan? The hon. Minister has
not answered that question. Why
does he pot answer that question?

Shri Hari Vishnu Kamath: I did not
raise my point of order earlier be-
cause I gid not want to interrupt the
other supplementary questions on this
calling-attention-notice. The hon.
Minister is normally helpful in ans-
wering questions, but today he has
been slightly different at some mo-
ments. I asked whether the United
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States Government had been clearly
and categorically told that in the pre-
sent context or the present situation,
the resumption of arms aid to Pakistan
would be regarded by India as an un-
friendly act. The hon. Minister has
not answered that question at all.

Shri Y. B. Chavan: I do not know
whether exactly those words used by
the hon. Member in the latter part
of his question had been used......

Shri Hari Vishnu Kamath: I did.

Shri Y. B. Chavan: We have very
specifically tolg the United States
that further continuation anq further
resumption of the aid to Pakistan
woulg certainly go against the inte-
rests of India and that will certainly
affect the relations of that country
with India.

Shri Hari Vishnu Kamath: Have
our Government told them categor:-
cally that it would be regarded as an
unfriendly act?

12.53 hrs. T
RE: CALLING-ATTENTION-
NOTICES
(Query)

Shri S. M. Banerjee (Kanpur): 1
rise to a point of order under rule
376(1) which reads thus:

A point of order shall relate to
the interpretation or enforcement
of these rules or such Articles of
the Constitution as regulate the
business. of the House and shall
raise a question......

I am confining myself to the enforne-
ment of these rules.

On Saturday itself, some of us had
tabled calling-attention notices under
rule 197. Rule 197 reads thus:

“A member may, with the pre-
vious permission of the Speaker,
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call the attention of a Minister to
any matter of urgent public im-
portance and the Minister may
make a brief statement or ask
for time to make a statement at

a later hour or date.”.

Some of us hag tabled a calling-
attention notice purely on a Centra:
matter, pamely the firing in the
Durgapur Steel Plant; we hagq also
tabled a calling-attention notice on
the proposed hunger-strike by the
general secretary of the Swarnakar
Sangh, Shri Anil Basu, outside the
Parliament House in regard to the
scrapping of the Gold Control Act.
You, Sir, in your wisdom have dis-
alloweq these two sets of calling-
attention notices, My submission is
only this. If the firing in Durgapur
on the employees of the Durgapur
Steel Plant of the HSL cannot be 3
subject-matter for discussion by this
House, then I o not know what mat-
ter can be discussed here. I would
request you to kindly ask the hor.
Minister to make a statement, jf not
on the calling-attention notice, at
least suo motu, on both these subjects
namely gold control and also the fir-
ing ip Durgapur,

Mr. Speaker: It is really to be re-
gretted that shri S. M. Banerjee
should raise these points in regard ts
calling-attention notices in this man-
ner. There is no point of order at
all. It is pno point of order that he
has raised. If he had wanted to pro-
test against the fact that I had disal-
lowed certain calling-attention notices,
then he should have....

Shri S. M. Banerjee:
the rules, Sir.

Kindly read

Mr. Speaker: I have read the rules
That js not the interpretation of the
rules. Is the hon. Member relying
on the proviso?

Shri S. M. Banerjee: I am reiying
on rule 376.

Mr. Sveaker: Rule 376
me. .

is before
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Shri S. M. Banerjee: Rule 376
says:

“A point of order may be raised
in relation to the business before
the House at the moment.”

This item was not before the House.
Sub-rule 1 of rule 376 reads thus:

“A point of order shall relate to
the jnterpretation or enforcement
of these rules......

You have rejected our calling-
attention notices under some rule. I
have a right to question that rule.....

Shri Hari Vishnu Kamath (Hosh-
angabad): He means to say that it
should have been before the House.

Shri S. M. Banerjee: So, I would
submit. ...

Mr. Speaker: The hon. Member may
kindly sit down. That is all 1 can
say.

Shri Vasudevan Nair (Ambala-
puzha): Apart from what Shri S. M.
Banerjee has said about the rules, I
was really surprised when I got the
jnformation that you had not been
pleased to accept our calling-atten-
tion notices on a subject which was
directly within the jurisdiction of
the Centre. I am not speaking abcut
the firing. It is the result of certain
other things. There js a lot of troubie
going on in the Durgapur Steel Plant
and it has been going on for some
days and it has culminated in all
sorts of things....

Mr. Speaker: If he can convince

me that even in Durgapur it is not
the business of the State Governmen!

{0 preserve and maintain law and
order....
Shri P. K. Deo (Kalahandi): The

Steel Plants have their own gecurity
force, and, therefore, it is the con-
cern of the Centre.

Mr. Speaker: Hon. Members should
first hear me. If I can be convinced
either by writing of a note or by
personal discussion. ...
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Shri S. M. Banerjee:
you reject it? How
it?

Why should
can you reject

Mr. Speaker: I can reject it; if I am
of one opinion; and if I am wrong, I
have always allowed hon. Members to
bring it to my notice pointing out
where I am not correct, and if I am
not correct, I am prepared to reconsi-
der the matter.

Shri Vasudevan Nair:
vince you.

We can con-

Mr. Speaker: If he can, then cer-
tainly I shall be prepared to recons:-
der. Either e may write to me or he
may discuss jt with me. I am open
to conviction. There is no harm in
their writing to me or discussing it
with me.

Mr. Speaker: Shri Hem Barua.

An hon. Member:
guidance. ...

I want your

Shri Hem Barua (Gauhati): My
submission is this. I had submitted a
calling-attention notice on the Dibru-
garh situation....

Mr. Speaker: 1 would point out to
hon. Members that these calling-
attention notices should not be raised
in this manner. If I have to giscuss
every calling-attention notice that I
have dealt with in my Chamber, then
there are at least forty of them every
day and I have to discuss all of them
here. How can we take them up here
one by one and then discuss....

Shri Hem Barua: I am just trying
to....



3253 Re. C.A.

Mr. Speaker: I would reques Shri
Hem Barua thaf if he has also got any
grnevance, then he may also write to
e

Shri Hem Barua: May I make a
submission to you?

Mr. Speaker: He may kindly write
1o me.

=it e qeAE  (ARag)
b ARE S GRGRE R ok R S

WU ALIW : JET, HIET |

o FER T TGATT © TA WEIET,
| I ux Fifeq faar av f5 o= Afaar
¥ 7000 wiffeart 780 77 & 1 9W
BF F THo TAo To ¥ qrT faar g 1
HAasgaeirsomg ...

W W@ : Ao FwA™, W
% ¥ § 91T 917 g< U AEE] Ay
AW FIJ I AT q1 A qATET AT
G § 1 AT gEem o FT fw
Al B T F WA A W9 FY
WG T FIATAT AT OF AT A% fafare
3 gaF1 #2feae fear @ 5% gt oof
fedm fufaees & sawr F2feqwm frar
2 o 771 & 5 59 & 7% gfaam T
R WY aE T97 a1q § 91 §F ¥y &Y
JEEHT TG & FFAT § AT AT qUAT
IBA FT AT G E |

= gFH T=T ®YNT ¢ a9
F UHo TAo Mo FT AT HIAT & HIT IF
QLA H T IR YT R L L

Head BFRT /ST, AT |

» femd qewne ;. faEie #
Hfaam gz mr § AT agt F9F AR
et F1 wET & fau G2t wv gwew
fFomwrwrg . ...

Qe WEEY ; AT, HIST |

SRAVANA 17, 1888 (SAKA)

Re: Question of 3254
Privilege

12 hrs.
RE: QUESTION OF PRIVILEGE

=t wg fema (%) TET
AT, AU e & AT 2 1 A
g & faars & ¥ oo fagrarfas
&1 g&q1g fear ar . . .

Heq HETT ¢ F WT F AT 7
gY & T F A arem @v fF w7 4w
St fawfase | ..

stag fmd : @ & ¥ 91 aw
faar & f5 <Y 19 AT ST 771 oW

g & A Wy & 7
A AT : AT AL GA AT |

=it 7y foma : oy A FB o FET
g @g § Ffghw | & ¥ F @iz A
qET THGT B WY I¥ A Ao |
q F1 AT A, Faw A2 faw FE
frow & f5 57 %1 78 g0 s

st fora e (i) AT
I WA HERT FT € @ & |

Ay fema : s e wr g ?
Al sie @ g, Sear AT &

MU WG ¢ 9 T I @A
afad | 77 ag wwaw g fF 1 g
q9 ¥ syt A |y L L L

LY g foma : # g A1 F A
qrar g 1 feel Y @ & o AR
T A TR FE AGREE FT QTG )
16 92 FTH AT § q@ qH =11 foewar
&, 1% g o A TR
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Hewey AEIT : W@ Fd7 A7
few fag 7 dgwardy 1 agi F18 @are
TR AR AT oA A TEeH
I & | YL FT IS qATT AGN R

N Ay fowd G T 7g Wi
wed & fr st % frerr 2 7

SO WFTT : AE A F 1 e
g fa% @ F'q ¥ w9 A& 39 9%
aaT Y § 7 e FT oA Y
Faww % ? & o0 ¥ w1 5 AQ @19
it TaF a1z e F1 Y= IS,
afs Y wTavEs quA a1 § WG A7
A T wfea, 7w & &5 oy ¥ amew,
B 9 I @ E

& 3 ag #e7 & % w19 7 o1 faurar-
faw1< 1 wow fean § 99 W @ we
F R W a9 g9 A o\
wTa g ...

sitwg foord & SEF wEew
FE
LD GRS faoraifagre #7

gEN1E 19 7 forg w7 99T E 39 w0 7
ag A&! for & f &t a7 favrarfaars
gifsmasmegm ! wHaw
foe &ifsr fer & =1q =1 50% =3
FT TN R 0 | JE qqerey fx A
ar fawifass wwogan & 7

What is the privilege enjoyeg by
a Member or the House, that Iras been
breached”? 1If there is any such pri-
vilege which has been breached, .nen
I shall certainly allow the hon. Mem-
ber; and if I fee] that there js a pri-
vilege which has been breached, hen
I shall allow him to raise that point.
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it g femad : ww ¥ I & oy
o Fra< # aqern I1fey fF qee &7,
T &1 A7 §IA &7 fEAT wHET AT
¥ a1 fawwfasr W g &) ww
¥ gg wad A & 7 fowm #7 W §,
39 g&qTT | A1 & 7 aF 1% 8 faur
2 fF aga & geegi & 59 fawmarfasre
FT T FAT & 1 TH F aTv ¥ Wy AR
o9 Fed e Fifs 91 sgaedr
TEEY ¥ g

ALy AT : qg FI19 AT fa9rar-
faFz 1

ot we fomad . e wwrE

o1 FTAT g & o1 v S
T wfeqw mwTgEE FHET F @V A
ST AT § A gaed frmm ar A
agt WY A FFe far ar s 1A w7
& a4 oz fawarfasrs £1 "arw 3300
qr i AT TR S AT AT FT R T
AT F GAT § | TA geaed ®O§ AT
T HS FEAT AEAT AT | TAFT A T
@ & g7 for & 1 37 q@r @df 2@
g g FRA A Ay § ST wT E
faer #% 37 %1 qor F®AT |

5 ATOE F1 FAT H T A7 T 987
Afea T o1, K gETTET ATET AT AT
T W IBAT ATEAT 47 | A K A
faam #7 w737 fFar A1 o7 F wH
FATIA T AV T AOvwT 7 AqG
faar | 37 @ of1 gEEEw & A7
# &1 w1 famafaane sema a1 Ay
faa o § =1 f& w7 w=w @ oA,
& q917 8 | ®ATH T ST AATG AT
o7 afeq® w19y FAET F1 AT 5597
g i & va® war 9w & ¥
FA g g f& ww A e faas
IR
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ag dro To Hro T &EAT AT
Y ¢ vk foew £ w0 oG
@ ¥ ag wadAr e A d A
qoqa ¥ o s faoig 2 fF oz
foii® ¥ g3 779 ¥ 41 3AF f@ATH
Y T w0 KT T ALFTAT TTFAT
o1 WAl F F7 | 39 F farda 9K qgl
17 arir 1 g gor war e fea
oY &7 Iq § A9 &, F g 9 WAL,
Ft wfadi & 9§ Ky wIEA gD
2w 1wy A ¥ fe oo fao Ao
fag & %w1 f g @47 § @@ g, o
qugva § 5 of1 gEETaw Fgd §
ag WY & @ g 1 18 AEE N AT
AAEIOAH F HIAT TSN AT TR
far | 3% o & o1 v faan i
Iq FF IR OF Ae AT fzar
sfradt o wHaAt A WX dTo To Hlo
F %3 waeql 7 39 9T W o0 %
IAFT qg FFET T4 40 &4 ZAT AThRA
qr | & 7 ag Aoy fEan a1 {5 3 g
sqfaepre TTETHI F ATH 9T I FATH
fear ur | snfeeme o & fAd
st fagm & A0 W7 § WY AT AT
&{eqT WAt g 1 WT W 357 FT
g faa o

SRAVANA 17, 1888 (SAKA)

~

Shri
ganj):
say?
House.

C. K. Bhattacharyya (Rai-
What is it that the wants to
He is taking the time of the

=5t vy fows . mir w F1 g
TRT, AT HT ALY H7 afgwar fraarr
arfgy | zay foar & -

“.....A member may, with Ihe
permission of the Speaker, make
a personal explanation although
there is no question before the
House, but in this case no Jebat-
able matter may be brought for-
ward, and pno debate to shall
arise”,

8

of Privilege 325

77 =9 510 ¥ fafeex awa =
¥ 2, A A Faw faarg arar afes
WA faarz qTe0 OF gl BT %
¥ 1 ag dio Wo HTo & L ¥ oW
@y £ fF 3AF ;AR AT ATRA
& A7 | ZEE T A GTo Wo Hio
1 5591 O g a0 off w7 3w
Afar | g TE E 21 MR 251 21 K
*ft gaEaw #eT ¥ 1
55th report, pages 21 and 25

“Threse materials were
placedq before the P.A.C.
them go before the P.A.C.”

110t
Let

AR e g8 25 T FHA E ¢

“I was never given an 9ppur-
tunity to appear before the PAC
as far as this matter is concerned.
It was said that if Ministers want
to make certain observations, the
option is given to the Minister to
appear himself -or through the
Secretary. 1 am not aware that
this point was being considered
by the PAC at any time. Other-
wise, I would have -certainly

placed all these things before the
Committee.”

oF % F Tl F faudE, 3
T F§ AETE A FT, IHiAA waA
T HITFTT FT 50T F7 F F27 &
F I afeq® HHSTT FHET qATT
fr== % 1 9fF =g AreEr dEar v
zafay gratfs 52 qe=ai #1 w01 1
T qF | FIIET oo FOA & fA7,
T FT WZZ F74 & 97 q240 T A
gIedt 3 e fwar

THF a1 FAET F1 45 gE | IHFT
afew AF-Tar F gAfeT WO 2 F
fawerdt & | T wEET T@mH F2
@ & f STF gA7 7 om0 aw 65
I=FT T Fw:A 91 f5 a@ FweRq,
qro To TTo %ﬁ?}éﬁ‘(a#&gﬂﬁ? &
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T ATISFHF AT E ) A TER
@ fFar | FEEe F qdfe ¥ o
ga7 BT IAFT W IEA F1E forgry
gt far WX 3TT T=6 T e
TFTIZT TS F A far 5 26 AaTE
Fr 1 waw gra (owdw fRar wT ar
H T T FHE F) q5F @ & oy
gfew favbg foar a1, 39 397 aF st
AEIRT A TH ATT Y AT A q7aTE TG
1 9 {6 37 #7107, ITHY AT AR
oIS JF FT 9T F faorde #q ¥
s fadrfase 1 s e 3% 7€
foela fear ar | @4t w@RE 1 6

a1 fF T ITF A1 wEqg gAT g A -

3§ FH F AW AW | A T A
T qE 1 Afew wu § | IEwT A
ggix #1E gatw T fFar o sEw
qeeTq S9! fFET T3 & wat == £
FHE T TAT AT gl § | AT 75T
& 43 77 F1 oa9g WA gAT 1 A1 &
FgaT wigaT § fFoTmy ar ¥ &9
T BT AT | Ag TEieH Bt agy
W ¥ w0 o £ fF 3w a| A @
T w1y w7 aferfag fwr s

qro o Ho FzF AT FEATET
FT WRT 2 357 FgaT 2 3¥@ 9% Afafy
F qur a1 fF ww =1 A7 o T fE
FTT GEATET AFTE | T AT X
qat == fF wfem fobr gar o
az 7zq £ fr oferm faopr 1 & #=
srAaT o1 o gut 21 9T & F2AT AEAT g
i Tz wETSzA T F T AT faoir
a3t Zr, Aar fx fafregaza 7 o
oI+ F g ° 527 3 {6 9y g Avew
AT GEAA WET AGL | FRE AT A
foqre Y & ag ofFm gAT &€ 1 a7
Fza & fx @ ;1§ weAEr a4y
gafeg g gat wTr & 0 #
afeqn fauig & e @ $© AfY STEr
qr | gz aq afea® wRIFET T
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FfAm s e g s g ng &
f*GﬁTﬁTﬂ'}ma’WTm|m
for ot ot AT ¥ wwT fr § gy
AT fF 97F fom aig & qat = o
TE 9T IAT 26 JATE FT aferw
THFSTH FHEY FT BAAT & THT F 1
I ag ad famd & 1wy sv Ao
e @A | 26 ATOG FT 559 FqrE
& I § To To Yo ¥ fvim Y Hix
27 TG F1 AT HZET FHE WY
foy & | TRI<HT A18" F1 7€ o
Ig wEST AR §, a9 HET Y grE
A TE ) T g A g
[T AT {F FT AT TEIOHT F
o afers wFeTa FRE F1 goad
F afgaT® ITFT AR R U A
I 97 WgRaErt w7 few 9% A
faar 5 ag ofsos maTdzs #00 F
| I 1 TE AR A qH AR 3B
T FT § 1 faege qowr F fawda
FH gHT § A g 9T F 1 AT F A=
F47 faaty gt § ¥ 9 § A0 sarer
R 7ZT AT

o7 & aaatar g f& w1 ar faser-
fagre win zur £ ofew wEE A
FH2r F1 e & 99 am § s
9% F & g2 97 gATT aTAT |

TUF W™ : HFT AT . . .

ot wg famd : § @70 FAAT @
g 1§ w3t =g § e A
& fagrfarre £ o1 gam 2 4,

e WENRT A T AT FIEATE
T 17 FT TEE AL &

=t vy fomd @ oF &1 T 99T )
i At =7 fE #9 oS misT 9T
forar ar aT Atz fEal a1 ag whEy
FY v F AT | BEAA AT AEGL AT,
T WIS AT | WE IR "R



3261 Re. Question

FAST & ATAA F39 2 ¢
“There was a slight or minor
error in the Minister’s state-

qeq wgEw : w77 9w@
& =T A FgT o e wrwor

st Ay foer: o= war fa
afeagt ofeam 7 a1 1 & Faw afemw
THITE Tl #1 faqe &1 afesse
FA9T WIE | 1. 17 ¥ AW A1ga
=g Fga & fF aagsw ® o @
IR ¥ ag greom 4 5 wfaw g
a1 | AfesT for & o ag &
a1, ag 917 TGt 47 | F ofeqs wwrIew
FAET F TF A4 FT @A

“1.17. 1t is significant to note
that the orders of the Minister
dated 28th June, 1963 were specific,
complete and final and they were
conveyed to the Iron and Steel
Controller as such on 29th June,
1963. In view of the above facts,
the Committee are unable to ac-
cept that these order were ‘in a
draft form’.”

g AT & T qAG § § | HaT ARy
FT OF-A19 F 9o yeqra & faar §
oo get § fF Far fadefae o=
g 7 =€ e Qo Yo F faerd
18 W5 FT JZ AW «TI4T §, A
zafaqoew frm

“It is rather surprising to me
that an observation should have
been made suggesting that I had

reconsidered certain orders with-
out adequate reason.”

ZqT A A HEE w0 & OF s T
21| UF TH Aed & fw g fafrest
& 75 9T, R gz #wy ¥ fr o=
Fgq2w faa, qeamare fear o s
T @R AT A | AT HWT 3T SW
F1 gEATT B gwAT & 7 few o
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AT AgRA 7 FeT ¢ & gAF1 osamar
g1 &, 3afan WS gEeAT | WA FAE
Fgdr € & s ganfq &, 9w 71e-
FFIR & | AT AT FT AT at
qET AT GAT FAT | I(SHT AT8T
TF qR A TS F2, ¥ T Troar g
ag agT &1 TRHIX HTAT § NfF dfo To
o FT R F I I F far mar g 1
rfEt ¥ o Qo ®Yo Fgdl & 18 Wi
I IaRAfFE . ..

“It is rather surprising.”
7T ST & W | 98 FAET Fgar
g ¥ W=l §

“In view of the above fac's, the
Committee feel that the above ob-

servation of the Minister was ra-
ther unfortunate.”.

¥ @ #4010 gfee & qwd W@
argan wi # gt foié #
TR fogt § 1 A Far sy g
Y A gAR AR FT TRAIA FIQ@T |
T & FAST H1 FFFETE HIT TGS AT
g @ ¥ 3 fou, afw =g &t o
Y FHAA A GF AT § | 99 fa=
@ g AT FArE [ AT A
2t fae ar )

7 & ag &g f& d¥o To o F¥
et o & w) 3@ 99 e
aT =T & &1 A% s 97 faaw
OIS WAT gU & sAEr, A g w2

%0 gu &, §W @A FgEl
gr % Twi—# am ad Fa g

FaifE aTUEF ST ATAT g ArAT—
AT g S BT ATFRr § IAHI
e fafe gFr wfeg w1
qqr AT A fF o gEE wen-men
foruarfat @ & | TTRT FW0 A
3 f& gawr oY oF aga e AQ@T g
fF et «@hr gwwn W WY § AR
et o fody wpae 1 F R
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[ 7y faa)

R A TR E T =
farer & | @ oo WY @R F
§F foq 7 & g § f5 o oo
us faomey sirwr gfafq a=rE sy s
ST ATAT FTA & I+ WG | Tro To
o F¥iragr § fr wiw afwfy frasa
1 A4, FfFA 98 UF w19 § |
g 1 556 i § ag gafew AT
7t § f @e geevan H1gg ¥ ag ATl
BT g1 1 X Gy g A & Faw oA
sfafa #F=a1 1| gX s v foeErd
fafeam gt 1fedr | @7 s v
#F f@eT® ATHT  ATHAT BT HIX AT
[T A7 ¥ [T WX Fg "HaAT
Yo To HYo F ATHA W | 9§ Fal
HqA | TIRFT H{TA {6 fear 5 ag
ez FT | 27 JATE F1 O HAT |
FHET 7 6 w991 ga AR 3§
e FHET FT AT AR § ag wTIR
qEA ¥ | ¥W 999 gEEEN AIed
g G & | qE F q4T I T AT
agi & | 399 & 52 faaw &, 08 09
F&r ff 70 @17 g% 1 % 9
ogaT  fF @ frue & ag arfs =%
FZA T FHET F1 AT LT F—TE Al
™ fOre %1 3] &1 F18 wrawwar
TG A—zT% faars o1 Areq FHET
Fowma g IR @I g A AT
wrfaurr wreHT oF dfee & fau o
w1 TEY @ gHAT &, AR AAT € X
ge a1 =gy | A@Ee &7 S e
& qTo To Hro FT1 AT TTUOT & AT
gare s faoaifasr & afqum #r
gi 105 F seani w12 oy 7 &
TTIFT 2Tq G A1gAT § A% 5 FX
TIGHRT q@ATAT AEATE L ...

e WERR ¢ X ATt § o
stay famd : memw W AT

g1
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TR WERY : ATARE AG T

T &

oft wn fom@ : g7 uF = A
STAAT & | AT AH T F1 07 LA |

AEqR "I : IF ATT T 93T
T T T F

st wq fomd : A @ew T T E 0
weqe WENR © FE (oA ;T

st vy foma @ wfadr a7
FE

AT AT TR § FART TAT
F & fa0 HIX dYo To HTo &7 ToAT
F =Y F AT W AT ESST §
ge WY & aa a1 "=er a1q g, T@r al
R g™ WeqTs A FaFqsr qwom F
af@a i sEr TRy &A1 A%
faq o1 gw a1z &1

Shri Surendranath Dwivedy: (Ken-
drapara): You have to decide the
point of privilege, but what I want
to urge is this. We are happy that
you annuounced that day that after
the report of the Public Accounts
Committee if a notice is given on a
specific matter, it could be discussed.
The Fifty-fifth Report of the Public
Accounts Committee not only reveals
the gefault of Mr. Subramaniam, but
it reveals that probably in this affair
two Ministers, two Iron and Steel
Controllers and the Secretary of the
Iron and Steel Ministry are geeply
involved. This is a very grave mat'-
ter. Therefore, 1 would request you,
and the Government should agree, .
have already given a notice, to allow
this report to be discussed in the
House as early as possible, because it
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is fair, after this report, to gemand
the resignation of this Minister, at
the same time some other Ministers
are also involved. Therefore, let the
report be taken into consideration.

Shri Hari Vishnu Kamath (Hosh-
angabad): It shoulq be discussed be-
fore Indepedence Day.

sy we fem@ : Fastarfuse aoamd
qITH E7 TA AEF g o G5IAT S v
AT AT E A AT 2 | IART AR F
far 57 77T 21 gz faorarfn T W
F v " o qgAr famg £

eI wgiea faawfEe F
FATAT AT gA7 «a17 B2 § 5 3977
=TT 3 ZAr wifew, 349 By g
=fzd | WUFT IA FEAT FIGT AT ALY
Gzar ifer ar

st wey fema : zqrfamma 761 & a1
T X W W g AT TART TEATE T AT
=ifgT 1

qq AR fFAT g W
SAMTT AT T AT FEd A7 7

Shri Vasudevap Nair
puzha): Is it pot surprising that the
Minister continues like this after the
PAC report? Are they going to keep
him in the Ministry?

Mr. Speaker: So far as this PAC
report ijs concerned, I have received
notices that this should be giscussed.
I have admitted one notice. That was
all that I could do.

Shri Hari Vishnu Kamath: Govern-
ment should fing time.

Mr. Speaker: 1 have admitted that

notice because I though it was im-
portant.

=t wg foma : frw 7 Afew §

#7 gaw gz~ faar § | 9T & qg el
F A& fagr
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(Ambala-
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xeaR /I - AN fEwET ww
oA am AR A A A A Fz AN
Afer mfrr § v I I ATTE |

st ag fema : 2 Fv d1 w7 @
| BT age #T ¥ 1 #q TEw Afew
Bl

AN

TeqeA AL - FTAA FT T AR
g famatrram for @ T aifem
vz fFar 1 27 797 95 o7 T
E1E I D lC 1 S

st Ay foma : FrE zearw A8
=T g | & AR =TT 47

weaa wglEa ¢ (rw aFv faa,
Fa7 foaar g5 &, #471 92 73 & AHTQ
T qFAT § T TE 7 3T AW ! AAA
FEaEN

TEW a5 IR A § g7 9 W
& zasT 3= 2 397 Tfgy | 9 TF
TEATE FT Fraed & AA THE F13 ATAT
Td 1 AF Az faw & AR &
mxfaz f&r # 1 A AF w@TEe HTH
TEW & g § g fTde 9% g
AR FaF AAfas ATH W AET |
fsg w7 Aifzg w97 § 92 TH S
37 W faa fear smAT § Arfew sfeg
F

sit Ay fama
(saana)

cag & AT g

woqw WgERW : fAqAr @gw A
T I FE o1 Ay g ward v g
& ag fagdas grsa #1 & o1 7g
HI7 g ag AU EE Y | TF A FYRT AR
e fmmmrg . ...

Shri S. M. Banerjee (Kanpur): You
kindly allow us to say.



3267 Re. Question

TR AETT : T FS I FaT B
IgFT qEF AH A GG A
fomr 9%7 & | & =wgan a1 v 77 iw
e aTed F1 rfad # 4w T

st vy @ ;o9 AT I FESE

qeqed AT ¢ fT F FAT AT
0w gz W ZEr =nfed o fEe
o ATEHY FT GUHI AT AT A00T |

AR qTET FT qA Gag TAGM
AT AT | g€ FE ATRT T T & |
gz arfre o 72 7 5 o F7 ew H
et 57 29 71 SieetdeE g1 T A
IART ATET FTA AET AT A0 ) Fg
g1 % 21 zafau oET q% 99 919 &7
qTeAT & W TF AH IR qqT AL
2 afea =g fagar =12 @t 78 & 75
fer | & FFEToTH HTRE FT T T

UF arT IR gg Fur 2 fF A
mgmmmmmrmm
2 @ 7 7 fear ¥ fafaezs a7 aw
gy ...

st wg fawd : A3 77 TE #2727
TN AHA AT, G2 F2T B

WA W I1TL: AIGT q1F 527 &
ST IS & A1 W1 9FTE §
fgee 5T 77 . ..

stwg fmad @ A ¥ o9z W
3m¢|#r’wm'rw='m%1

WeOW WE.TW : T2 TW ATSF AT
Fifor 7 & o 7o To Hro #7 frrE
F1 foaet s g 9% 31 9% 9%
FT 0FT F1E FOIT T T BIT T
sifF fafaedt o dre wo Hio T
foae & 21
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= wEmE gws (faeeiv)
g a1 93 W WET B

wqeper Agrew ¢ T fwo A1 * F
O TEE AT IAET S AT g K A
fafaea< aea &1 T3 <7 A1, AT
qerz A1 o7 fF gz 93T F A 99
21 ord, qif 77 m@Er q 93w oEr i
ITFT AT qEY T A Ffw Iy
AT TE T4 F 7 fm 7z frvs ow
FIE E fwﬁrr—:'f.q'uga T AT
F arg FHAT o O AT 2, 37 avIn
F gray g0 3 At § #w F1E oan
TaTe AgY far & fFareare ag wer
sy fo #7 F1f TR #7 A1 § )y
A7 qr FHer & qrad fafae=s g
TE g &, BRI A gAY ARAT A
# 1 w53 w% {gfgezw w2 f& 790
FF FET AT TAT F AT I FTATFT AT
fa=r &, A1 &7 3way fF 90 To HTo
Ft foiE %1 H7 ST waer EoF
faw 7z w=d1'g fF a7 i go wEAT
e &, %:gﬁ;ﬂ’: ITF 1T FTo Mo HTo
oot f9E 2 31 72 77 §5 39 fAT
faar war fF Tro o #HTo AT FeRA
TR TR 31 1 27 fAg & mwar g
fF 37 fawfaw & w=zm #0f 1Az
T g 8, T T A gE g &
aAAr g fm gz e AT A 1 §
g o1 T a9 TR Tgar g R
5 St 35 fFam, 3z w=wr fem A
g1 F¥AT Sz AT, ArfF fafazvang
#1 foFmrg 7 %2 | 89 37 A §F =B
Fizwyg 2 A FWMAFIEF
arY § #4T BEAT A9T g, I TAAHE A
T GHAT AT §, THE T F H oA
Fg @FATE ¢

st Tt (3=)  FAmE, dre
To o AT AT T ZTTF A GLIT
Tl SET & wW e F fafrafa
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o7 zreg F fafrfas wr oo &
@ e A PO &Y &, 3w & amw
g fr

Mr. Subramaniam to say the least
is guilty of suppressio veri suggestio
falsi; this is the immediate guilt
brought home againsy him; we may
also say that he geliberately misled
the House and the Committee. If we
do not go that far, the gravamen of
the charge immediately would be that
he is gu11ty of suggestzo falsi, supp-
Tessio veri. ..

mq’g‘m : : fafaees arza &
orAT w7 § IAFT g | F A7 aaa‘rrr
fF #r & oA FA%E T |FAT g A
CEAR

st T TTT FAFT AT
T ZH S glam |

gfm

St &o Wo gAY : Wiy fafar
AT & A FoarAEw @ § S fE
TF HIFATT FI0 J AI9% q0HA TG F |
T qIfaTHT § 39 97 9z F SANA
77 faqo 7t 3 ¢ & f& gz aa
7zt 77 q8Y €, Afwa & fagza #wAv
=Eat g fF wEa § 38 fawa 99 2
fF dto go &t frale forwmm anf
@ wfaqz =g 1 7 W AT AfARE T
™| 1T ¥ feewma femm &

oW WEEA: THOE AN A
areaF g 7

Y @o Hlo ISl : WT TIIT
T g i 5 oar ga ArfaT s
IR Y7 AT FAleww F a1 #H dro
To o 7 foriE AT =T YR F
T qRTEE FIIETT ¥ eI fEedr
¥ g7 adF & a7 72 § 91 30 A
9% AN FT FIOAT FT 7E & 5 T
B T A1 § ag9 Al AT &, Al
¥ HIT wrAem F@T fa@r SEAT
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I e & fF IR feae g
7 oFET § 1| = 9T ¥ 0F qAEN
qTeF AgY afex AT TgT F qAaE
ATz 9% fergemra & agy 73 aF A
T ¥ MEAHZ 97 g SATR
g9 93 7A7 F——wrEard & fAEer
& w0q ¥ Fe=3i 5T 37 T1Y F f9=97
sFe FI E—frAd @A g fa g &
FH T AZE ™ T F g7 AT
BT FT WY @ITowaw F1 Fa7 fEar
ST | HTIT FIT AT ZHY FOT AW
qga 1 T TFT AHIEE AAA
I HATIVET @A g0 F

Shri Hem Barua (Gauhati): Be-
cause of the involvement of the Food
Minister in such a dirty and scandal-
ous affair, as pointed out by the PAC,
why is it that the hon. Prime Minister
does not ask the Food anq Agricul-

ture Minister to resign to set up high
moral standards in public life?

Mr. Speaker:
ness.

That is not my busi-

Tro TH WAET wifgar (HeuarT-
qT) © TeAT HEIRA, AT § TEAT AT
a1 qF 7 FeAr g OF A qEw
1y far &, S fasarfar & 9wz oy
I E : UF AT W AT W AT
qeT 9T F FAEET WG FIAT |
TE T AT 3R 52 e £ R e
FHZT F FATHA STHY W A3 TG 7747
ag &z, o\ & 7% ¥ 375 gam fawren
ar, 39 & fAer IF7 A7 | 77 A7 TEE
aqr &7 o7 | FZ AT FEIT &1 R
A7 g% & AW gE 31, a1 A gt
g1, afeT waT 9ERT 7 q2 9 A&
1% | WT F15 TAAT FIT TATE FHEAT
F gree Sa AT I AT A a9 7,
o A, @ FAAT qE9EE éf?ar—'
o, S Y wma fear &, s7 & faa
IHT 41, 7 I, qt A7 faega qwA-
1T 31 1T &
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[sto T wqET wifean]

a3 AT S FATYAE | gAY,
AT F A W SR wEA-
Tz fgr, Fqifs 372 *ar @ 73
Tz AIET E, 99 % @ § gqr ==
5 ag aEv a1

oY qEEET ey
qET |

FHATE

o T wAEgT Afgar: gmE
FET qT F1A1E ALY, qqeq 32 %
TZ WS AT | TZ AFAATEF 31 747 |

AT, AR AW &3 oF A
TF AR aET A § WM W@ e
foma T17w W w7 dET, &S AW
FI7E  FIRT BT 7E &, WX a2 IA
AT & ArE AE g g, a1 e w
Z@r ¥ 1 3z fawarfase FT oFarA
W1V, TAT a9, T AT AR | T4
% o a9t 7 #a27 &, 939 & waAT TR
wifeer g, afs 7 77 3% TET Fa
g fx a1 91, = AR
=z ag Fr ferf o IwEw
# U9l HeT  IART A1 W E
TR 39 H F &g A e A o
AT —7 ag &9 Afewa ¥ e
# ol W IqF I AT IaF]
fewr & gzar € &1 a8 weer A
gRIT | W 3T I F1 fFET qI@ &
w1 ZaT faar Srar g, 91 a7 fha a9
Futl|

TN REEW . GEY RH 9T
411
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13.26 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
University Grants Commission
(Amendment) Bill, 1966, which
has been passed by the Rajya
Sabha gt its sitting held on the
2nd August, 1966”.

13.26 hrs.

UNIVERSITY GRANTS COMMIS-
SION (AMENDMENT) BILL

As Passep By Rajya SABHA

Secretary: Sir, I lay on the Table
of the House the University Grants
Commission (Amendment) Bill, 1966.
as passed by Rajya Sabha.

13.27 hrs.

RE. QUESTION OF PRIVILEGE—
contd.

o T WAIZT wifgal : (FeaT-
) WAR AL, F AOE A&
FT @1 §—H F1% awta § a1y 7@
FLQRE |

Srewet WEiEd 1 0 W19 F A1 FS FIT
2, 7z fawre & mm &

Mo T AT dAifgAr:  Tg
faaqrfa®17 €1 g1 MT BITA S A |
HeT wgEa T gaeaney (Far g, wouw
fear &

weaw Agiey : fafaees argg w19
qgT AL & | 9g &9 ;Ew | K @A
wRAFT AT ?
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Criminal Law
Amdt. Bill, 1965

Mo TH RAGT Nfgar: wara &
T T a1F JBd ¥ Ay =1fEe

Ty whEw  H o g@d e
7 ¥ g g ! # qew Fg 997 F
o fafaeet atga Ge grag &

To TH "Tgx w.fgm : &iF &
Tmifeat W7 7% ¢ &1 SAed! § 1

13274 hrs.

CRIMINAL LAW AMENDMENT
(AMENDMENT) BILL, 1965

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, I beg to
move for leave to withdraw the Bill
further to amend the Criminal Law
Amendment Act, 1952, which was in-
troduceq on the 3rd December, 1965.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of order,
under rule 110.

It says that the member in
charge of a Bill may at any stage
of the Bill move for leave to
withdraw the Bill gn the ground—

\
That is to say, the Minister should
state to the House on what grounds
and for what reason the Bill is sought
to be withdraw. That has not been
done. Let him explain it.

Shri Hathi: A statement containing
the reason for which the Bill is being
withdrawn has been circulated to the
Members on the 1st August, 1966.

Shri Sezhiyan (Perambalur):
culation is not enough, Sir; it
not form part of the record.

Cir-
does

Mr. Speaker: Direction 36, relating
to the withdrawal anq removal of
Bills, reads as follows:

“When a Bill pending in Lok
Sabha is sought to be withdrawn

SRAVANA 17, 1838 (SAKA)

Criminal Law 3274
Amendment (Amending)
Bill, 1966
by Government, a statement con-
taining the reasons for which the
Bill js being withdrawn shall be
circulated to members by the
Ministry concerneq .ufficiently irn
advance of the date on which the
motion for withdrawal is sought

‘o be made.”
Shri Hari Vishnu Kamath: Then
rule 110 does not apply? When it is

circulated, it does not form part of
the record.

Mr. Speaker: That does not form
part; we can place it on the Table of
the House; Members could see.

Shri Hari Vishnu Kamath: Then
let it be placed on the Table of the
House.

[The statement was laid on the Table.
Placed in Library, See No. LT-6694/66)

Mr, Speaker:

“That leave granted to with-
draw the Bill further to amend
the Criminal Law Amendment
Act, 1952, which was jntroduced
on the 3rdq December, 1965.”

The question is:

The Bill was. by leave, withdrawn.

13.29 hrs.

CRIMINAL LAW AMENDMENT
(AMENDING) BILL, 1966*

The Minister of State in the Minis-
ry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, T beg to
move for leave to introduce a Bill
further to amend the Criminal Law
Amendment Act, 1952.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Criminal Law Amendment Act,
1952.”

8-8-1966.
1193(Ai)LSD—86.

*Publishing in Gazette of India Extraordinary, Part II, Section 2, dated
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of order. If
you will kindly read the language of
rule 110, the same rule: under which
the other Bill has just now been with-
drawn, and the new Bill is being
introduced on the same subject, you
will fiind that sub-rule (b) reads as
follows:

“(b) the Bill is to be replaced
subsequently by a new Bill....

Though my knowledge of the English
language is very meagre, yet. to my
mind. the word “subsequently” is used

in a different sense from the word
“immediately”. This Bill Las been
introduced immediately after one

Bill has been withdrawn on the same
subject. When once a Bill has been
withdrawn, he should take at least 24
hours before introducing a new Bill.
“Subsequently” does not mean “im-
mediately”. I would request you to
let us know whether “subsequently”
is the same thing as “immediately”.
Let us have a reply.

Mr, Speaker: If it is immediately
after the first, then it is subsequent to
that. I will put the question again.
The question is:

a
“That leave be granted to intro-
duce a Bill further to amend the
Criminal Law Amendment Act,
1952."

The motion was adopted.

Shri Hathi: I introduce the Bill.

1332 hrs.

JAYANTI SHIPPING COMPANY
(TAKING OVER OF MANAGEMENT)
BILL*

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): I beg to move for leave to
introduce a Bill to provide for the
taking over of the management of the
undertaking of the Jayanti Shipping

AUGUST 8, 1966
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Company Limited, for a limited pe-
riod in order to secure the proper
management of the same.

Shri S. M. Banerjee (Kanpur): The
Bill clearly says that it is meant for
taking over the management of the
undertaking of the Jayanti Shipping
Company for a limited period. I
would like to know whether we are
not seriously thinking of amending the
Constitution, in cases where such con-
cerns are taken over for better
management, especially after the mis-
management, by the people, and es-
pecially when some concerns have
been taken over ang then bhanded
back to the capitalists—

Mr. Speaker: We cannot go into the
merits of the matter now.

Shri S. M. Banerjee: I want to know
whether this Bill makes this point
clear or not.

Mr. Speaker: If he objects to it at
the introduction stage, I can allow
him.

Shri 8. M. Banerjee: This is exactly
the time when the Bill is sought to

be introduced. I oppose its introduc-
tion.

Mr. Speaker: Then he can oppose it.
I will have to give the Minister an
opportunity to explain it then.

Shri S. M. Banerjee: Yes,
After that I will have my say.

Mr. Speaker: The introduction of
the Bill is heing opposed.

Shri Sanjiva Reddy: We are taking
it up for five years to begin with.
There is provision to extend it up to
10 years, and if necessary Parliament
has power to take it over permanently
also. Nothing prevents it from doing
so,

Sir.

Shri S. M. Banerjee: While 1 wel-
come the Government’s decision to
take over this company, because this
has become a scandal and the Gov-

*Published in Gazette of India EXtr aordinary, Part II, Section 2, dated

8-8-66.
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ernment, naturally, has been helping
it out of way by giving loans of Rs 2
crores. 10 crores and so on. Now the
Government have realised that their
Hability is more than the assests, Rs.
47 crores or something Jike that.
Now, having realised this, they want
to take it over and manage it for a
limiteq period. Then hon. Minister
now tells me that it is taken over for
a limited period, while the Constitu-
tion itself empowers the Government
to extend the period.

We have many undertakings, many
textile mills and many sugar mills
which have been taken over, where
controllers have been appointed and
receivers have been appointed, and
after the mills or the concerns started
making profits, and the Government
have spent crores of rupees on them,
the mills or the undertakings were
given back to the previous manage-
ment, the canitalists.
know from the hon. Minister whe-
ther it is the intention of the Govern-
ment to take it over permanently, or,
why not nationalise this concern once
it is taken over?

Mr. Speaker: These are not the mat-
#ers which could be discussed now.

Shri Raghunath Singh
1 want to say something.

Mr. Speaker: I "have heard the
Mémber who opposed the introduc-
tion of the Bill. i

(Varanasi):

Shri Raghunatp Singh: I am not
epposing it.
Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
taking over of the management
of the undertaking of the Jayanti
Shipping Company Limited, for
a limited period in order to secure
the proper management of the
same.”

The motion was adopted.

8hri Sanjiva Reddy: I introduce the
Bill.

SRAVANA 17, 1888 (SAKA)

I would like to -
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13.34 brs.

STATUTORY RESOLUTION
LEVYING OF EXPORT DUTY ON
CERTAIN ITEMS

The Deputy Minister in the Minis-

try of Commerce (Shri Shafi
Qureshi): I beg to move the follow-
ing resolution on behalf of Shri

Manubhai Shah:

“In pursuance of sub-section
(2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934),
this House approves of the Noti-
fication of the Government of
India in the Ministry of Com-
merce No. S.O. 1696 dated the
6th June, 1966, as amended vide
Notification Nos,  43(3)-Tar|66
dated the 6th June, 1566, S.O.
1841 dated the 15th June, 1966,
S.0. 1940 dated the 27th June,
1966 and S.O. 2133 dated the 15th
July, 1966, levying export duty
on sacking (cloth, bages, twisi,
yarn, rope and twine), jute manu-
tures of certain description, cotton
waste (all sorts), tea, all oil
cake other than' copra, ground-
nut oil cakes, tobacco, un-
manufactured mica, all sorts,

hides, skins and leather, tanned
and untanned, all sorts, but
not including manufactures
of leather, and coir and coir

manufactures from the date of
such Notifications.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir. on a point of order. 1
invite your attention to rule 76, and
also would Jike to state that you have
ruled twice or thrice before that when
a motion or a Bill is put in the name
of a Minister, Shri Manubhai Shah
in the present case, and if the Minis-
ter concerned is not present in the
House, the reasons for his absence
should be given. They have been con-
sistently violating this. I think this is
the third or the fourth time. They
have not given us the reasons for his
absence.

Mr. Speaker: 1 must explain that
when the Minister concerned is not
here to move the motion, some reascm
should be given:
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Shri Hari Vishnu Kamath: Have Shri Sonavane (Pandharpur): This
they got any explanation at all? is not the first time.

Shri Shafi Qureshi: I have taken Shri Shafi Qureshi: The Govern-
your permission to move t.his reso}u- ment of India took a decision. ...
tion. I may state for the information
of the House that the Minister is busy shri D. C. Sharma (Gurdaspur):

in a meeting.

Shri Hari Vishnu Kamath: It is not
a valid excuse. If he is outside Delhi,
it is all right. (Interruption) He has
no respect for the House. It is con-
tempt of the House.

Shri Bhagwat Jha Azad (Bhagal-
pur): I am sorry to hear him say
like that. Iz that meeting more im-
portant than Parliament? He must as
usual be made to apologise to the
House. It is surprising.

Mr. Speaker: Hon. Members should
not be so sensitive. I may point out,
however, that the business of the
House must get first priority unless
there is some State business which is
<o important that it cannot be avoid-
ed. But in this case, when it is said
that the Minister is busy in a meeting,
that does not cxplain what king of
meeting it is, what importance has to
be attached to that meeting, and
whether that should be given prefer-
ence to attendance in the House. If
it was very urgent and important, the
Minister could write to the Speaker
so that I might inform the House that
it is because of inability he is not
coming and So on.

Shri N. Dandeker (Gonda): I ish
to make one observation. This is a
statutory motion, a most  important
one, arising out of devaluation in so
far as the export and import impacts
are concerned, and really it should be
the Minister who should dea] with this
mattcr, because there are a number of
imporiant issues arising out of it,

Mr. Speaker: I hope he will be
coming soon.

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): He will be coming.

Shri Shafi Qureshi: He
coming soon.

will be

Sir, how long is it going to take? He
is going to read what the Secretary
has written and the Minister wil] also
do the same. How long will it take?

Shri Shafi Qureshi: I may state
for the information of the hon. Mem-
ber that I have heard with attention
the discussion in the House. The
Secretary’s brief, in order to help us,
may be there, but I have my own
knowledge of the devaluation problem
anqd allied problems, I know the sub-
ject with which I have to deal.

Now, as I said, the Government of
India took a .decision to refix the par
value of the rupee with effect from
2 am. on the 6th June, 1966. The
new par value has been fixed at Re. 1
equal to 0.1185 gramme of gold as com-
pared with the earlier par value of
Re. 1 equal to 0.1866 gramme of gold,
The rupee has thus been devalued by
36.5 per cent. :

13.40 hrs.

[Mr. DEPUTY-SPEAKER in the Chair)

This corresponds to a new rate of ex-
change of Rs. 7,50 to 1 US doilar
which again corresponds to Rs. 21 to
1 pound sterling as compared w:th the
rates of Rs. 4.76 to 1 US do'lar and
Rs. 13.33 to 1 pound sierling before
6th June, 1966. This decision teo
change the par value of the rupee was
taken after the fullest consideration
when the Government became con-
vinced that it was in the b:st interests
of the Indian economy. A copy of the
Press Note dated the 5th June 19686,
issued by the Ministry of Finance, has
already been placed on the Table aof
the House.

With devaluation a revision in the
present range of import duties has
also become necessary. In carrying
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out this revision, Government have
kept in view the need to avoid any
adverse effect on the budget. At the
same time, the new range of duties
would be such that the total import
cost, especially for machinery items,
is nct out of line with the cost of
similar or comparable items produced
in India.

=t gev = sgTE (1)
IqTeey WA, § I HAEAT ATl
g1 w1 geT ¥ gfy A 3 o faw
@ o1 wFaT § ? & qEIa @ g
f5 oz faw 7 <@ am

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
He may continue.

Shri Shafi Qureshi: In the case of
those our traditional exports which re-
quired relatively litile assistance prior
to devaluation, jt became necessary to
levy appropriated export duties so as
to mop up windfall profits, but at
the same time leaving a sufficient edge
to the exporter so as to give him a
competitive advantage. Thus export
duties were levied on a small number
of specified items to ensure that (a)
the unit value in foreign exchange of
traditional items of export did not
decline significantly and (b) there
was no windfall for the exporters as

SRAVANA 17, 18838 (SAKA)

Jute Manufacturers:

(1) Sacking (cloth, bags, twist, yarn rope and twine) Rs.

Export Duityon 3282
Certain Items (Res.)

a result of devaluation. Thus with
the change that has been made in the
par value of the rupze on devaluation,
an exporter who earns 100 do'lars wiil
now be able earn Rs. 750 as against
Rs. 476 earlier. This is a sirong sti-
mulus to our export effort in respect
of items which were more or less com-

pelitive before devaluation, in the
world market. Quite apart from help-
ing competitiveness of our exports,

this will provide a strong inducement
for the flow of investment into export
industries and thereby progressively
strengthen our export position. Now
such a stimulus was not called for in
the case of certain traditional items
of exports. In such cases, the Govern-
ment has levied export duties ta
moderate the stimulus and yet leave
sufficient incentive for growth.

In the first notification which was
issued, the levy was put on jute manu-
factures, tea, all oilcakes other than
copra cakes, tobacco unmanufactur-
ed, cotton waste all sorts, mica all
sorts hides, sking and leather, tanned
and untanneq all sorts but not includ-
ing manufacture of leather, coir and
coir manufactures. Subsequently cer-
tain other notifications were issued
and the final position regarding statu-
tory rates of export duty as it obtains
today, as a result of the five notificat-
ions, is as follows:

600 per metric toa

(ii) all other descriptions of jute manufactures not

other wise specified.
Tea

All oilcakes other than grourdnut ard copra cake Rs.

Tobacco, unmanufactured
Cotton waste, all sorts
Mica, all sorts

Rs 600 per metric tor
Rs. 2 per Kilogram

125 per metric ton
75 paise per kilogram
40 per cent ad valorem
40 per cent ad valorem

Hides, skins and leather, tanned and untanned, all sorts, but

not including manufactures of leather
Caoir and Coir manufactures
(i) Coir fibre and yamn
(ii) other coir manufactures

10 per cent ad ovalorem

25 percent ad valoren
10 per cent ad valorem
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[Shri Shafi Qureshi]

This is the net result of all the five
notifications.

I will not take much time of the
House, but in conclusion I would like
to emphasise that the whole object of
these measure takeh by the Govern-
ment is to put our economy on a sound
footing and pave the way for further
progrcss and dovelopment. This ob-
jective would, however, be defeated
un’ess the necessary discipline is ob-
scrved to keep the inflalionary pres-
sures.und<r control. Only by so doing
can we defend the value of our cur-
rency and prevent the recurrence of
a similar situation in future

With these words, I move.

Mr. Deputy-Speaker:
moved:

Resolution

“In prsuance of sub-secticn (2)
of section 4A of the Indian Tariff
Act, 1934 (32 of 1934), this House
approves of the Notification of the
Government of India in the Minis-
try of Commerce No. S. O. 1696
dated the 6th June, 1966, as amen-
ded vide Notification Nos. 43(3) —
Car'66 dated the 6th June, 1966,
S. O. 1841 dated the 15th June,
1966, S. O. 1940 dated the 27th
June, 1966 and S. O, 2133 dated
the 15th July, 1966, levying export
duty on sacking (cloth, bags,
twist,yarn, rope and twine), jute
manufaciures of certain descript-
ion, cotton waste (all sorts), tea,
all oil cakes other than copra and

groundnut oil cakes, tobacco, un-
manufactured, mica, all sorts,
hides, skins and leather,, tanned

and untanned, all sorts, but not

including manufactres of leather

ang coir and coir manufactures

from the date of such Notifica-
tions.”

The time allotted is one hour.

Shri N. Dandeker: This is an extre-
mely import resolution.

Mr, Deputy-Speaker: All right; I
extend it by another hour.
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Export Duty on 3284
Certain Items (Res.)
N fFR TT WZAT ;. JUEH

wgRd, § FI9HT =|IeT wEwT § |
FIGHT 219 gOT fF wed ¥ :.8 W
FTAME ¥ < 79 qdT HEA F Gl
&1 Sufemq wgaT wifin 1 @@ oA
wgea F1 fawg § wfewa o971 g &0
TF |l wdl IIfEES g1 g 1 gafew
Tz HAT g & HAT &1 GH@r w5
ST 3T & 418 THFRT IATAT 51T |

=it gfx faowy w27« ag wrwaTEw
feat @ ar f# o7 sq39E mg gAY
ST R EART AT R S, oF Uwr §
4T 7

- Shri Shafi Qureshi: He is just
coming, Sir.
Shri N. Dandeker: Sir, I would

like to adg my protest to the one made
earlier. This set of measures that has
just been announced in relation to
adjustments of certain import duties
and imposition of ccrtain export duties
is among the most important follow-
up measures connected with deva'uat-
ion and it is astonishing I am glad
Mr. Manubhai Shah has now come but
it is astonishing that none of the two
or three Ministers concernsd with
devaluation-the Finance Minister, the
Minister for Industries and the many
other Ministers concerneq with econ-
omic affairs, who are also vitally con-
cerned with this fundamental set of
follow-up measures ig present in the
House. However, I wil] proceed
to deal with this motion
from two different standpoints:
first of all, what was the situa-
tion that devaluation endeavoured to
cure in the narrow sphere of external
trade and, secondly, just exactly what
these measures wi'l achieve. I would
like to preface that, however, by saying
that it is. prefectly clear from the
Commerce Ministry’s Report of 1965~
66 that the Miristry of Commreree, at
uny rate, and certainly the Minister
of Commerce admittedly....
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Mr, Deputy-Speaker: The hon.
Member may rcsume his seat.

The Bell is being rung.

There js quorum now. I would
request hon. Members to sit in the
House at least for some time. In ten
minutes we had to ring the Bell twice.
Shri Dandekar may now continue his
speech.

Shri N. Dandeker: Sir, I was saying
it is well known and indeed it is evi-
denced by thc Commerce Ministry’s
Report for 1965-66 that the Minister
of Commerce and the Commerce
Ministry were completely convinced
that there was no cause for devalua-
tion at all. When the debate took
place on the demands for grants in
the months of April and May that was

one of the matters I touched
upon and I then dealt with
the enormous jungle of vari-
ous types of export incentive

schemes that then existed with a view
to stimulating what are known as non-
traditional exports.

The crux of the matter, in so far as
the situation demanding devaluation
in re’ation to the balance of payments
—just that narrow field—is concerned
was this, that over the years, and in
particular since the year 1966 onwards,
while on the one hand the price level
in India was rising and costs were
rising, the artificia’ly pegged value of
the rupee was gradually and steadily
videning the disparity between the
purchasing power of the rupee in India
and the supposed purchasing power
parity at which it was pegg-d in terms
of its foreign exchange value. The
situation was onc of increasing dis-
parity between these two values. When
that sort of situation prevails over a
period of time what happens and what
did  happen in this country is that
import-oriented industries are at a

- dustries are at a discount.
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premium, industries that are concer-
ned with the domestic markets are
at a premium, but export oriented in-
They are
at a discount for two reasons. While
their internal costs and prices are
rising the cost of thcse goods to the
foreigners (at the false rate of parity
given to them is higher than that at
which they could be produced and
exported on a large scale. In other
words, translated into economic terms
the long-term consequence is a con-
tinued incentive to deployment of
resources in import-orienied indus-
tries and in domestic- market-orien-
ted industries, but not in export-oricn-
ted industries. The effect of this will
always be that there will be an awful
drag on exports and a tremendous
boost on imports, and that in turn
will be reflected in adverse balance
of trade and subsequenty in adverse
balance of payments.

That this was realised is obvious
from the fact that a whole lot of mea-
sures, which virtually amounted to
discriminatory devaluation, were
taken with a view to encouraging the
export trade in non-traditiona] items.
There was a very wide range of multi-
tiered arrangements ranging from tax
credit, straight export subsidies, im-
port entitlements and various things of
that kind in varying degrecs for
different types of non-traditional in-
dustries whereby it was hoped they
would get by the left hand what they
were losing through the right hand
and, therefore, they would have an
incentive to boost their exports.

Now I come to devaluation. I should

have thought the follow-up action
that was necessary was not to
negative but to re-inforce the

boost provided as a resu't of deva-
luation to the deployment of resour-
ces in export-oriented industries; not
just a temporary minimum boost of
current exports or the minimum dam-
pening of current imports, but a posi-
tive impact on the total structure of
deployment of resources, such as
wou'd shift them more and more in
the immediate future towards export-
oriented industries ang less and less,
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eomparatively, to domestic market
industries and in so far as capital in-
puts were concerneq less and lsss to
import oriented industrial siructures.

But what the Commerce Ministry
bas done, by the set of import duties
and export duties referred to in the
motion, is almost wholly to negative
the entire basis reasons for devalua-

tion in their impact upon foreign
trade, Let me take, first, the import
duties. Last year, there were two

sets of import quties imposed precisely
as an anti-dote to devaluation: one
set was imposed early in February
known as regulatory duties and the
other set was in a supplementary
budget in September 1965 in the shape
of an enormous increase in a whole
range of import duties so as to make
them more expensive in rupee terms
than would otherwise be the case, on
the ground specifically then mentioned,
to defent the rupee and stave off, if
possible, the need for devaluation.

Devaluation having come, it is not
enough to so to adjust those import
duties that although the rates have
been  lowered the quantum of their
impact by way of import duties still
remaing the same as in 1965, and that
is exactly what was done. Reduction
in import duties has been, broadly,
enly of that magnitude by which the
rupee amount impact on a whole range
of commodities has been kept just the
same as in 1965. What is the conse-
quence of this? The consequence is
this, that not only do we add to the
value of goods by the depreciated
value of the rupee in terms of amount
of money you have to give for a given
amount of foreign currency, but the
monetary impact of import duty levied
at a time when devaluation was not
there and enhunced as a specific
alternative to devaluation, that also
remains. This is going to bring about,
in so far as impact on import is con-
cerned, quite an unforeseen heavy
impact in terms of rupee cost of ima
ported goods, twice over so to speak,
once in terms of anti-devaluation
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duties which, qua their amount remain
the same, again in terms of devalua-
tion.

14 hrs.

The situation is even more serious on
the export duty side. In the first place,
the whole argument proceeds on a
complete fallacy—the fallacy that there
would be, if no export duties were
imposed, a fall in the rupee value of
the goods exported and, consequently,
a fall in the foreign exchange value
of the goods exported and, consequen-
iy, perhaps a fall in the amount of
foreign exchange earned. The proof
that .this argument is wrong is im-
mediately furnished by the second
reason which the Government has
advanced for the imposition of export
duties, name’y, windfall profits ought
not to be allowed to be made. In
other words, the prices of these com-
modities in rupee terms, but not in
terms of foreign exchange, would go
up so that the foreign exchange prices
of these things would remain the same,
in which case it is true that consider-
able profits would be made -in export
industries, But, if that is so, the
argument that you would be earning
less foreign exchange would become
meaningless. If, on the other hand,
you wou'd be earning less foreign
exchange because rupee prices would
drop, then the fear of rising prices and
unforeseen profits become meaningless.
So, Sir, there is a lot of mumbo jumbo
in this relating to the immediate
situation,

The real point for consideration is
this. Even these so called traditional
industries, were, they or were they
not in need of a boost of one kind or

another? The Finance Minister has
said—he made it quite clear
in his statement the other
day; he has repeated it in

the Supplementary Economic Survey
also—that a very large section
nearly 70 per cent of the traditional
export industries was in reccipt of
certain types of assistance, direct or
indirect, in various forms. The funda-
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mental question therefore,, is this: is it
or is it not the government’s desire
that even in regard to traditional in-
dustries there shou'd be larger and
larger deployment of resoures in
those industries? I do not know
whether you are aware, Sir, that in
the deployment of resources over the
last ten years, the traditionally ex-
port-oriented industries have receiv-
ed the least,

The tea industry, for instance, has
been suffering from dearth of capital
resources over a number of years.
There have been committees and spe-
cia] reports about the supply of finance
in order to enable them to undertake
rehabilitation, modernisation and re-
plantation programmes; and in order
to enable them to do that, thre were
also tax concessions in relation to
the new p'antation and replantation
of tea estates and so on.

My submission is that these counter-
vailing export duties, so to speak,
for—that is what they are—they are
designeq to take away from export-
oriented industries, both traditional
ang non-traditional, particularly tra-
ditional, the main situation that was
intended by devaluation, namely, that
there should be a diversion of resour-
ces to them, so that there would be
greater and greater deployment of
resourceg in the export-oriented in-
dustries, The smaller ones, the so-
called 20 per cent of the foreign trade
which is non-traditiona!, are being
spocn-fed by a whole mass, as I said,
of export promotion schemes, so many
in fact that you could not really find
your way around unless you were an
expert. The grcat shortcoming of
that whole scheme was that, in the
first place, there were all kinds of
assumed calculations of the extent of
need for export incentives and export
promotion schemes of one kind or
another for different industries, but
more particularly there is a paragraph
in the Red Book—] wish I had it with
me so that I cou!d quote it,—in the
volume relating to import export
po'icy which says that these export
Promotion schemes of all sorts were
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really temporary, being subject to
such decisions as Government may
take from time to time, with the re-
sult that all these schemes while pro-
viding tremendous incentives for tra-
ding profits to be made, did not pro-
vide incentives for deployment of re-

sources of a long-term character to
the industries concerned with the
non-traditional exports.

Now what ig sought to be done is

this. It is assumed that most non-
traditional export industries will now
be adequately enthused to go in for
exports ijn a big way and to go in for
further deployment of resources in
those industries by the mere stimulus
of devaluation. Actually, I know, and
I think the Minister knaows, that a
good deal of export trade in non-tra-
ditional itemg has come to a standstill.
Nobody knows which way they are
pointed; not even the Ministry knows
which way they are pointed. In con-
sequence, of thig I am tolq they are
now working out, after taking a mea-
sure of the stimulus provided by de-
valuation, the extent to which further
devaluation, or rather further differ-
ential devaluation in terms of export
promotion schemes etc. is necessary;
and so on. ‘

I will conclude by saying, it looks
to me as if, almost deliberately, the
statutory resolution before the House
is calculated—it has certainly  that
effect—to negative the benefits that
are otherwise likely to accrue from
devaluation in terms of relative dep-
loyment of long term resources. I
think it is altogether bad and they
ought not to impose these monstrous
export duties on the contrary, they
ought to make those industries, even
the traditional export industries, reac-
tivated and stimulated by devaluation
so that they may attract more and
more resources and things of that
kind. Only in that way can we really
get our export industries established
on a firm, golid foundation, and not a
flimsy foundation of all sorts of sche-
mes of export promotion and import
entitlement, tax concession, straight
subsidy and so on. For these reasons,
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‘Sir, I do oppose this motion. I think
th?se duties are all wrong and they
will undo the effect of devaluation.

Shri P. C. Borocah (Sibsagar):
Mr. Deputy-Speaker, Sir, 1 would like
to confine my remarks only to item
No. (3) of the Second Schedule to
the Indian Tariff Act, 1934 wherein
some changes have been proposed in
the export duty on tea.

Tea plays a very vital role in buil-
ding the economy of our country. It
is one of the two highest foreign ex-
change earners and also one of the
biggest employers. The benefits reap-
ed by the country from this industry
are many and I need not repeat them
here. The tea industry is now pas-
sing through a very depressing state.
I find the Minister ig smiling at my
so saying. I hope he will go into this
matter deeply.

If we look at the profitability of
the industry for the last ten years, we
“find that it hag come down from 9
per cent to 4 per cent in 1964. In
1965 and 1966 the industry have got
wage increase on the recommenda-
tions of the Wage Board and payment
of bonus. These two itemg are hang-
ing above the head of the industry
like Damocle’s Sword. T do not think
the Government or the people are
fully alive to the present lot of the
industry. Of course, the tfouble will
not be alone on the industry; it will
have to be shared by the Government
also, because 90 per cent of the bene-
fits of the industry go to Government
and only 10 per cent goes to the in-
dustry. So, I hope Government will
look into the matter and set matters
right before it is too late.

There is a fall in the output of tea;
from 372 million kg. in 1964 it drop-
ped to 362 million kg. in 1965. It is
gratitying to note that this year the
production is better; it is a phenome-
non not peculiar .to India but appli-
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cable all over the world. Every major
tea-producing country has got a bum-

‘per crop this year, That will naturally

mean keener competition for the In-
dian tea in the international market
duning the coming year.

Coming to exports, we have lost the
fight for being the leader of the world
in supplying tea, 3 position which we
have enjoyed during the last 65 years,
at the hands of Ceylon. Politics plays
a big part in every field, particularly
in international trade, and tea is no
exception to it.

Since the year of our independence
import of Indian tea into UK, which
is our mainstay, is gradually declin-
ing and not only in UK but also in
USA, UAR. Canada and some other
countries. In 1964 we exported 120
million kilograms of tea to UK but
in 1965 it had come down to 110 mil-
lion kilograms. So, there is a loss
of gbout 10 ,million kilograms of In-
dian tea in the UK market. Similarly,
the expocts to USA-. declined from 9
million kilogramg to 8 million kilo-
grams ang to Canada from 53 million
kilograms to 5 million kilograms.

Shri Tyagi (Dehra Dun): Is it due
to competition?

Shri P. C. Borooah: Naturally we
have been priced out. Our cost of
production is very high,

I have told you about exports to
UK. USA and Canada. Now I come to
UAR. UAR has signed an agreement
with Ceylon last month under which
Ceylon’s main export will be tea and
this will surely affect our export of
tea to UAR. Coming to Iran, India’s
share in Iran’s total tea imports dec-
lined from 47 per cent to 38 per cent.
In 1963-u4 India’s share was 66 per
cent in that country’s import of tea.
Iran also produces some tea of its own
and they import tea from outside for
blending. That tea for blending pur-
poses was generally taken from India,
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but now they are gradually switching
over to Ceylon. The First Secretary
of the Embassy of India at Teheran
says that the causes of this continu-
ous decline in the import of tea from
India are the higher prices of Indian
tea. Then, all the requirements of
Syria and Libya are going to be taken
from Ceylon and India stands no-
where in the picture there.

This is the position of exports of
Indian tea, There are many other
countries where also we are not far-
ing well, but I do not want to take
much time of the House in making out
a list of all the countries. Our ener-
getic Minister, my hon. friend, Shri
Manubhai Shah, will possibly say,
“Produce more, cut down your inter-
nal consumption and increase in ex-
ports will automatically come”. I
admit that an increase in production
must be a must for the development
of Indian tea, but we should not forget
that cur cost of production is also one
of the factors because of which we
are gradually being priced out of the
market and for this high cost of pro-
duction our fiscal policy is mainly res-
ponsible of which a part is going to be
played by today’s Resolution, that is,
fixing of Rs. 2 per kilogram of tea as
export duty.

T have said already, the fiscal policy
is no less responsible for our increas-
ing cost of production. I may cite a
few examplcs of that. Apart from the
Central Income tax and agricultural in-
come-tax, there is possibly no duty or
tax up till now evolved or levied by
our Finance Ministry which is not ap-
plicable to the tea industry. All sorts
of duties and taxes are paid by the tea
industry. First of all, there is the ex-
cise duty. Excise duty is being paid
from 18 paise to 54 paise per kilo-
g-am. That means, the average excise
duty on one kilogram of tea comes
to about 34 paise because most of the
tea comes from the Zone where 54
paise is fixed as the excise duty on
one kilogram of tea. Then, there is
the cess which comes to 4.4 paise per
kilogram; West Bengal Entry Tax
comes to 13.25 paise per kilogram;
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Assam Passengers and Goods Tax
comes to 10 per cent of the freight;
Kerala Sales Tax comes to 5.25 per
cent ad valorem on priceg realised at
the Cochin Auctions. All these go to
raise the cost of production of the
commodity, viz., tea.

Then, comes the export duty which
has been proposed to be fixed at Rs. 2
per kilogram. If we take that our
export will be in the orde:r of the pre-
vious year, that is, 199 million kilo-
gram, straightaway Rs. 40 crores the
industry will have to bear, if this
Resolution is passed as it is.

Apart, from the excise, export and
other taxes mentioned earlier, the
Plantation Inquiry Commission had
listed what are the other duties and
taxes paid by the industry. They are
land tax, licence fee for factory and
vehicles, land cess, education cess,
heaith cess, vehicle tax, profession
tax, panchayat tax, district board tax,
terminal tax, road cess, conservancy
rates, water and lighting rates, octroi
and house and building tax. So many
are the cesses, taxes and duties dump-
ed on the tea industry; a small list
indeed.

It is not possible yet to determine
the effects of devaluation on tea ex-
ports but if exports are maintained at
the 1965 level, i.e., 199 million kilo-
g-ams, as I have already said, the
Government receipt and for the mat-
ter of that cost of tea wil]l rise by Rs.
40 crores, which surely is not a very
small sum. Then, inevitable rise in
prices of materials, hlgher waga
(Interruption).
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Shri P. C. Borooah: Nothing about
elections here Sir.

Then, inevitable rise in the prices
of materials, higher wages, statutory
minimum bonus, provision of labour
amenities at higher costs, over which
the mdustry hag little or no control,
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all add to the increase in the basic
cost of Indian tea. On top of these
port charges inc-ease as well as ocean
freight and in spite of the industry’s
best efforts to increase production to
tower the cost per unit, a situation has
arisen where the industry has to ask
the Government for direct assistance.

Apart from income-tax and agricul-
tural income-tax, all other taxes and
duties go towards directly increasing
the cost of production. I do not want
to take much time of the House.
There are two important suggestions
which I want to make wunder this
Resolution. One regarding excise 'duty
and the other export duty. Excise duty
has been made refundable in all cases
of exportable commodities in the
country with the single exception of
tea. I do not understand what
offence tea has done for which it has
to pay excise duty for the exported
part alsp. So, as I said many times in
this House, which is also supported
by the Tea Finance Committee, Gov-
ernment refund at least 18 paise per
kilogram. It is a via media sugges-
tion; not taking away the whole of it
but a refund of 18 paise per kilogram
may be given, That is one thing about
which I make an appeal to the Com-
merce Minister. Of course, I know, he
also is helpless, How can he say any-
thing? It is a question of finance.

Shri- Tyagi: Is excise duty realis-
ed on exported tea and not refunded?

8hri P. C. Borooah: It is the only
industry which has to pay excise duty
on the export commodity. I want our
energetic Commerce Minister to fight
the Finance Ministry and see that this
is done for the good of the country,
for the good of the industry and for
the better earning of foreign  ex-
change.

Then, about export duty, Rs. 2 per
kilogram has been fixed. I think, it is
too much. If you want to fix 3 duty
on account of devaluation, you do it,
but Rs. 2 per kilogram is arbitrary.
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There was some news recently in the
papers that during the last few sales
in Calcutta some very high prices
have ruled, The Minister, in his reply
might say, tea price fetching Rs. 129
per kilogram, Rs. 100 per kilogram and
so on and so forth. Let there be no
mistake that these are only prestige
prices. Not even 1 per cent of the pro-
duction is sold at such high prices.
Some producers think, “Let me make
name having very high prices” and
they pick up very good leaves, collect
them and gell them at the cost of re-
maining pecople only to be satisfied at
the big headlines appearing in the
newspapers that tea has been sold at
Rs. 129 per kilogram and so on.

Actual average price is Rs. 7 per
kg. or so for quality tea now.
On that, add Rs. 2 as export duty.
It comes to Rs. 9 per kilogram. Even
then, it has got some market because
of high quality of Indian tea. But
thece is common tea. It is 50 per cent
of the tea that is produced and for
that common tea, there is no chance
of its export for high cost. It is very
doubtful whether, following the deva-
luation, this common tea will be pos-
sible to be exported out of India. It
wil}] be subjected to great discrimi-
nation. I, therefore, suggest that
either there should be a reduction in
export duty or an ad valorem— I do
not know to what extent it will help
and if it is fixed to help to some ex-
tent the exporting of our common teas.
If that is not possible, if that is con-
sidered as a cumbersome process, let
there be a simple reduction of 50 per
cent and make the export duty fixed
at Rs. 1.50 per cent per kilogram. This
is an appeal of the industry to the Mi-
nister. If thig is done, it will act as
a stimulant for export and make deva-
luation a success so far as tea is con-
cerned which will go to the ultimate
benefit of the country,

With these words, I support the Re-
solution with ~the request that the
hon, Minister will reconsider the
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suggestions, if not immediately, after
some time and I hope that he will take
up the matter with the Finance Mi-
nistry and see thai the minimum de-
mand of the industry ig accepted.

Shri Vasudevan Nair (Ambala-
nvuzha): Mr. Deputy-Speaker, Sir, the
Minister has siateq that following de-
valuation theye is a windfall as far as
profits are concerned for the exporters
of traditional goods to the foreign
markets. There may be some logic
in the argument of the Government as
regards certain items mentioned in the
Resolution. 1 cannot speak about
evary industry because I am ignorant
about many of them. But, as far as
one industry is concerned, I know the
position of that industry and my ap-
prehension is that in the name of
mopping up part of the profits which
they are going to get, the Government
mey be putting this industry in greater
difficulty. 1 am referring to the coir
industry.

Sir, already everybody knows, the
Minister hims=elf knows, that the coir

industry is passing through a very
serious crisis. Specially, after the
Second World War, due to the dis-

crimination practised by the countries
that import our coir goods, and even
because of the discrimination in the
freight charges of the international
shipping lines, our coir products are
practically kept out of many of these
Waostern markets and following this
drop in exports of coir manufactures,
practically, the manufacturing sector
of the coir industry is closed down. As
you know. Kerala is the home of the
coir industry and I have the privilege
' to represent that particular area
where the manufacturing sector of the
coir industry is situated and Mr.
Manubhai Shah knows that practical-
ly all the major factories had been

closed down during the last ten years*

and there had been splitting up of all
the major units. If there is one single
industry in the whole country where
the worker, the primary producer, is
not at all benefited by the various
kinds of schemes that his Ministry has
brought up for boosting exports, the
incentive schemes and all that, it is
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in this particular industry that the
producer has not yet at all benefited

The Minister of Commerce (Shri
Manubhai Shah): There is no incen-
tive scheme for the coir industry.

Shri Vasudevan Nair: There was,
I am a member of the Coir Board. We
had discussed the incentive scheme in
the Coir Board and always it was felt
in the Coir Board, and even the Chair-
man of the Coir Board had agreed,
that it is a scheme that during the
last so many years the Board ar the
Government would do, practically,
nothing to see that the wages or the
remuneration of the workers in the
manufacturing sector of the coir indus-
try could be helped.

The Government wants to mop up
part of the profits for itself. I look
at the problem, perhaps, from a
different angle than that of my friend
Mr. Dandekar and, I am afraid, as far
as this industry is concerned, the
result of this action will be that this
industry will still remain as a sick
child and that it will not get out of
its difficulties. You should remember,
and the Minister should know, that the
industry taken as a whole is giving
employment to nearly 4 lakhs of
people—it is not a small matter—and
their conditions had been very pitiable.
Following devaluation, some of the
manufacturers and exporters them-
selves told the labour representatives
that perhaps now they may be in a
position to pass on part of the bene-
fit to the working class. Actually,
there was an interim increase im
wages immediately after devaluation
Of course, we had a feeling that the
benefit passed on to the producer, that
is, the worker, was not enough, was
not sufficient and, perhaps, much more
could be done.

Now, the Government has come
forward with this proposal. I do not
know what will be the situation
following that. 1 am certain about one
thing that it will stop with that in-
terim award and that nothing more
will come out as far as the workers
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are concerned. We are the people
who believe that unless the primary
producer is taken care of, whatever the
Government thinks about boosting up
exports, they are not going to succeed.

The biggest weakness, the draw-
back, in the policy of the Government
is that they never take into con-
sideration the real producers. They
think about their Treasury, they think
about the profits of the exporters,

«they think about the incentive schemes
and all that, they think about every-
thing else, but they can never think
about the vast masses of the people
who really put this indusiry on their
legs. I am rcading the reports about
the crisis in the jute industry—I do
not know; maybe, the reasons are
different. That is one of the major
exports. Following the recommenda-
tions of the Wage Board, as far as
tea is concerned, 1 have seen appre-
hensions expressed by the representa-
tives of the manufacturers. These
are some of the major traditional
items of our exports and, I do not
know, I have my doubts as to whether
Government has really given serious
thought to all aspects of the problem
when they come forward with this
proposal,

1 do not want to speak about other
industries. But as far as the coir in-
dustiry is concerned, I want to get an
assurar.ce from the Minister that this
will not stand in the way of some
little benefit for the working class.
They are speaking about windfall of
profits. Let the Government take some
prompt action to see that part of the
benefits that they claim have come
due to devaluation should go to the
real producer and that they should
see that the industry, as a whole, in-
cluding all partz of the industry,
should be helped to come forward to
thrive following the rccent develop-
ments. They should see that a single
industry, especially an industry like
the coir industry should not be
throttled by such measures.
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Shri Himatsingka (Godda): The
measures that have been proposed,

arising out of devaluation, to mop up
the excess profits that are expected
to come on some of the export items,
have so far been good, but one or
two items neeqd our consideration.

So far as tea is concerned, the tar-
get for the Fourth Five-Year Plan is
1,000 million pounds and for the
Fifth Five-Year Plan it is 1.209 mil-

lion pounds. These targets can be
attained only if an  additional
acreage of 25,000 acres is  brought

under tea annually and tha: will need
a lot of funds. The Tea Board has.
been given a certain amount ¢f mcney
by the Government for advances to
tea industry, but I am told that the
terms of such loans are very strin--
gent and they are not at all attractive,
Therefore, I feel that the Tea Board
and the Government should take into
consideration this fact and liberalise
the terms; they can make a distinction
between two kinds of loans, namely,
the ccmmercial loan which is taken
for ordinary purposes and the other
loan which is taken for developmen-
tal purposes; the terms of loan for
developmental purposes should be
more liberal and the companies
which require loan for purposes of
devclopment should be given loan on
easier terms thap those allowed for
commercial loans. I feel that this is
an important point and should be
taken into consideration. If the tea
industry cannot increase the produc-
tion, it will be impossible to reach
the targets that have been proposed
for the Fourth and subsequent Five-
Year Plans for export. In that con-
nection, it also needs consideration as
to whether the export duty of Rs. 2
per kilogram on common tea will be
justlfied. As has been mentioned
very ably by Mr. Borooah, we have
been priced out so far as common tea
is concerned. Africa and Ceylop are
replacing Indian common tez on
account of competition in price. T am
tolq that there are no labour laws
so far as Africa is concerned, and,
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therefore, the cost the:e is much less
than the cost in this country. We are
meeting with very heavy competition
so far as common tea is concernea
and I feel that the rate of export duty
s0 far as common tea is concerned
should be reduced by at least 50
paise per kiiogram, if nol more.

As regards jule, as you know, this
country produces less jute than what
we need. This country had to im-
port raw jute from Pakistan and
other places. Op account of the con-
flict last year with Pakistan, no jute
could be imported from Pakistan.
The country has heen importing 2
certain amount of raw jute from
Thailand; the quality, of course, is
not good, but whether it is good or
bad, it does not matter because we
need u certain quantity for our pro-
duction. But unfortunately  on
account of devaluation of our rupee,
the price of importeq jute has gone
vp very considerably, by about 57:5
per cent more than what it was cost-
ing before. Therefore, the jute in-
dustry peedeq a certain amount of
relief; a certain amount of relief has
been promised recently, but there has
been considerable delay in that relief
being announced; therefore, very
little jute could be imported, and I
do not know what will be the posi-
tion, whether we shall be able tc
meet our demands for the same.

Ag regards non-traditiona] items
also for export, I think attention
should be given to see that they get
impetus for export and whatever is
required in that regard, should be
done; otherwise, the country will lose
all chances of getting any benefit
that could possibly come out of de-
valuation. Unless we increase our
exports, the devaluation will be not
only absolutely meaningless but it
will also be very injurious to this
country. .

As regards rising prices also, Gov-
ernment should give due considera-
tion. We have been speaking of
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holding the price-line, but one State
after another is increasing the sales-
t'x. Som: States have increaseq the
sales-tax from 5 to 6 per cent. The
Central sales-tax has also been raised
from 2 to 3 per cent and excise duty
on a number of commoup items of
daiiy use is very high. As a result
of these, the prices are not coming
down anq they cannot come down,
specially when "the production 1s not
increasing. Therefore, steps have
got to be taken to increcase the pro-
duction of the items of consumer
a50ds which-are requireq in the coun-
try
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A large amount of money has been
pumpeq into the economy op account
of non-developmental, non-produc-
tive, - jtems and, therefore, there ha%
not been sufficient production of goods
to meet the demands that have been
arising on account of the excess-
money that has been pumped in.
Therefore, steps have also got to be-
taken to see that production increa-
ses in the country.

In this connection I wou!d like t0
invite the attention of the hon.
Commerce Minister to the fact that
there is a talk ip the country that
certain items which are being pro-
duced in the country in excess of the
requirements of the country, are also
intended to be imported and one
such item that has beén mentioned
is carbide. I do not know whether
it is a fact, but there is scme ru-
mour that carbide is sing o b im-
ported. There is excess production
of that in the country; one company
has come up in the South also. If
the productjon of carbide is in excess
of the requirements of the country, 1
feel that import of that should not
be permitted. After all, devaluation
can be of any benefit only if we can
cut our imports angq increase our
exports. Therefore, al] possible steps
should be taken in order to help
these two things, namely, cutting out
imports and-encouraging import sub-
stitution in our country, and jncrea-
sing exports.
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Shri Joachim Alva (Kanmara): I am
not concerned with duties here and
there, but I am concerneq with our
entire internattona) trade. We have
reached 3 stage wherein we can be
strangled.

Cur foreign debts on June 5, 1968,
were Rs. 2,733:86 crores

and &s 2
result of devaluation, they have
jumped up to Rs. 4,102:57  crores.

How are we going to pay off these
debts? Then, at the end of the First
Five-Year Plan, we had a debt of
only Rs. 114 crores and at the end
of the Third Five-Year Plan, it
jumped up to Rs. 2,629 crores. We can
pay off all these foreign debts, this
mass of foreign debts, only by earn-
ing valuable foreign exchange. No
doubt, we have a very dynamic
Minister for International Trade, but
the results are very undynamic!

Our exports in 1964-65 were to
the tune of Rs. 816 crores and they
declined in 1965-66 to Rs. 810 crores.
How qid this happen? What were
the measures that were adopteg by
the Ministry of International Trade?
‘What did we do? Did we bolt the
stable after the horse had jumped
out or did we devise some measures
at Jleast?

Shri Manubhai Shah: The agricul-
' tural production went gown by 30 per
cent.

Shri Joachim Alva: Australia was
in gifficulties in the Thirties, but
lately they have increased their
foreign trade and they earned
Rs. 1,600 crores during the recent
years with fewer national resources
than qurs. What are we doing here to
increase our trade?

1 want to know in what way did
the Ministry of Internationa] Trade
prod the Ministry of Agriculture 1n
regard to cashew nut production,
in regarq to cotton production, and
in regard to coconut production. It is
true that the Minister of Foreign
Trade has given us a valuable data
about cotion prnduction. The cotton
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production has not at all been upto
the target every year. That js the
service he hag done. 1 wish it had
bcen done earlier {0 wake wup the
alert MPs to ask why our cotton
production has not been upto the
target every year. We are paying
off valuable foreign exchange for im-
perting foreign cotton and our own
cotton production has been lagging
behind. We are just incurring lot ot
expenditure here ang there znq are
doing nothing in the sense of pushing
up our exports and foreign trade.
I also want to know why cashewnuts
are still being importeq from Africa
in order that we may tin them up
and send them abroad. We have got
vast tracts of our land where if you
just throw one cashewnut on the soil a
tree will grow jn three to five years,
and we can earn thereby chunks of
foreign exchange. I want to know in
what way this Ministry has gone
about prodding the Ministry of Agri-
culture to see that our production of
cashewnuts increase not hundredfold
but thousandfold so that we can stop
the imports of cashewnuts from Africa.
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Regarding coconut also, the story is
the same. It is the same pitiable dis-
tressing story. Coconut production
has not increased at all. The price
of coconut oil has increased tenfold
and we are importing coconuts from
Ceylon or from some other countries,
and we are not increasing coconut
production at gll.

Then, I would submit that the most
important thing that we have to do
is that we should nationalise our ex-
port trade. At present, the substan-
tial part of export trade is in the
hands of a few parties; it is in the
hands of about a dozen or 25 or 100
parties only who have been keeping
valuable foreign exchange in a secret
way in foreign banks. We have seen
thay the STC has increaseq its acti-
vities, and the STC has secured a lot
of benefit for the national exchequer,
because it has plugged many
loopholes and earned 3 good gmount
of valuable foreign exchange. ln the
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same way, the STC can serve to
nalionalise our foreign trade  alsu.
Yoreign trade shoulq not be in the
hands of the sharks in Calcutta or
in Bombay or in Delhi. At present,
however, it is in the hands of quite a
number of sharks whom we have not
been able to prosecute at all even if
we have been able to find them. The
story of Chamanlal Brothers of Delhi
i3 there for anyone to swe. The
Finance Minister or the Minister of
Commerce has to tell us why the
foreign exchange was misappropria-
ted and how it came here and there
and so on. No doubt, the Finance
Minister has given some explanation,
but somebody has to explain how the
foreign exchange could go there ana
then partly accounted here again.
We would like that these notortous
violators of the foreign exchange re-
gulations shoulq be prosecuted and
punished, however big they may be.
and however big their names may be.

During the debate on the no-confi-
dence-motion, I haq brought to the
notice of the House how at Budapest
we had to bow dowp our heads 1n
shame. Five Members of Parliament
headed by Shri K. D. Malaviya had
been sent there by Shastriji . When
we were there, they told us that
about 500,000 metres of cloth just
stuck like gum, angq yet the Hunga-
rians had not complained in the man-
ner that they shoulq have done. We
have got the Bombay Dyeing cloth
which has earned a good name for
us abroad, and the people in the East
European countries want our cloth.
But are we going to sell them cloth
which will stick like gum and are we
going to sell such cloth and lose our
foreign exchange earning? If cer-
tain companies in the private sector
could earn a good name, why should
the other textile concerns also not
do likelewise? The hon. Minister
must see that those particular textile
concerns, the shady ones, the black-
marketing ones—and we have the
spokesmen of Big Business in this
House too—the ones which have vio-
lated the spirit anq brought a bad
name to our country are not given
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export licences any more. That is
the least that we can do by our coun-
try. If the hon. Minister wants he
can get the names from any one of
the five Members who had gone to
Bud=nest on that delegation.

Shri Manubhai Shah: I did not
want to jinterrupt the hon. Member.
But I must tell the hon. Member as
I had tolg him before also that this
is completely false; the Hungarian
Government have made np complaint
to us, and not a single yard of bad
cloth has gone.

Shri Joachim Alva: Whatever, it is,
1 am amazed at this explanation.

Shri Manubhai Shah: I am sur-
prised that the hon. Member should
have cast aspersion on our country
ang also the other country whose
name he has mentioned, though they
have made po complaint to us. I
had been to Budapest only recently.

Shri Joachim Alva: T want the hon.
Minister to take the explanation
from the five Members of Parliament
or the others who had heard about
this. Then he will hear another
story.

Shri Manubhai Shah: I am telling
the House the real position.

Shri Joachim Alva: Then, what
happens to the story told to us—the
five Members?

Mr. Deputy-Speaker: That
a story.

is only

Shri Joachim Alva:
are stories which can be
washed and washed away.

Perhaps, they
white-

Then. I am galso concerned gabout
jute which is going via Nepal into
China. These are certain items where
we can plug the loopholes and do
something on behalf of our country.
But we find that whenever the real
stories are brought to notice, they
are just white-washed and washed
away.
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Shri Manubhai Shah: I am amazed
ai the remarks which my hon. friend
Shri N. Dandeker had made that
instead of passing the benefit of ge-
valuation to the exporters or the
exporting units and the exporting in-
dustries, Government, through this
statutory resolution relating to several
notifications Jevying export duties on
commodities, had frustrated or taken
away the Dbenefits of gevaluation. It
he examines the scheme of export
duties, agnd if he had looked into the
percentages of the export duty, he
will fing that the maximum duty that
we have levied on any commodity
is on jute, where it comes to about
30 to 40 per cent, about 40 per cent
on sackings and about 32 per cent on
hessian anq carpet-backing cloth. As
hon. Members zre aware, the de-
valuation percentage is 57'5. There-
fore, clearly we have left 17.5 per
cent as a certain amount of benefit
to the exporters.

The scheme of export quty was not
so much to devise a means of profit
for Government s to see that the
country did not lose foreign ex-
change. If the prices are expressed
in Indian rupees anq if devaluation
brings about a reduction in the foreign
exchange earnings, then the House
will holg the Government responsi-
ble for such a mishap. If hon. Mem-
bers woulg reaqg the Finance Minis-
ter’s speech gzt the time of gevalua-
tion they will find that it is estima-
ted that the total duty that we have
levied through the notifications of
our Ministry would come to about
Rs. 160 crores, or in terms of sterling,
to about £125 million. If these
things haq been left untapped, then
since there are not 3 few exporters,
as my hon. friend Shri Joachim
Alva has said, but more than half a
million or a million exporters, and
they form a vast crowd going round
the whole world, what would have

happened is that they would have
under-sold and under-cut, because
naturally the commodity prices

everywhere would not be pusheq up
by 57.5 per cent; and it would have
been disastrous for the country if the
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prices had been allowed to rise by
57.5 per cent.
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Therefore, the scheme of things
was this. Firstly, it was intendeg to
protect the foreign exchange earnings
of the country from those commodi-
ties which in the past had npot very
much been assisted otherwise. Those
commodities which were moving with-
out jncentives range from coir to
jute goods; they form a vast gamut
consisting of coir, iron ore, bauxite.
silmenite, tapioca, tobacco, leather,
hides, cashewnut, gifferent grades of
tea, numerous grades of mica, jute
and jute goods. I would not go intc
the names of these commodities.
There are about 85 main commoditi-
ties which constituted 80 per cent of
the exports of India before gevalua-
tion, and which went wihouy any
major assistance. The minor assis-
tance of 1 to 2 per cent or 5 per cent
referreq to by Shri Vasudevan Nair
was not part of gn incentive scheme.
but it was part of a service scheme
only and it dig not really help the
exporters of those commoditlies to get
any compensation out of it so as to
effecy a reduction in price. Therefore.
nearly 80 per cent of the commodi-
ties was such -that devaluation was
not going to adq to the unit value of
the product; therefore. they had to
be protected. as far s the nation is
concerned, from the run-down of
prices or a several cut jn prices,
which would have been disastrous for
the country. Therefore the propor-
tion of the duties which we have put
are also pro rata or are equated tc
the unit cost of production ang unit
value of realisation.

My hon. friend Shri P. C. Borooah
had mentioned about tea. Different
grades of tea are there. It is diffi-
cult jn a commodity like tea to have
ad wvalorem duties For instance,
there is common tea, the Lopchu
tea, Orange Pekoe tea. Cachar tea,
Darjeeling tea and so on; there are
about 10,000 to 20,000 varieties of tea
which are sold according to the
blends in packings at the London
auction, the Calcutta guction, and the
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Cochin auction. There are different
types of auction taking place przcti-
cally twice or thrice a week. Is it
possible for us to devise an export
duty to protect the unit value of the
tea? May I. therefore, reminq the
House of the fact that the real pro-
blem before any government when-
ever devaluation is effecteq either
here or elsewhere, is to see that the
unit value of the earning of foreign
exchange does not go down even if it
cannot go up, and at the same time,
a certain amount of profitability js
retained, as Shri Dandekar has poin-
ted out, for the exporting industries
and units so that they can make a
little more profit for investment and
for development and production.

Shri Joachim Alva: But Ceylon
haq pushed us out of our first posi-
tion before devaluation.

Shri Manubhai Shah: I shall come
'o the horn. Member’s point. T was
just explaining the scheme of things
in regard to export quties. The House
should appreciate that without the
scheme of expory duties, it would not
have been possible to protect the
country’s jnterests in the vital sector
of the earning of foreign exchange
which under all circumstances should
be protected. Ang yet the minimum
slab we left was 17} per cent. That is
in_ jute goods where the maximum
export quty on any product is 40
per cent; that also we divide into two
parts: sackings and carpet backings
and hessian cloth. Ip regard to hes-
sian cloth and carpet backings where
with devaluation the unit value was
higher, we purposely kept Rs. 600
ton which comes to about 30 or 32
per cent. In the sackings, where we
have Rs. 900 a ton, ag the House will
see, it comes to 40 per cent.

So that to the primary producer,
wage-earner,” broker, manufacturer
and exporter, we left a chunk of 17%
per cent. As a matter of fact, in
some of the commodities where we
overlooked this feature, we had to
take immediate measures within 15
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days of the devaluation gnnounce-
ment. I will give the example of
mica. Hundreds of mine-owners

came to me; as soon as we made &
slight error anq placed the mica
floor price at a certain lower levei,
immediately the pressure from the
foreign buyers mounted on them
ang the floor price was raised by
20 per cent. We had to revalue in
the sense of the floor price which we
had announceq before 15 days. We
had on the 2Ist June to renotify it
and bring it up to 44 per cent on the
previous price so that only 3 per cent
was left for negotiability.

It is this  particular  sensitive
section, which, I nope the hon. House
will appreciate, that we hag to pro-

tect by way of export duty. Of
course, incidentally the advantage
was that the exchequer earns re-

manufac-

venue, the exporter and
turer are left with a sizeable profit
angd the country does not lose foreign
cxchange. So in the overal] picture,
about Rs. 160—180 crores are ex-
pected to come to the central exche-
quer as a result of the export quty on
these products.

Shri Vasudevan Nair: What about
the workers?

Shri Manubhai Shah: Automatical-
Iy when the price goes up, everywhefe
ithe wages are going up. I am sur-
priseq that Shri Vasudevap Nair
should have made the remarks he did
about the coir industry. It is as a
result of the Coir Board’s establish-
ment in 1954 and thenceforth for the
lasy ten years that from a position of
terrific unemployment in Xerala—
if you see the old reports concern-
ing coir, you will know about it—
the industry has reached the present
position by means of the assistance
given by the Board. Coir is not an
elastic jtem of export. You cannot
sell more coir even if you sell at half
the price. As a matter of fact. the
coir workers and the coir manufactu-
rers came to us only three weeks ago
and we had to raise the gquty of 10
per cent to 25 per cent on yarn. A
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supplementary notification had to.l;'-e
issued. When the duty was only at
10 per cent.,, we thought it would give
the maximum amount ot margin to
the coir workers and coir producers.
Therefore, instead of 57.5, we levied
the duty at only 10 per cent which
left a chunk of 47.5 to the coir in-
dustry. We found it was disastrous.
The yarn prices saged and we lost much
ot foreign exchange because the price
the foreign buyer way paving went
down. We brought it from 10 per
cent to 25 per cent. Now it has sta-
bilised to some extent. I am not
satisfied with this; perhaps a little
more could have been done.

The latest notification is about some
mineral ores, where we had kept a
bigger margin, Talcum, silminite and
various other types of minerals,
where we had not levieg duty in
order to see, as Shri Dandekar men-
‘tioned. if the industry woulq export
and get the benefit. But the price
was knockeqd down. From Rs. 1 crore
it came down to almost Rs. 62 lakhs.
Rs. 38 lakhs worth of foreign ex-
change was gone. 1 do hope the
House will appreciate that the pur-
pose of devaluation was not that.
Where legitimately an  industry is
making a loss and the exporters re-
quire certain benefit or incentive or
assistance or some profit, we have in
this scheme of things left enough
cusion or margin to those industries
to take that benefit. But for the rest,
we had to protect not only the rupee
but zlso the sterling and dollar earn-
in--. That is why this scheme of
things is there.

Then the question comes in regard
10 other items where we were giving
assistance of 18—20 per cent. There
also we have taken certain steps. In
respect of jute goods pot an assisted
item—as Shri Himatsingka rightly
pointed cut, we have announced an
import retief of about Rs. 250 per ton
for Thai Mesta ang Rs. 500 per ton
Pakistani long jute ang long ~ jute
from othsr countries. That 1is in
order to assist the import of raw
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jute, where world prices had gone
up since devaluation, to bring the raw
jute and produce jute goods here to
export the same. By that method, we
hope to earn a sizeable amount of
foreign exchange.

Even in the past we used to im-
port raw jute. It is not being im-
ported, as Shri Alva was saying,
because we were just fond of

im-
porting raw jute or cotton. In the
context of the overall production,

the raw material requirement of the
two industries is so large that we
are still geficient in this respect and
we have to import. Therefore, we
have taken this step.

Other items are alsp being carefully
studied. The scheme regarding dia-
monds and jewellery was immedia-
tely approveq and an announcement
made. We have znnounced a scheme
concerning raw film. As I said,
other items are being closely studied.
I can assure hon. Members that
wherever we find that the 57.5 per
cent devaluation has not adequately
helped exports to move, we will take
action because the basic purpose of
devaluation is to promote larger ex-
ports. We will calculate the disabi-
lities and take appropriate gaction.
It cannot be done in g rush because
the whole scheme of things js based
on a different orientation now from
what it was in the past. It js not
just a question of 57.5 per cent
across the board benefit in all cases
in view—of the world prices. There-
fore, we have to be careful in our
study of these things.

Therefore. T can ask for the co-
operation of the House. If any hon.
Member of if any frieng concerned

with a particular gamut of industry
can put us wise and say that these are
the products which still suffer dispa-
rity in world prices and to that extent
it has to be corrected, we will have
to devise some measures of export pro-
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motion and give due assistance to such
products, provided they are in bulk
provided the potential export is large
and provided that they have the capa-
city in the long run to dynamise and
activise the export. It is not just a
question of looking into a few stray
items here and there. We had the
previous scheme. We had the import
entiticment scheme. It was not to
cover paltry products; it covered
schematically 16 groups of products
to which we had given assistance.
Maybe out of that some of them can
move without any assistance because
of devaluation assistance.

But there will be still a large
amount of manufactureq goods for
which studies are going on and as we
get proper data, T do hope the export-
ers will co-operate with us in work-
ing out the data more scientifically
before we can make a firm announce-
ment.

But therc are many things where
we can clarify the position. As regards
what Shri Borooah said, take the
question of tea, for instance. If the
tea industry can tell us that they
want to change over from specific to
ad valorem or that they can deal with
the slab on a specific basis instead
of the flat slab of Rs. 2 per kg that
we have to have, we are prepared to
consider the matter, We are not dog-
matic in this respect. I can assure
him in regard to the lowest priced tea,
the common tea, which is Rs. 4'8 a kg,
at Rs. 2 it leaves 7 or 8 per cent after
the 57'5 per cent devaluation. Even
to the poorest tea, except dust per-
haps, we have not much margin. If
you take the case of Lopchu or Dar-
jeeling tea, you will find that the
margin is much larger.

5t gFA T AT 1 FIAT ;A=A
s g T € wiEa gzw ® g
gt &\ gl e arfed
Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum.
He may continue.

15 hrs.

Shri Manubhai Shah: As I was say-
ing, if only hon. Members interested
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in the tea industry can give us some
scheme by which the specific duty of
Rs. 2 per kg. could be converted into
an ad valorem duty in certain slabs.
or even the specific duties could be so
identified clearly that there should be
three or four siabs for different gua-
lities of tea, Government would be
very happy to consider that matter,
because our basic approach to export
promotion has been that the duty
should be only that much which will
leave enough margin for the industry
to refinance their development and
export promotion with greater vigour
since devaluation.

Shri  Narendra Singh Mahida
(Anand): People in forcign coun-
tries prefer more of Ceyion tea than
Indian. Is it as a result of propa-
ganda? What is the reason?

Shri Manubhai Shah: I think this
is a misnomer. Ceylon is a country
with 8 million people with a produc-
tion which is two-third that of Indian
tea. Their consumption is round
about 13 million kg. and their surplus
is about 247 million kg. They cen-
sume only 3 per cent of the tea that
they produce. India consumes prac-
tically 45 per cent of the tea we pro-
duce, and then the population goes
up. In one of the notes circuiated to
Members of Parliament, it will be re-
called it has been shown that 54 mil-
licn kg. was the consumption in India
in 1956, while today the consumption
is 191 million kg. or even more.
Ceylon in the same period has remain-
ed at 13 million kg. of consumption.
If all the people of India or most of
them are going to increase consump-
tion of tea by one cup more, you re-
quire 20 million kg. As Mr. Boroo2h
said we shouid economise and export

more. When the going is good,
when the country’s problems are
mounting, when the resources are

scarce and development needs require
more foreign resources, it is incum-
bent on us to export more of such
proucts as tea and consume them a
little less. It is not a great amount
of sacrifice that we 4re asking if we
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ask the people to reduce their con-
sumption of tea from three to two
cups a day for instance. Theretore,
it is necessary to produce more and
consume a little less and have larger
surplus for exports. That is the only
way in which exports could be built
up. If anybody thinks that surplus
will come only out of production
minus consumption, then I can assure
you that no exports are possible, Ex-
ports cannot be made just from Hea-
ven, they do not grow on trees, they
come out of production out of Mother
Farth.

Shri Rajaram (Krishnagiri): You
mform the Finance Minister too, be-
cause on the day of devaluation he
said that he could increase exports
immediately.

Shri Raghunath Singh (Varanasi):
internal propaganda of the Tea Board
should be stopped.

Shri Manubhai Shah: For the last
ten ycars there has been no internal
propaganda. All the Tea Board offi-
ces and bureaus have been stopped.
A psychological atmosphere has to be
created by the hon. House as the
leader of public opinion, that c¢on-
sumption of goods should be reduced.
1 am not talking of the goods con-
sumed by the masses. Their belt is
already tightened, and I am not ad-
vocating tightening it too severely
bevond endurance. What is wanted
is a selective busis of reducing con-
sumption of items which the world
market requires and where the masses
of this country are not hurt basicaily
in their nutrition standard. We have
to wait to become completely saturat-
ed with all consumer goods, maybe
tfor another five or ten years. We
should have less consumption and in-
tensified production.  Production is
the key. I have been all the time
saying that no amount of any money
currcnicy valuation or incentives or
assistance or propaganda can do the
job which production alone can do.
Therefore, all the time the slogan
which | have keen placing before the
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country all these years is: produce
and produce more of all the goods
that you can, because there is a world
market for all goods.

India is fortunate today in having
diversified its exports during the last
four years particularly, where more
than 10 to 11 thousand products of
Indian origin are entering the world
market. As a matter of fact, this
morning a gentleman was telling me
that he was surprised when he went
to Alegeria to see some of the Indian
products exhibited there. He said:
“Is India an exporter of all these
things? We thought you are still be-
ginning industrialisation. you must be
importing all these things.” That is
the type of image that the exporters
of this country have created in the
world.

Therefore, I would join issuc with
Mr. Alva when he blames all tle im-
porters or exporters. We tend some-
times to overgeneralise. If we say
every producer is not honest, all mer-

.chants are not honest, all labour peo-

ple are not honest, all industrialists
are not honest. then who remains in
this countrv? Therefore, we have tu
be careful. There may be a small sec-
tion, a few black sheep, for which the
whole nation cannot and should not
be tarred. T am proud of our expori-
ers. They have done a marvellous
job. They have exported Rs. 820
crores worth of goods in the face of
keen and fierce world competition; in
the face of problems of international
trade, the terms of trade going in
favour of industrialised countries. Our
exporters go to the wide world and
sell goods. We can also sell more if
the production apparatus, backed by
the masses of the people of this coun-
try, can give them more agricultural
products, more tobacco, more jute,
more cotton, more sugar, more oil.
more cake, more coffee, tea and engi-
neering goods and pig iron.

Really I thought the subject was
more to explain the export duty, but
because it has arisen, I say it will not
be correct to generalise from a few
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causes. The case of Hungary was
quoted. The other day the Hungarian

Minister was here. She was greatly
pleased and she purchased for the
first time more thap Rs. 25 million
worth of cotton textiles, and when I
went to Hungary they again expressed
great satisfaction. Yet there can be
some defects. We are very happy to
know they are having less and less
compiaints because of the Export In-
spection Council, compulsory quality
control and pre-shipment inspection.
Even so, complaints can be there.
Even in the case of United States and
Germany there are complaints some-
times. We had got some machinery
for a cement factory in U.P. from
the industrialised country of Germany
which has been making them for 150
years, but the plant did not come up
to expectations. Once in a while that
do happen in the best of industrialised
countries.

I am not saying that everything is
good in the Garden of Allah, but by
and large the Indian exporter stood
the test of time and delivered goods
in right time and of the right quality
everywhere.

Nationalisation of foreign trade has
been talked about. I do not mean to
take up the cudgels here. We have
expanded the public sector in foreign
trade from practically Rs, 10 crores
before a decade to Rs. 200 crores. All
the public sector corporations of India.
the STC, the Minerals and Metals
Trading Corporation, the Metals
Scrap Trading Corporation, the Indian
Motion Pictures Export Corporation.
the Handloom -and Handicraft Export
Corporation, between themselves to-
day command practically 10 per cent
of this Rs. 200 crores worth of foreign
trade. In terms of the new rupee, it
will be nearly Rs. 320 crores per
annum. Selectively wherever we have
felt that a commodity can be oriented
io give a better return to the com-
munity by taking over by the State,
we have never hesitated to do so. I
have been telling my friends in the
trade that we might make over and
canalise cotton imports from the vari-
ous East African countries, U.A.R. and
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from the U.S. under PL 480 we have
tried to canalise non-ferrous Metals;
we are canalising asbestos, rock phos-
phate and mercury; we have from
time to time taken decisions in the
last few years on mineral ores, man-
ganese and iron ore. T must also as-
sure private trade in this country that
as long as they act as well as they are
doing, as long as they promote exports,
and diversify exports, it is no good for
the State to interfere with no benefit
to the community. Therefore, natio-
nalisation of foreign trade as a credo
has never been acceptable to this Gov-
ernment. I have said so repeatedly.
We are for canalising through the
State trading sector those items which
give in bulk the contractual benefit
of negotiation with the foreign part-
ners. Such products we have never
hesitated 1o take over in the State
sector, in spite of the clamour raised
by private trade from time to time.
As the House knows, we have fought
almost argumentative battles over
months and months with the mineral
ore trade. Even today a controversy
is waging between the cotton import-
ers and the Central Government on
this issue whether imports of cotton
should be taken over. Therefore, we
are carefully looking into each com-
modity. If in the totality, if the House
is convinced that this particular com-
modity is more likely to serve natiqes
nal interests if taken over by the state
trading in any particular sector of the
corporation, we have never hesitated
to do so. At the same time, to keep
the democle’s sword hanging. to keep
the air of uncertainty is bad. I find
every time they sayv: take over and a
nationalise the foreign trade. If that
can increase export and reduce im-
port. we can certainly go in for it,
but worldwide experience has not
been like that. We have a mixed
economy. The bulk of the produc-
tion in this country, in the consumer
products, various products is in pri-
vate hands. It will be difficult, almost
impossible and impractical and harm-
ful to the country’s interests to talk
of taking over all the types of trade
which we in the public sector would
not find any way profitable or easier
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to handle nor worthwhile for the
country to go in for. From time to
time friends from the Communist
Party of India had been advoeating
it. . . (Interruptions.)

Shri Umanath (Pudukkottai): The
present affairs confirm what we say.

Shri Manubhai Shah: The siate of
affairs is not at all bad. Do not con-
fuse monetary reform with the state
of affairs in the country and complete-
ly tar black the whole of India. Indian
people do not deserve it. The Indian
people have cdone well in the last 18
years and they are going to do weil
and in fact better in the next 10-15
years under the guidance of the rul-
ing party and the great political move-
ment which had won freedom for
India. 1 want to caution against this.
I have begen listening to debates in
the last few days with a little sense
of disappointment and the monetary
reform is being projected as if some
earithquake has taken place. It is not
like that. It is like the mountain
climbing; you go on a long pilgrimage,
a long march towards economic eman-
cipation. You walk on and the moun-
tain comes to be climbed; with cour-
age, steadfastness and skill you can
climb the mountain and come to have
better health, That is what the pro-
. cess of devaluation means. Devaluation
is not the result of dispair. We have
had remarkable achievements in the
past and will continue to do so in
future. (An Hon. Member: All speech-
es but no production). Speeches be-
ing made here make planning the eco-
nomic growth of this country possible:
the stimulii given to the society and
{the communitv had come from all the
speeches of the hon. Members oppo-
site as weil as hon. Members on this
side of the House. I would only be-
seech them for a little consideration
of proportion and apportionment of
blame only by identified methods
rather than in a generalised way. I
have nothing more to comment on
this subject except to say that this
resolution may be adopted.

Mr. Deputy-Speaker: The question

is

Present Economici
Situation in the Country (M)

“In pursuance of sub-section
(2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this
House approves of the Notification
of the Government of India in the
Ministry of Commerce No. S.O.
1696 dated the 6th June, 1966, as
amended wvide Notification Nos.
43(3)-Tar/66 dated the 6th June,
1966, S.O. 1841 dated ihe 15th june
1966, S.O. 1940 dated the 27th
June,, 1966 and S.0. 2133 dated
the 15th July, 1966, levying export
duty on sacking (cloth, bags, twist.
yarn, rope and twine) jute manu-
factures of certain descripiion,
cotton waste (all sorts), tea, ail
0il cakes other than copra and
groundnut oil cakes, tobacco, un-
manufactured mica, all sorts,
hides, skins and leather, tanned
and untanned, a!l sorts, but not
including manulactures i leather.
and coir and coir manufaciures
from the date of such Notifica-
tions.”

The motion was adopted.

3320

1534 hrs. .
MOTION RE: ECONOMIC SITUA-
TION IN THE COUNTRY--contd.

Mr. Deputy-Speaker: The Fouse
wi* now take up further considera-
tioW: of the following motion moved
by Shri Sachindra Chaudhuri on the
26th July, 1966, nameiy:—

“That the present economic
situation in the country be taken
into consideration.”

The time taken is 3 hours 55 minutes;
we have 11 hours and 5 minutes left.
Shri C. K. Bhattacharyya may con-
tinue his speech.

Shri C. K. Bhattacharyya (Raiganj):
Sir, whenIhad to break my speech
in the midst of an unfinished <entence
that day, the Chair was pleased to re-
mark that I may resume tomorrow.
Since that day I have remained a dupe
of ‘tomorrow’ because of the no-con-
fidence motion . . . (Interruptions.)
I wonder today whether there was at
all a necessity of bringing in a motion
of no-confidence before the Finance
Minister’s motion. You must have
noticed, Sir, that the debate on the
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no-confidence motion has virtually tion and what leaps to the eye
been a debate on devaluation with a now is ‘open’ devaluation. In
slight mixture of Viet-Nam, Where thirties we had instances of coun-
was the necessity of the insistance that tries trying to give up maintain-
the debate on the motion of no-confi- ing an artificial exchange rate and
dence should come before the Fin- letting it depreciate in accordance
ance Minister’s motion except to satisfy with purchasing power parity...
the vanity of some sections of the In most cases the rate was not
Opposition? In any case that is over depreciated openly all at once but
now. My friends are agitated. I was step by step.”

going 10 make another remark. Where
was the necessity of the uproarious
scenes which preceded that demand?

Refuting the charge that it has been
done under pressure he says:—

I was going to add that. Some mem- “Let me deal with the argument
bers from the opposition had made a currently bbandled about that the
number of quotations from forcign rupee has been devalued under
authorities and I shall make some duress ?lsbthe A;esu_lt of pressure
quotaiions for their benefit.  They exercised by ald «ivors . . . our
have quoted from foreign authorities creditors are intm as much .
and 1 shall quote from an Indian we are in the proauctive use O
authority. It is Prof. B. N. Ganguli. the aid as reflected in the growing
Pro Vice Chancellor of Deihi U:iver- viability of our ec‘zn?le‘ hlf. they
sity. Replying to critizs on devalua- have misgivings which they ex-
tion. he writes: press in o spirit of enlightened
’ self-interest that should not be
“If one argues that the devalua- interpreted as arms twisting.”

tion of the rupee has been an un-
wise course the onus is on the
critics to demonstrate that the al-
ternative system we were working
is better. If one argued that both
are evils I would say it is a choice
of eviis and that devaluation is

This disposes of the four categories
of adverse comments on Devaluation.
Incidently he supplies the answer to
Shri Anthony who commented about
“licking American boots” and this is
the answer he gives.

the lesser evil in the circumstanc- “IF is improper, if not chur}lsh,
es. I would go a step further and to single out to vent our spleen
say that it can be a blessing in on, a single country which hap-
disguise if we know why we have pgns ,t’o be the principal aid-
adapted it whether it means a glver.
parting of ways and, if so. what That is the opinion of an Indian eco-
is the new path we hope to tread.” nomist,
. . . . _ In any case as T have said before,
ﬁgﬁarﬁ;nia;}sn?_flmelmess of devalua the decision to devalue has now beenm
' ' discusse at such  great length,
“I believe that devaluation has and in such details on both sides in
come not a day too soon. The the no-confidence motion that my
nettle had to be grasped courage- speech today would be different from
ously. Sooner or later. The what it might have been had I the
sooner we did it the better. Time opportunity to complete it on the
was indeed ripe for this inescap- same day or the day following. I
able decision.” shall only go into certain fundamen-

tals, but before that, I shall stress

Explaining and justifying why the in-  again that the decision that the Gov-
tention to devalue was not announced  ment hag taken is an honest and bold
beforehand he says:— decision and that compliment has been
“It is my judgement that for paid to the Government from an un-
qQuite sometime the rupee has been ~expected quarter, that is, the “Spec-
subjected to “concealed” devalua- tator” of London. Writing in a lead-
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ing article under the heading “Indian
Courage” it advised the British Premier
“to show some of the Indian courage”
.and follow the Indian example. So,
that is the compliment that the Gov-
ernment has received.

= gEH T wITW (TE0H)
£3AT g3 WQW g1 v81 § wiwa wea
# arorgfa Adt 2 0
Mr. Deputy-Speaker:
been demanded.

Shri C. K. Bhattacharyya: What I
now want to say does not relate to
the present subject. It is something
different. Could I say something off
the record? (Interruption).

Dr. M. S. Aney (Nagpur): No.

Mr. Deputy-Speaker: Let him sit
down now. There is quorum. He
may continue the speech.

Shri C. K. Bhattacharyya: The lea-
der of the Right Communist group has
attributed the credit of this decision
to three Ministers only. I do mnot
know why he is in love with three
particular Ministers and why he has
not allowed this credit to be given to
the whole Cabinet including the Prime
Minister. That is of course his busi-
ness. In any case, devaluation is now
an established fact and all our ap-
proach to it should be constructive and
not critical. The three main conside-
rations before us now are, to increase
exports, to increase the import sub-
stitutes and to check inflation. We
should see to it that we succeed in

Quorum has

these three- main necessities at the
present juncture. To export more,
there should be exportable surplus,

and to have an exportable surplus, we
have got to produce more, and to ex-
port things at a competitive price 1n
the international market, we have gct
to produce more without raising the
cost of production. That is a very
essential consideration to which our
attention should go.

There should be a quick production
scheme. The strength of a country’s
<conomy depends on the level and
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growth of production. Even the hold-
ing of the price-line requires a very
generous out flow of goods. That
should be remembered at the present
juncture. On top of that, it is neces-
sary that there must be discipline:
discipline all round, discipline in the
Government as well as among the
people. The Finance Minister has
called for fiscal discipline at the Cen-
tre and in the States. I go further. I
call for an all-rounq discipline, self-
discipline of the nation in speech, in
conduct and in activities. That is
necessary for the essential considera-
tions to which I have referred already.

To maintain discipline, it is neces-
sary that we must shun excitement.
But insteaq of that, what do we find?
We find an organised attempt to pro-
voke the people to excitement and
disorder. These are the reports every
day in the newspapers. The other
day, the leader of the Right Commu-
nist Group was making a virtue of
becoming angry. He is always in the
habit of getting angry whenever he
speaks. This has become so much of
a habit with him that he flew 1nto a
rage when I gave him a very inno-
cent information that I do not edit any
paper at present. He got angry with
me. What can I do? It is very neces-
sary that this attitude must be shun-
ned. At the same time, the name of
Gandhiji was taken, completely for-
getting that Gandhiji had repeatedly
in: -..d that none should act in anger.
That was one of the very creeds of
action that he advised for the benefit
of the people. Acharya Kripalani sits
there and claims a monopoly of
Gandhism, but with hir canter. with
his sarcasm, wifh the very synical
humour that he speaks out, he adopts
a mode of speaker entirely un-
Gandhian. If there is anything for-
eign to Gandhism, it is the mode of
speech that the Acharva adopts in the

House. I have been hearing him all
these days. (Interruption).
Shri Tyagi (Dehradun): He was

not really angry.
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Shri C. K. Bhattacharyya: May I
draw the attention of my hon. friends
herce to another stress that Gandhiji
taid? Even at the height of the
movement he carried on, he repeated-
ly stressed that he did not want to
produce in the country a state of “un-
settled unrest.” These are the words
1 am quoting from ‘“young India”
from memory. Everyone who takes
the name of Gandhiji should remem-
ber that that was the advice he gave
to the nation, when we were carrying
on the fight with the foreign govern-
ment, that there must not be any state
of unsettled unrest. But my hon.
friends in the Opposition aim only at
that; that has been the be-all and
end-all of their existence. At a time
when the entire energy of the people
should be mobilised for increasing pro-
duction in industry and agriculture
they are out to distract and dissuade
people from doing what is very urgent
now.

Almost every day we see there are
strikes and marches and similar other
movements reported in the papers.
How shall I characterise it in the pre-
seni situation except as attempis to
sabotage? In the interests of national
self-discipline of which I have spoken,
it is necessary that there should be
a moratorium on such movements.
Strikes, go-slow, pen down, stay-in,
‘bandhs’—all these should be taboos
till we get ourselves out of the woods
or at least till we regain our equili-
brium.

15.28 hrs.
[SHRI SONAVANE in the Chair]

1If Shri H. N. Mvkerjee were here,
1 would have reminded him of the
Indian 1iradition; he loves to refer to
Indian tradition so many times in his
speech. In the Indian sociological
writings, the movements to which I
have referred just now are described
as “Karmachaurya” that’is, theft in
action or theft in the performance of
duties to which you are appointed.
That is the way the Indian mind

- looked at these things, and these are

the things in which there is so much
indulgence on the part of the Oppo-
sition groups now-a-davs.
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Shri U. M. Trivedi referred to the
phenomenal progress that West Ger-
many has made. Had he cared to
probe into what is the reason for it,
he would have found one thing. I had
been there in 1954, about 10 years
after the cessation of the war. I ask-
ed them, “What is the cause of your
stupendous progress in a decade?”
The answer was one short sentence:
We have no strikes”. That is the
secret of Germany’s progress. Here
is an object lesson which India can
take and should take now.

I should mention the need for ano-
ther restraint—the restraint to be put
on the slogan of raising the standard
of living. In practice, the raising of
the standard of living has come to
mean living beyond one’s means. This
habit is responsible for many of the
ills and evils we are suffering from.
The habit of [iving within one’s means
has got to be inculcated. practised and
cultivated for the good of ourselves
and of the nation.

Dr. M. S. Aney: Who will set the
example of living within one’s means?

shri C. K. Bhattacharyya: The op-
oposition criticism of the Government’s
decision proceeds not from fiscal or
economic considerations, but from poli-
tical motives. They deny that when
it is pointed out to them that what
they are doing now is nothing but pre-
¢lection propaganda and preparation.
The leader of the Right Communist
Group let the cat out of the bag when
at the conclusion of his speech on the
no-confidence motion, he asked three
Ministers to resign and seek re-clec-
tion. Of course, why three, all
of them will seek re-election
and my opposition friends will
have the choice to contest them. So
far as devaluation is concerned. let
them not be in a hurry. Let them
wait and see the results materialise.
In the meantime. may 1 request them
to fall in line with the Government
and strengthen the country’s economy.
Let us work for self-sufficiency, for
increased production, larger exports,
stabilisation of prices and removal oi
excessive dependance on foreign aid.
These are the objectives to which all
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the energies of all the political parties
and of the whole nativn shouid be
bent now.

I have already referred to national
self-discipline. In the end, I want 1o
quote an instance, to show how this
self-discipline is being disturbed. This
is from a statement of the Chief
Minister of Tripura published in the
Amrita Bazar Patrikq of 26th July. He
says:—

“The left communists are openy
supporting the hostile Mizos respon-
sible for trouble in the Mizo Hills.”

I ask again: “How shall I characterise
this except as sabotage?”

Shri Vasudevan Nair (Ambala-
puzha): Sir, I believe that the motion
ought to have been worded differen:-
ly. The Minister ought to have mov-
ed that the House should take into
consideration the economic crisis in
the country. It is not enough to say
that the House should consider the
economic situation. I hope he will
not contest the fact that India is pas-
sing through the severest crisis after
independence, which is all-pervading.
I hope today the members belonging
to the ruling party will speak out their
minds without being obsessed by the
complex they had when they were
participating in the no-confidence
motion.

At the outset, I should like to ex-
press my anxiety and concern at the
news that has appeared in today's
newspapers. During the Question
Hour also it was mentioned. It seems
the Planning Commission is going ‘o
recommend that during the Fourth
Plan, there should be a wage freeze
as far as Central Government em-
ployees are concerned. They want the
State Government as well as the ori-
vate sector to take 'up that slogan.
Also there are signs of further naked
and shameless surrender before the
pressure of monopolists inside our
country and outside. Recently news
has appeared about certain further
collaboration agreements that are in
the offing in the fertiliser industry. It
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seems that as a result of this, the pri-
vate sector will have the preasominant
say in the field in tie years to come.
In spite of all-round protest and op-
position to the line of surrender and
doom that this Government is pursu-
ing as far as the economic policies are
concerned, maybe we are not in a
position to stop the‘drift on the part
of Government. I am not surprised
that there are members in the ruling
party like Mr. C. K. Bhattacharyya. If
they are in a dominant position, much
worse things will happen. I heard my
hon. friend from Kerala, Mr. Cherian
Kappen, also the other day. Such
members seem to think that a dozen
more devaluations are good. A friend
was saying that devaluation was a
blessing in disguise. You can refer to
the record. If members of the ruling
party look at this problem in such a
superficial manner and are unable to
understand the deep currents behind
it, nobody can save this Government,
not even God.

Shri Harish Chandra  Mathur
(Jalore): Do you believe in God?
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Shri Vasudevan Nair: If there it
one.

At the outset, I want to tell the
Finance Minister and the Government
that if there is going to be a proposal
for wage freeze that will be stoutiy
opposed. The idea of wage freeze
and salary freeze without fundamen-
tal and radical steps to control tue
economy and hold the price-line will
be an attack on the working peuple
and they are not going to take it lying
down. ZLet there be no doubt about
it.

As far as the economic crisis is con-
cerned, I need not waste much of my
time in citing facts and figures. They
are already well-known. All the
same, I should like to refresh the
memory of the House by stating a
few facts. In regard to whole-sale
price index, we have perhaps defeat-
ed all the countries at least in Asia
We can be proud of that. Taking the
whole-sale price index as 100 in 1953,
it is 184 in 1966.
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Out of this, the rise of 34 points
was in the last 2} years, and the
cost of living index as far as the work-
ing class is concerned, in the Third

Plan it rose at a rate 3} times
fast than in the first two Plans.
What about unemployment? The

backlog of unemployment at the be-
ginning of the Third Plan was 8 mil-
lion and at the end of the Third Plan
it is 12 million. About stagnation in
agriculture I need not dwell much up-
on it at this stage, although I am going
to take up the question of agriculture
in a little detail later.

Now, take the question of deficit
financing. This Government had an
estimate of Rs. 550 crores of deficit
financing during the Third Five Year
Plan. The actual amount went up to
Rs. 1,400 crores. What a jump it
was! This Government has absolutely
no conirol over its policies.

Shri  Harish
Chinese aggression.

Chandra  Mathur:

Shri Vasudevan Nair: I will come to
Chinese aggression a little later. The
crisic in industria]l production is well
known. At least there was a stagna-
tion durfng the Third Five Year Plan
oeriod. As far as exports and imports
are concerned. our imports increased
by Rs. 413 crores since 1951 while our
exports have increased by Rs. 75 cro-
res after 1951. Shri Manubhai Shah—
be is not present now—was just now
waxing eloquent about the perfor-
mance of cxporters in  this country
and he was giving credit to them. Our
foreign exchange reserves in 1950-51
wag Rs. 1029 crores and in 1965-66 it
1s Rs. 299 crores only.

These are facts and Bgures sufficient
1¢ prove what kind of a deep crisis we
are in. Naturally, the impact of this
in the life of the people should be
vory cicar 1o every one with an eye
‘o, see and cars to hear, except to
people like Shri Bhattacharyya who
is completely blind to realities, who
is only obsessed with the agitation of
the Opposition and all that.
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Shri C. K. Bhattacharyya: 1 only
want national discipline and that is
what you are sabotaging.

Shri Vasudevan Nair: Who will not
sabotage if you are going to sabotage
the whole country. I should like to
say, if there are saboteurs in the coun-
try it is on the Treasury Benches, in
the Ruling Party and not in the Oppo-
sition. Therefore, Shri Bhattacharyya
should not talk too much of sabotage
like that.

Shri S. M. Banerjee (Kanpur): He
does not understand.

Shri Vasudevan Nair: I need not go
into the living conditions of the peo-
ple. Naturally, coming from Kerala,
I should like to throw light, again to
refresh your memory and give some
information to people like Shri Tyagij;,
on the living conditions of the people
there. Very interesting figures have
been brought out by the Census Re-
port of 1961, which has only been pub-
lished row. After 1961 the situation
would have been much worse. In
that particular State—I do not com-
pare that State with other States but
the situation should not be very differ-
ent now—36:86 per cent of the fami-
lies have a deficit budget—they have
gone into the budgets of families there.
This relates to 1961. After that, I do
not think it would have become sur-
plus. As far as meals taken by the
people there are concerned a very
interesting study has been made as to
how many meals a family takes or a
person takes. There are 14.35 per cent
families in that State who get only
two meals a day. After 19 years of
freedom you cannot give them even
three medts a day. There are some
unfortunates who have only one meal
a dav—the percentage is very low, it
is 0.06 per cent. Even then there are
families with only one meal a day.
45.35 per cent of the families are in
debts and the average debt of a family
is 503.1 paise. It is shocking to see
that in that State only 33.31 per cent
of the people are employed whereas
the All India average is 42 per cent.



3331 Present

[Shri Vasudevan Nair]

What about the cost of living, rise
in prices and the problem of infla-
tion. Shri Manubhai Shah, the other
(day, answering question in the House,
was trying to prove that there was
no appreciable increase in  prices,
there was no appreciable increase in
cost of living following devaluation.
1 have here the figures
given by the Government of Keraia
as far as my State is concerned. They
are here comparing the months of
May and June. In every district, in
every town, like Trivandrum, Quilon,
Alleppey, Kottayam, Ernakulam, Tri-
chur and Calicut, compared to May
the figures for June show an increase
in the cost of living by 12 points, 8
points, 11 points, 18 points, 10 points,
11 points and so on. There is abso-
lutely no place where at least the cost
of living is static or it has gone down.
There is great significance in these
figures because they relate to May and
June, and this trend is in spite of the
jugglery of statistics that this Govern-
ment is trying to present before the
House.

shri C. K. Bhattacharyya: Jugglery
of statistics, that is exactly what you
are doing.

Shri Vasudevan Nair: These are
figures given by your Government in
Kerala, if you call that your Govern-
ment.

Shri Tyagi: What publication is it?

Shri Vasudevan Nair: This is a pub-
lication of the Statistics Department
of the Government of Kerala. It gives
the figures of cost of living every
month. I have taken these figures
from that. These are not my figures.

Sir, in the morning, answering a
question the Minister of Planning had
to accept that the per capita income
as well as national income during the
last year of the Third Five Year Plan
have gone down. That has caused a
lot of concern and anxiety to the
people. This is the picture of our
country. This is where we stand.
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What is the fundamental reason for
this—T would also like to touch upon
some fundamentals as Shri Bhatta-
charyya? I do not, naturally, want to
speak about devaluation today because
we have debated so much on it. Deva-
luation, according to wus, is only a
culmination of g series of wrong,
dangerous, anti-national, anti-people
policies pursued by this Government,
and we fee] that this is the result of
a capitalist policy pursued by this
Government. All the while talking
about socialism, with that sign board
hanging before the Ruling Party and
the Government, what the Govern-
ment had been following all thes.
years has been a policy of capitalist
development in our country, and it
should have its inevitable consequen-
ces, its inevitable crisis (Interruption).
With all my respect to senior Mem-
bers, whom I respect. T should iike
to tell the Congress Members thiat the
Congress Government is g Govern-
ment of capitalists. for the capitalists.
by the capitalisis ¢(An Hon. Member:
Question.).

Shrimati Savitri Nigam (Banda):
Socialist—of course, not pro-Chinese.

Shri Vasudevan Nair: That is a
naked fact. There is no othe; rcason
for this deep crisis in which we are
in. Unless there is a basic departure
from these policies, we will noi recede
from this situation, we will not get out
of this situation. Let us be very clear
about this. We feel that we have
reached a turning point in the history
of our country. This is a time when
vou should takce a decision this way
or that way. If you arc going to pur-
sue the same line of doom, 1 do not
know who can savce our country. Of
course, the people are there. We¢ have
confidence in them. As the Prime
Minister says, they are wonderful
people. We have confidence in that
‘wonderful peopie’ of this country who .
will defeat these pelicies at one ‘ime
or another. But the Government of
the people, and the Rulinz Party
should give serious thought. al least
the Members whose hands and legs
are rot chained by the Treasury
Benches—there are people without
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shackles—they should at least consider
this point, that this is one point in the
history of our country where we
should make a right-about-turn from
the policies we are pursuing today.

I do not have the time to deal with
the various aspects of it, but I will
only confine myself to the agricultural
scene. What is the situation as far as
agriculture is concerned? Our charge
against this Government is that they
have failed the peasants of India.
They have miserably failed the cul-
tivators who could have produced food
for our people in sufficient quantities.
They have been let down miserably by
our Government.

Shri Tyagi: Not deliberately.

Shri Vasudevan Nair: That, of
course, is left for others to decide.
People say: Communists always speak
about land reforms; they always talk
about stale things. Unfortunately, we
have to speak what we feel and what
the truth is. We cannot change our
slogans every day. It is true that we
speak about the land reforms. But it
is not the Communists alone that speak
about land reforms. Dr. K. N. Raj, a
noted economist of our country....
He is a fellow-

An hon. Member:

traveller.

Shri Vasudevan Nair: He says:

“There can be little difference
of opinion on the importance of
fertilizers and new varieties of
rice and wheat and a wholly new
agricultural strategy, but it comes
as a surprise to many that tenancy
reform (3 mot an _~-portant part
of this new strategy. Presumably,
land reforms are no longer practi-
cal politics and we are asked to
accept this under the name of real-
ism and commonsense.”

This does not come from a Communist.
Of all the newspapers, a newspaper
like the Times of India, I was surpris-
ed to find. has written an editorial on
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of the Planning Commission itself.
where it says:
“The Land Reforms Division

admits ruefully that if the work
of preparing correct records of
tenancy has not been attempted
seriously it is mainly because of
pressures exerted by interests who
may be adversely affected by such
reforms. It is clear now that there
are loopholes in law, not because
those who drafted them slipped.
but because they were intended to
be there. If in many States the
definition of ‘personal cultivation’
is defective, it is not because the
law-makers did not know better.”

+

So. the Planning Commission itseif
was forced to come to the conclusion
that the major question that should
be tackled, at least at this time iI
sufficient production in the agricul-
tural field should be assured. is thc
question of land reform.

It is not only a question of land re-
form, but the question of procuremen’
and prices. I was really shocked to
hear the replies given by the Food
Minister on several occasions on ques=
tiong of prices, saying that they
have the  Prices Commission.
They have very often told us that the
Prices Commissicn is working out only
ad hoc figures, tentative figures due to
want of time. I do not know what the
Price Commissions are for if they can-
not go into the details and work out
the rea) figures. Here I would like to
read out certain facts for the know-
ledge of the hon. Members.

It has always happened during the
last few centuries that during the har-
vest season the money-lenders and the
traders manipulate and depress the
prices and, later in the year, they boost
the prices and make money. During
the last five years this process of dep-
ressing the prices during the harvest
season, boosting them afterwards ana
making money out of that loot has
intensified. It is resliv shocking to see
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that last year jowar and bajra pur-
chased from the peasants at Rs. 40 to
50 a quintal were sold by the traders
after the failure of the monsoon at
prices ranging from Rs. 100 to 125 per
quintal, wheat purchased at Rs. 60 to
65 was sold at Rs. 150 per quintal and
rice purchased at a slightly higher
price was sold at Rs. 200 to 250 per
quintal. The zonal system undoubted-
ly helped the traders to increase their
profits by smuggling rice and wheat
from the surplus to the deficit areas.

Whenever we have placed an alter-
native programme of monopoly trading
in foodgrains this Government have
always claimed that we have our Food
Trading Corporation. That was parad-
ed as an alternative to monopoly trad-
ing in food.

Shrimati Renuka Ray (Malda): Do
you not support the measures taken by
‘West Bengal Government for procure-
ment?

Shri Vasudevan Nair: We support
every measure for procurement, but
please listen to me. What about the
facts? In 1962-63 the production of
rice was 31.9 million. The procure-
ment all over India, including West
Bengal, was 4.79 lakhs. In 1963-64 the
production was 36.9 million; the pro-
curement was 7.44 lakhs. In 1964-65
because of the very good monsoor and
bumper crop, the production was 38.7
million and the procurement was 12.83
lakhs. It is calculated by economic
experts that 30 to 35 per cent of the
production comes as marketable sur-
plus. In 1964-65, the year of maxi-
mum production, the procurement was
only 3.3 per cent of the marketable
surplus. Then what is the use of hav-
ing a Food Trading Corporation as an
ornament?

The activilics of the Food Trading
Corporation have been consciously and
deliberately sabotaged by people in

cwer, esrfecially by those in the State
Governments, in States like Andhra
Pradesh. We know very well how the
activities of the Food Trading Corpo-
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ration were deliberately sabotaged by
vested interests in the ruling party
because they have rice mills and they
are in the rice trade. They have stout-
ly opposed the procurement of rice by
the Food Trading Corporation. They
are sabotaging the procurement so that
all the available rice. wheat, bajra and
jowar could be purchased and hoard-
ed and artificial scarcity created so that
they could be sold at much higher
prices. Do you know that in Bombay
a kilo of rice is sold Rs. 3.50 to 4?
In my State of Kerala the price of rice
has never gone up since independence
so much as today. In the open market
we are now paying Rs. 2.50 per kilo.
Of course, we get a ration of 6 ounces
of rice. Again, the people of Kerala
used to get during the Onam an extra
ration. The Onam falls due on the
29th August and this year we are go-
ing to be denied that increased ration
for the Onam. This is the position in
Kerala. I have already referred o
the position in Bombay. Shrimaui
Renuka Ray will no doubt narrate the
position in Bengal when she speaks.
At the same time, our claim is that
there is sufficient quantity of rice
available in this country and there are
food thieves who are aided and abetted
by those in authority, who are hoard-
ing it, creating an artificial scarcity
and starving and Kkilling our people.
Our complaint is that this Government
is a party to that kind of activities
by anti-social elements in this country.

If we say that the situation could be
tackled by proper procurement, leavc
alone monopoly procurement, we are
told that it is a Communist slogan, it
is a stereo-typed slogan. If the Food
Trading Corporation could really enter
the field and procure at least 50 per
cent of the marketable surplus, you
can save a lot of foreign exchange and
you necd not depend on dirty PL 480
wheat from America and, in the pro-
cess. surrender to the dictates and uli-
matums from Washington.

What is the reason for this helpless-
ness, as far as this Government is con-
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cerned? Recently, they were foreed to
surrender before the dictates of Wash-
ington. The Prime Minister will not
agree to that charge. She has coined
a new word for “pressure” and “ulti-
matum” and that is “advice”. In her
reply to the debate she said that it was
only ‘advice’. Of course, if she wants
to coin new words, she is at liberty to
do that. She calls it ‘advice’. Accord-
ing to us, it is nothing but pressure,
blackmail and ultimatum. Why are
you forced to surrender to the dictates
of Washington? Shri Subramaniam is
forced to surrender, Shri Asoka Mehta
has to swallow the pill because you
do not know what could be done 1n-
side the country.

16 hrs.

You do not stand with the people
Unfortunately, this Government is
hand in glove with the worst foreig-
ners and anti-people elements in this
countrv. If that problem is to be
tackled. the agrarian question would

ave to be settled. Our peasants
should have been given the proper
price. Then they will give to tbre
Government.

There is a lot of hear burning on the
question of the levy. That also ie a
difficult problem in our State. I knnw
that. You have got such exorbjtari
prices in the open market and the Gov-
ernment is not even prepared to pay
even one-fourth of that price to the
pensants. Naturally, the peasants are
not prepared to part with their pro-
duction. And all your procurement
plans fail.

If there is a proper pricing policy,
if economic price is paid to the pea-
sants, you can procure sufficient quan-
tities of foodgrains from the peasauts
themselves in this country. It you
have a proper distribution system, on
an equitable basis this food crisis, even
in this drought year, could have been
faced by this Government All this
talk about drought and defence is
bogus and a hoax, according to us, be-
cause after all what is the deficit in
food production in India? The deficit
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even according to the Government is
not more than 5 to 8 per cent. Tf you
can be fed well by 100 bags of rice,
you have got already 95 bags in the
country. Can we not share it equit-
ably if there is a proper distribution
system?

So, our complaint and charge against
this Government is that their biggest
failure is on the agrarian front where
they have failed to give a fillip to the
real cultivators by giving the ciltiva-
tor the ownership of land so that he
can produce with a confidence that
whatever he produces will come to him
and to his children and that he wil
have a bright future. If that confi-
dence is given to him, he will ,roduce;
he will take to new methods and to
fertilisers. Then the peop'e in the
cities, the consumers, could hav- been
provided with foodgrains as at least
reasonable prices.

So, this is the crux of the problem.
I shall not dwell very much on other
problems. I had to deal with the
aftermath of devaluation on the ques-
tion of exports etc.. but we have got
another speaker, my hon. friend, Shri
Homi Daji, and I will conclude involve
minutes.

The Prime Minister in here reply
was blaming the Opposition saying that
we are not co-operating. Even on the
food question, she said, we are non-
cooperative. How can we co-operate
if there is a fundamental difference in
policy as far as the agrarian and the
food questions are concerned? We
have always extended our co-opera-
tion, but you cannot expect the Oppo-
sition to co-operate on your terms.
That is impossible.

Shrimati Savitrli Nigam: But for the
country’s sake do not take to bandhs.

Shri Vasudevan Nair: If we
honestly believe that for the country’s
sake the bankrupt policies of the Gov-
ernment have to be changed, then co-
operation will be forthcoming: We
have to stick to that position. As long
as this Government pursues these rot-
ten and bankrupt anti-people policies,
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we cannot co-ope-ate with those poli-
cies. It is not a question of co-opera-
ting on anything and everything.

Coming to follow-up measures, I
do not know whether our measures
and our proposals will be considered
as follow-up measures. We have dec-
lared even be‘ore through our news-
papers and through the speeches of
our leaders that we even have short-
term proposals to meet the immediate
situation. I will on behalf of my
partv, suggest that we have. for
example, a proposal that our Govern-
ment should immediately try to have
a short-term  moratorium ona all
foreign debt repayments. Is it possi-
ble to do that? Will the =2id-givers,
who always pretend that their heart
is flowing out for India, not be pre-
pared at least for a short-term mo-
ratorium on repayments involving
foreign exchange? If such a short-
term moratorium is possible at least
for ten years, we can at least save
Rs. 300 crores of foreign exchange. It
is a very concrete fol'ow-up proposal.

Is the Government prepaced to take
up that proposal?

-

The second proposal is: Can you

think of bannirg remittances of profit,
dividends, rovaltizs and capital repat-
riation involving the expenditure of
foreign exchange? Do you want fol-
low-up measures? There are measures.
Take them. try them, if you have got
the backbone. Tell them that we are
not in a position to make these repay-
ment for tean years because we are
pas-ing thorugh a crisis. Is it possi-
ble to scrutinise our imports with a
view to cutting out all non-essential
imports? Can Shri Manubhai Shah
really tell the peop'e with his hands
on his heart thnt all the imports that
take place today are very essential;
or are there items which are not es-
sential? I can again propose what we
always sav, namelv, pationalise the
import-expoert trade. Half an
hour ago Shri Manubhai Shah was
speaking against it. He says that on
sélacted itemic they. can. consider. this
qQuestion. What can he say about this
malady of underinvoicing and over-
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invoicing? Can he tell the House and
the country that for the last few years
this country has been losing valuable
foreign exchange due to this malp-ac-
tice of underinvoicing and overinvoi~
cing? Is there any other remedv for
this under-invoi:ing and over-invoi-
cing than the Government taking up
at least the most important itemg of
export and import trade? You cannot
get away from it. Why should Shri
Manubhai Sheh try to teach uys les-
sons? There are count:ies and countries
in a much worse situation than India.
Take UAR; take Burma; take Mali—
small countries in Asia and Afri-a,
who have taken over export and im-
port trade and they have solved some
of their problems. But it will be a
problem because—when I see the faccs
of some senior Members, it is difficult

for me to say—the prcblem
is  that this Government is
hand in glove with those very
same anti-soc.al elemen g who

are involved in this under-invoicing
and over-invoicing and such other acti-
vities. Shri Atulva Ghosh might get
Rs. 15 lakhs from JRD Tata even now
for the coming elections. When the
elections come, the Congress Party has
to go to them, to such magnates and
such elements. T..e Congress Party
got Rs. 6 crores, T am to'd. for the last
elections to run their e'ection machin-
ery. If thet is the position, thev have
to depend on such sharks, anti-social
elements for their existence, for their
party. If the Government is hand in
glove with these monopoly e'ements,
they can never get out of this rut;
they cannot get out of this path of
doom. We should agrin like to impr-ss
upon the Government and at least the
Members sitting on the Congress ben-
ches to think of fund mentally revis-
ing their rotten policies which are no-
thing but policies of capitalist deve-
lopment.

Shri Tyagi: The State Trading Cor-
portion was set up by. us. .
- Shri Yashpa] Singh (Kairana):
Those who could not movp their subs=
titute motions may be allowed to spe
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Shri S. M. Banerjee: I have a sub-
mission to make. You remember, Sir,
that on the 25th this motion was com-
ing before the House. Anyhow, Shri
Sachindra Chaudhuri, the Finance
Minister, moved this motion on the
26th. Unfortunately, on the 25th I was
suspended and bzcause I was suspend-
ed I could not move my substitute
motion. That lapsed because 1 was
under suspension. When I came to
know that this discussion is going to
take place today, I gave notice of subs-
titutz motion No. 14, saying:—

“This House, having considered
the present economic situation in
the country, holds this Govern-
ment respoasib’e for leading mil-
lions of people to improverish-
ment. unemployment and starva-
tion.”

It is in order and I would request you
to allow me to move it.

Mr. Chairman: I think, under the
special circumstances menticned by the
hon. Member, Shri Banerjee, he may
be allowed to move his substitute
motion No. 14. I will treat it as mov-
ed.

Shri S. M. Banerjee: Sir, I move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the present economic situation in
the country, holds this Govern-
ment responsible for leading mil-
lions of people to impoverishment,
unemployment ang starvation.”
(14).

Shri Yashpal Singh: No.
be allowed to be moved.

1 also may

Mr. Chairman: I think, hon. Member
was absent on that day.

~ Shri Yashpal Singh: I was not sus-
pend=d but my motion was suspended.

-

Mr. Chairman: The hon. Member
will rea'ise that he was not allowed
fo move it by the Speaker because he
was absent when he was
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cailed. Therefore, I am sorry, I cannot
a low him to move it.

Shri Yashpal Singh: I may be given
five m.nu.es.

Mr. Chairman: Shri Asoka Mehta,

The Minister of Planning and Social
We._fare (Shri Asoka Mehta): Mr.
Chairman. Sir, it is necessary for us
to examine the economic situation and
to consider our economic pa.icies with
al] the seriousness that we can com-
mand. While we have been discussing
the recent devaluation of our rupee,
various comments have been offered.
It has been said that we were driven
to this particular measure because of
tne poor managemeat of our economy.
We have also been criticised for what
has been ca’led the faulty sirategy
of development. There are other
criticisms also and I shail take them
one by one.

As far as the poor management of
the eccnomy is coacerned this Gov-
ernmeant has been adequately pilloried
during the No-Conflience motion and
oth.rwise, I would only like to
poini out that it is imperative that
in t‘he conditions in which we are,
there is the most rigorous adminis-
trat've and economic discipline. Un-
dcubt2d'y, this would put heavy res-
pons.bilities upon tae shoulders of the
Government. But I suggest that it
will no* be possible to aischarge those
responsibilities, the economy will not
be put on an even keel, ualess there
is tae requisite amount of uad _rstand-
ing and response from this Hcusg as
wel] as from the country outside.

I would, particuiarly, like to invite
your at ention to the fact that there
are certain basic intractable difficulties
from which an econ“my like ours
suffers. Whatever a Government may
do or may not do, it i3 not within its
powers to overcome these intractable
difficulties .overnight. For instance,
we al' know that a great part of the
troubles that we are having today can
be traced to the stagnation that we
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have experienced in our agriculture
and in food production.

Now, I have with me a letter which
I recently received from the Director
General of the Food and Agriculture
Organisation of the United Nations.
He has attached a note “with that
letter. This is How the note begins:

“Over the 10 years, "1954-55 to
1964-65 the developing countries
were able to raise food produc-
tion only at the same rate as the
increase in population so that con-
sumption standards have not im-
proved. They are now facing a
food situation That is even more
critical.”

This is not said about India alone;
this is said about developing coun-
tries as a whole. The question of
opening up the productive capacity
of agriculture in traditional economies,
the changes needed to achieve this
resualt, the many-pronged efforts that
have to be made to realise this trans-
formation, are not yet accomplished.
This is a problem that has today
haunted almost every developing
country in the world. Various pro-
posals have been made by the Direc-
torate of the F.A.O. to the world
community as to how this problem
has to be tackled.

What 1 wanted to point out is that
these intractable problems have to be
recognised and if we do not recog-
nise them, if we merely put the whole
responsibility upon the Government—
Governments may change but the
basic prob’ems remain—our ability to
tacklzs those problems to that extent
will be weakened. May I, therefore,
suggest that there are certain basic
structural questions of our economy
that have to be tackled and to tackle
them, administrative and economic
discipline of a high order will be
needed. By all means, scrutinise the
actiong of the Government as severe-
ly as you can. But, basically, it is
necessary for each one of us to see
that we create conditions wherein
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these measures of discipline are undez-
stood and are acted upon.

The Third Plan has been severely
criticised. It has been salg that not
only in the Third Plan but in the
previous Plans also we have been fol-
lowing a strategy of development
which has brought us to a parlous
state of affairs. May I point out that
ours was a stagnant economy? A
stagnant economy has to be opened
up. Dynamic impulses have to be
generated; the economy has to be
diversified. Even if we want to deve-
lop agricultural production, apart
from the fact that land reforms have
to be carried out—we have carried out
a number of land reforms and others
need to be carried out—a great deal
of new inputs have to be provided,
whether it is in terms of irrigation,
power, new seeds, new implements
and fertilisers. Take the countries
which are having a very high rate of
agricultural production today. 40 per
cent of their investment is in fertili-
sers, pesticides, etc. or what is known
as the chemicalisation of agricultura.
We have to move forward. This re-
quires further transformation, in the
provision of power, transport, credit
faciiities and the basic responses of
our agriculturists. Thecrefcre, a deve-
lonment programme has to be many-
sided.

It has been said that we have made
all kinds of investments which have
resu'ted in creating difficultics for
our economy and that soma of these
investments have taken Jlonfer to
achieve results than we had expected.
We fully recognise this. But let us
also realise the changes that we have
achieved. If we look at the structure
of our manufacturing industries, the
consumer goods industr-ies used to pro-
duce Rs. 260.7 crores worth of goods
in 1950-51 and 1965-66 it is Rs. 487.6
crores worth of goods; in the case of
intermediate goods, whi'e it was
Rs. 89'5 crores in 1950-51, it is
Rs. 6202 crores in 1965-66, and in
machinery manufacture, from about
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Rs. 34 crores in 1950-51, it is Rs. 327
crores in 1965-66. The tota] transforma-
tion is that from Rs. 384 crores in
1950-51 to Rs. 1,434 crores in 1965-66.
If this had not been achieved, our
balance of payments position would
have been much more difficult.

It has often been asked: What is
the import substitution that we have
achieved as a result of this? In differ-
ent sectors of our economy, our re-
quirements of machines have gone up
very largely, but we find that increas-
ingly we are providing our own
machinery from our own efforts. For
instance, in the case of machine tools,
we used to import 80 per cent of the
total supply in 1950-51 and the figure
went down to 46-4 per cent in 1964-
65 while the total requirement of
machine tools has gone up many times.
In the case of sugar machinery, from
100 per cent it has come down to 4.3
per cent; in the case of textile machi-

nery, from 100 per cent, it has come.

down to 56°5 per cent and in the case
of commercial vehicles, from 35:7 per
oent, it has come down to 0:5 per cent
and so on and so forth. If it had not
been our policy to move forward and
develop, it would have been com-
pletely inhibited.

10.18 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

Hon. Members always come forward
and ask for various development
programmes to be taken wup. They
are very keen and insistent, that there
should be more of cement and steel
made available or more of agricultu-
ral implements made available and
so on. But each one of this advance
requires the creation of the requisite
production potential in the country.
If this production potential had not
been created today, our balance of
payments position would have been
so difficult that we would have been
pulled back into the mire of stagna-
tion. Our effort fo move out of the
stagnation in which we were cempell-
ed i live for many generalions re-
quires that we simultaneously move
forward in agriculture, in industry, in

SRAVANA 17, 1888 (SAKA) Economic Situation 3346

in the Country (M)

transport—we had experienced an
acute shortage of transport and power
in the earlier years of the Third Plan.
It is the massive investment that has
made it possible today to have 3 sonse-
what less constructive position as far
as power and transport are concerned.

So, it is easy for some of the friends
Opposite to criticise the strategy of
development. But any one who sits
down and analyses the anatomy of the

economy as a whole and tries— to
understand the needs and require-
ments, the lacks and lags and the

movement forward that are needed,
will find that any development pro-
gramme has to be a comprehensive
one and if you fail to make it a com-
prehensive one, either we allow our
economy to be pulled back or imme-
diately we create a far greater and
more acute balance of payments prob-
lem. For instance, to import one
million tonnes of steel every year, we
require Rs. 80 crores of foreign ex-
change. To set up a plant which can
produce a million tonnes of steel
would require almost the same amount
of foreign exchange or less today.
To create in the country the capacity
to build machinery for setting up a
one-million-tonne steel plant also re-
quires a certain amount of invest-
ment. We have been doing al} these;
we have been creating capacities
whereby future steel production can
be done on our own steam and we
will not be depending on outside
sources. We are also building steel
plants by taking certain credits from
outside and we have -4%50 to Import
a certain amount of steel because
our stee] requirements have gone up
four or five or six times and they
keep on growing.

Therefore, it is a dynamic view of
the economy that has to be taken.
It is suggested that we can have a
strategry  wherein  the slow-growth
inducing sectors like chemicals, ma-
chines and metals. can be ignored gad
neglezted; we will find, if we follow
the advice that is given to us by some
hon. friends on the Opposite, the

indian economy virtually collapsise.
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It is possible to indicate, that there
have been errors of omissions and
commissions as far as implementation
is concerned. In a tremendous pro-
gramme of thig kind, faced by a variety
of difficulties which are known to us,
particularly the difficuities we have
expericnced in the receat past, (lere
will always be setbacks. But bacause
of that, to ignore the intractabi’ity of
the Indian situation anj secondly the
need to have a muli-pronged stra-
tegy of development is to throw the
baby out with the bath water.

It has been said that there has been
an unwisdom about devaluation; it
has been arguej taat dzvaluation was
avoidable, it was carricd out under
duress, under pressure, of outside
forces and it has beea further suggest-
ed that this has made us more depen-
dent on foreign countries, and on our
creditors. Le! me take up these cri-
ticisms one by one.

Was devaluation avoidable? What
is the meaning of this? What happens
when interna] price; have risen very
high and the internal prices get qut
of alignment with prices in the rest
of the wor'd? When that happens,
the rupee becomes overvalued.

Shri D. C. Sharma
Why has it happ:ned?

(Gurdaspur):

Shri Vasudevan Nair: Who
ponsible for that?

is res-

Shri Asoka Mehta: When the rupee
becomes overvalued, the consequences
are that impor:s tend to have a sub-
gidy. Imports become cheaper whi'e
exports become dearer. We were,
therefore, constantly trying to raise
the import duties because otherwise
the tendency would be to make more
and more use of imports. While it is
less and less possible to use imports,
the tendency would b> to use more
and more imports because compared
to internal cost, the imported cost
remains lower. As prices of everything
else o up in the country, realistically
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speaking, prices of foreign currency
also go up, but you are delib.rately
pegg.ng it up. It is like exercising
sev.re control and when you exer-
cis2 a sev.re control, you are making
available foreign currency at an artifi-
cial price to those who are privileged
to get it while the rest of th: com-
munity, if they have to get foreign
curreacy, must piy very high prices.
Those who get it treat thz foreign
currency at a prica which is lower
than .he real price.

But what happens on export is far
more significant, because it is on the
export side that the ¢ff ¢t of over-
valua ion of rupee is realy felt. Be-
cause your internal prices have he-
comz2 high, it b'comes jnrreasingly
difficult to export your commodities.
As you have seen, after deva uation,
export duties have b en levied on a
numb>r of exportel commodities; the
duties vary from 10 to 40 per cent of
the f.o.b. value. Our d valuation is of
the order of 57 per cent. Even with a
57 per cent d2valuation, how much ex-
port duties are wez in a position to
collect? From 10 to 40 per cent. That
means that even the traditional ex-
po-ts which we thought were moving
without any kind of support would
not have moved without that kind of
support very long. Actually they were
not moving without any kind of sup-
port. A ceriain amount of subsidy had
to be given to them. Today the real
position is that even so far as tradi-
tional exports are concerned, the ex-
port du‘ies are only of the order of
10 to 40 per cent, even though the
benefit that they have got as a result
of devaluation is 57 per cent. There
are other areas where even today it
may not be possib’e for us to sell our
goois abroad. Exports have to be
steped un: exports have to be pushed
up. If internal prices are very high,
then yon will have to nav heavy sub-
sidies. How much subsidy could we
have paid? A"l alomg the line, our
exvorts were Rs. 800 crores and these
exports have to 2o uo to Rs. 1200 crores
by the end of the Fourth Five-Year
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Plan, [ we are to move forward, if we
are to have the resources to import
the ¢ssentia! requirements.

Some hon. members = here asked,
“will there be carefully scrutinised
imports” and wheth:r we are in a posi-
tion to say tha our imporis consist
only of essential things. I can a:sure
th.m that we have very carefuly
scru.inised our imports and our im-
ports consist on'y of those things
which are ess ntial for the growth of
our economy. Therefore, thes> imports
will have to b2 mainiained. We know
in what parlous condition, we got inlo
brcause we were unable to have the
maintenance imports nesdei for our
economy. Induastrial progress was
ho'ted, prices b2gan to riss on ac-
coun! of tha:, unemp oyment b gan to
em~rge, ani our future growth became
more and more difficult. If exports
have to go up by 50 per ¢-nt in the
next five years and if they have to
rise a‘ a rate of about 8 to 10 per cent
per year r-gularly thereafter it is ob-
vious that we have to put our exports
on a stable footing; or else, we would
bz combdel'ed to provide h-avy subsi-
dies. I only want my hon. friends f{o
calculate the amount of subsidies that
have been ne-ded in order to keep our
exports moving, the amount of im-
port duties that have been needed in
order to see that people do not da-
pend more on imports.

We have also to remember that a
large number of people have to take
decisions about inves‘ments. Where
should they invest? We must make it
possib’e to invest in commodities that
can be exported because we want to
increase their production; we also
want them to invest in commodities
which can substitute our imports. All
thes~ investment decisions in the eco-
nomy get distorteq if we permit a
very marked change indefinitely bet-
we~n th~ internal price leve' and the
ex’'ernal price level. Everywhere even
whrn you exercise the mos! stringent
control, if you find that in terms of
realistic appraisal the prices have re-
ally changed, you try to bring about
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the change in the control prices.
For, unnatura’ restriction or control
on priccs ultimately wil break down
and it cannot operate. The same thing
happens as far as the value of the
rupee is concerned.

You will remember that we were
taking one sep or the other. In the
supplementary budg:t, the import
dutirs were greatly increased. Under
the national defence remitiance
scheme, the foreign exchange
tha! was brought into the
country was given a sp-ci1al
price. Import entiti'ments enabled
p-ople to rccoup their ‘osses on ex-
por.s. We were also giving subsidies
for our exports. All these devices
would have had to b2 multiplied, and
the result would have becn that there
would have been a great varie'y of
distortions in the economy and a lot
of leaks too inside the cconomy. The
qu-sstion that one had to consider was
whether in the interests of the health
of the rconomy we would permit this
kingd of growing distortions and permit
those many leaks against which hon.
M-mbers were rightly objecting and
protes'ing or whether we should try
to forma’ise what ijn fact had bcen
existing.

Shri Tyagi: Will he stop those leaks
now?

Shri Asoka Mehta: Then, the next

question asked is whether this was
done under duress.
Shri Rajaram (Krishnagiri): Shri

Tyagi has asked that question, not the
Opposition Members.

Shri Asoka Mehta:
that.

I shall come to

The question was askeq whether this
was doner ''ndcr duress. The position
is this that we obtain credils, or we
seek credits from Western countries
as well as from the Eastern countries,
that is, the East European countries
and the Soviet Union. As far as the
credits that we take from the East
European countries including the
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Soviet Union are concerned, the repay-
ment of the debts ag well as of the
interest payment is taken care of in
the trade plans. It is as it were the
first charge upon all the exports that
we make to those countries. There-
fore, the repayment to these countries
has been taken care of in the trade
Pplans.

As far ag the Western countries and
the international financial organisa-
tions are concerned, we have got to
pay them back in terms of free foreign
exchange which we have earned in
the world market.

The world market is divided into
eountries like the communist countries
and some other countries which have
bilateral trade agreements, while the
rest of the world has multilateral
arrangements and, therefore there are
no bilateral agreements with those
countries. Whether the one system is
better or the other system is better is
not a question into which 1 would like
to go now. We have to operate in a
world as we find it. In this world
where multilateral trade arrangements
exist, we have got to meet and we
have got to discharge our debt obli-
gations, the repayment of the debt as

well as of the interest charges, by
pushing up our exports and earning
the foreign exchange there. When

these people find that our economy
has got into a state where we may not
be able to sustain’ our exports, they
are entitled to say that they will not
be prepared to give us any new cre-
dits. Similarly, if we failed to repay
our obligations to the FEast European
countries including the Soviet Union,
that is, if we failed to honour our
trade plans, they too would be entitled
to say that the State credit and the
commercial credit that they have
agreed to may not be available. Each
country that makes credit available is
entitled ‘¢ say that before fresh cre-
dit= ove piven i* woulg like to see
what the repayment pcsition. is like.
This was a question that naturally
ooncerned them and they would have
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would have done, and what even now
they will do is a matter which we
shall know later on. But suppose we
had ignored whatever their feelings
were; and we were completely justified
in ignoring the feelings of anybody
and particularly the IMF which has
been set up for the purpose of seeing
that exchange rates between different
currencies is held within a certain
balance, an organisation that from
time to time would point out that
things are going wrong. We are free
to ignore their advice if we want. In
the same way, the World Bank can
say that Your repayment capacity
seems to be becoming difficult. There-
fore, we do not know what will hap-
pen to the new credits that you want.’.
We are again entitled to ignore their
advice. But if we ignore their advice,
we must realise what the consequence
wil] be. The consequence would have
been that we would have carried on
as we had carried on, less and less of
maintenance imports would have been
available and our exports would have
become more and more difficult. What
would have been the impact upon
prices inside the country? Suppose we
were going as we were going, the re-
sult would have been that there would
have been less of imports available for
utilising our capacities in industries,
hardly any fertiliser avai'able for get-
ting greater production in agriculture
and we would have to increasingly
subsidise our exports from a national
income which would have been shrink-
ing.

What would have been the tonse-
quence of all this on the prices pre-
vailing in the country?

Now, it can be argued that we should
follow a deflationary policy. Many
friends here ask: ‘What are you doing?
Will you take care to see that this
kind of thing is not repeated?’ Yes.
To do that, we have {0 choose between
a mimhrr af ~lternativee. Shall  we
have a policy of deflation? Shall we
cut down our development program-
mes? There should be economy, there



3353 Present

should be no wastage and implementa-
tion shoulq be. properly done. I con-
cede straightway that whatever short-
comings, whatever mistakes, whatever
limiiations from which we suffer are
such that cannot be excused or per-
mitted. The greatest amount of vigi-
lance should be exercised as far as the
shortcomings are concerned. Let us
rea‘ise that an inflationary situation
exists. You can cure it by deflation.
You can cure it by cutting down ex-
penditure. Shall we cut down our de-
fence expenditure? We cannot. Shall
we cut down our development expen-
diture? What would be the conse-
quence if we did? More unemployment
less of production, less of the economic
base which is needed to sustain our
defence in future. It would mean post-
poning the possibility of self-reliance
and the possibility of assuring our
independence in economic terms to an
indefinite period.

So deflation has to be ruled out. We
are trying to mobilise resources. Con-
stantly, therefore, Government comes
forward with pro~osals to mobilise
more and more res:urces in order that
development programmes can be got
going. This mobilisation of additional
resources also is not liked by many
people. Deflation is not approved, Ex-
ternal credits are not being given. But
we are still askeq that we should be
in a position to transform our economy
and meet the surging needs of our
people.

Here I suggest that this House has
got to weigh the pros and cons very
carefully and ultimately indicate to
Government the kind of balanced
policy that they think this Govern-
ment should pursue. Government in
their wisdom, in their understand-
ing, have been following a certain
policy. They would be ‘able to control
the economy much more if there was
a deeper understanding and a fuller
response form the other sections of
the people. But may I suggest that
‘here is no escape from making a
chaice here? T suggesi that we have
to rl~ nu' deflation. We have to move
forward as swiftly as we can, move
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forward without creating inflationary
pressures. If that is to be done, maxi-
mum support will have to be given
to (a) exports and (b) mopping up
of savings and mobilisation of resour-
ces for the purpose of development.

Which really means that constantly:
we have it give priority to the needs
of the economy, exports which would
enable us to import whatever we wan-
ted, including defence materials, if we-
needed them, and mobilisation of re-
sources so that from year to year our
production increases from which we-
draw these savings and these exports.

Prof. Ganguly in his very interest-
ing book Devaluation of the Rupee,
which, I am sure, many Members have
seen, draws attention to a very im-
portant fact in page 52. He says:

“We, therefore, reach the basic,
though uncomfortable, conclusion
that an increase in net exports of
consumption goods and materials
for the production of such goods
has somehow to be brought about
through restriction of domestic
consumption”.

“Otherwise, mere restriction on
imports bascd on increasing pro-
duction and substitutes for imports
will generate persistent pressure
on the balance of payments at any
rate in the foreseeable future.”

Mere restriction on imports, mere im-
port substitution, does not solve the
balance of payment problem unless
we are constantly trying to push for-
ward exports.

For instance, India used to export
basmati rice and used {> import chea-
per varieties of rice in larger quan-
tities so that it may be available to
the mass of the people. Some dis-
tinguished Members of the Opposition.
I do not think any onc¢ from that
party is there just now, threatened
satyagraha. You cannot export basmati
rice. China. for instance, at onc time
exporied 10 per cent of itg rice produc-
tion and said that the Chinese people
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could live on sweat potatoes, be-
cause if you want to import essential
things, i: may be for defence, it may
be for d:ve.opment, it may be for pre-
paring drugs, it may be for something
else. Somewhere you have got to de-
cide what you wil export. Here we
find everywhere that there are con-
flic ing pressures, and it is our inabi-
li'y to resolv> these conflicting pres-
sures in a meaningful manner that
imparts debility to the economy,

Present

The last two, three, four yzars have
been v:ry difficult years. I would like
to take this opportunity to pay my
tribute to Mr. Morarji Desai. It he had
no: put in the tremondous effort that
he dig in 1962, I believe wz would
have been in an even more parlous
situation.

Shri D. C. sharma: You failed to get
him into the Cabinet.

Shri Asoka Mehta: I am not trying
to get anybody into the Cabinet or
outside. I am on'y saying that when
we look back, we have to realise that
from the treasury benches, from the
Government, proposa’s have come
which are very hard proposals, which
were accepted, and these harq pro-
posals in a sense saved us, but the ra-
pid, sudden and precipitous decline in
agricultural production has upset our
calculations to a grea: extent. We are
trying to correct this thing and we
hope we shall be able to succeed with
the co-operation of all concerned.

Therefore, the choice before the
country was this. It cou’q have ignor-
ed ‘the need for devaluation, either
formal or implied, and the conse-
quences then wou'd have been 2 far
greater price risz, a constant con-
tracting of th2 economy, and our in-
ability to have moveq forward at all.
Either that had to be done, or, as I
said, formal or implied devaluation
had {o be taken up. Implied devalua-
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tion was there ev:n earlier when we
raised our import duties very much,
when we started giving subsidies to
our exports, when import entitlement
schemes were extended very largely

and when w2 had the National De-
fence Remit.ance Scheme,
Shri Vasudevan Nair: Does the

Minister say that the World Bank and
the IMF dig not tell th> Indian Gov-
ernment that uness they devalued,
they would stop all aid?

Shri Asoka Mehta: There was no
question of any one saying. Th-re is
no such thing as aid. We are asking
for credits, nobody is giving us aid.
We are seeking credit. I go to a bank
and say I want so much credit. The
bank will give me crzdit if it feels
that the credit will b2 returned. There
is no aid. let us remember. No coun-
try including the Sovict Union is giv-
ing us aid. They are al' giving us cre-
dit which we have to revmay with in-
terest, whether it is the Uniteg States
of Amcrica or any other country.

We get two kinds of credit: one,
State to Sta‘e credit; the o‘her, com-
mercial credit. It may be from world
financial institutions or what are cal'-
ed supplicrs’ credits or what are call-
ed commercial credits in the Soviet
Union. They are all credits which we
have to pay back over a period of
time, and for which interest has to be
paid Therefore, there is no question
of aid.

1 am surprised that repeatedly the
expression “begging bowl” is used. Is
it begging? When an agriculturist
goes to a cooperative society or a com-
mercial bank and asks for credit, is he
begging? When an industria’ist goes
to the bank ang ask for commercial
credit, is he begging? When some one
asks for deferred pavment from a
manufacturer, is he begging?

We are not begging. This country,
this Government, js not engaged in
begging, but it does seek credits which
it is willing to pay back during a
period of time, and during the peripd
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the credits are so used that our pro-
duc.ive capacity is increased. That is
what any agriculturi.t does. Wnen he
sinks a well, he spends Rs, 2,000, and
pays it back over a periodq of time.
Is he a beggar? If th:se questions are
to be analyseq in this kind of an arti-
ficial atmosphere of ins.nuaiion, then
of course the country will be misled.
But these problems will be there
whether this Government is t{hzre
or 1s not there and even if ano-
ther party, from the other side or the
whole ‘ot of them put together w:re
to form a government tomorrow, they
would have to face this problem. What
has happened in England today? The
conservativ's haq to face such prob-
lems; a change of government has not
brought about a chinge in the prob-
lems; ‘hese problems have to be faced.
In this Hous> while we are fully en-
titled to look into the faults, foibles
and failings of the government, it is
also nec-ssary that sufficient atten-
tion is given to the basic problems on
which, as the Prime Minister suggest-
ed there would, I hope, be greater pos-
sibility of agreem-nt and concenss.
Has it made us less independent? We
had to pay our debts andq debts have
to be paid by expor's. The cost of ex-
port was going up and it was not pos-
sible. Many p2ople said: after all we
would have paid Rs. 3 or less than Rs.
5 for a dollar and now we would have
to pay Rs. 75 for a dollar.

~In order to get a dollar, even be-
fore. Rs. 5 worth of exports had to be
subsidised and this subsidy would
have become larger and larger. These
are optical illusions. Therefore, the
value of the dollar does not change
one way or the other; the value of the
dollar is determined by the price 'evel
in @ country. If that ‘evel has gone up,
no gimmicks can give vou cheaper
dollars; no gimmicks can give you
cheaper rice or stecl. Ultima‘tely pri-
ces are determined by the price level
in which we finqd ourselves. There-
for=, T would sav that this has not
made us monre dependent at all. On
the contrarv. if we can stem unp our
exports and I hove there wil' be full
co-operation of the House, if we can
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to make us more ind:penden; and not
more dependent,

What about folow-up action? Va-
rious fol.ow-up actions had beep taken
but the most important thing 1s, if we
have to have a devclopment pro-
gramme, it has to be balanced by the
Iloo.usdu:Ud 04 Savings in th: coun.ry.
Rcpeaieuly, Members from oppos.te
as<: wny this parucular projcct is not
taken up? Wil you give us an assur-
ance that such and such project will
be .aken u3? That assurance can bz
given providel there is simultaneous
assurance that the necessary resources
also wil b> mobiised. Unless our
development programmes are ac’om-
panied by full mobilisation of resour-
ces, there is always the dange: of defi-
cit financing. We do not want d-ficit
financing and so we have to exercise
most scrupulous care in tha priorities
that we havz set for our develop-
m-nt. Secondly, a'l non-essential con--
sump’ion will have to be cut down.
Various efforis are being made. Taxa-
tion proposa’s and other measures
have b-en devised. Th-re are evasions.
It is the responsibility of the Govern-
ment to improve the tax gathering
machinery, to p'ug loopholes. But we
find, if the State-sector is expanded,
the argument js that the State-sector
is not functioning proverly; if the pri-
vate scctor is allowed to expand, the
argument is that the private sector
does not function properly. In all these
we have to improve our instruments.
None of us is going to have the best
instrument. Each one of us may not
have the experience of runnine the
Government. But each one of us knows
how the political party functions, how
the co-onerative in which he is engag-
ed functions: how the trade union
which he is associated with functions.
There is a great deal of inefficiency
evervwhere: thera is a great deal of
s'ackness in manv things. If th- effi-
ciency potential has tn he jmoroved
evervwhera it has #q be imnroved in
the Government a’sn. But to rxnect
that in +the adminictration ac a whole
the effi~*ency potential wil' he 100 ner
cent while in the rest of our social
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activities it will remain at 20-30 per
cent is asking, shall I say, for the
moon. This is a common effort in
which all of us have to engage our-
selveg in. Devaluation teaches us a
lesson as I said at the beginning, what
is needed is the acceptance of the most
effective administrative and economic
discipline. This effective acceptance of
administrative and economic discipline
will require, on the one side, that Gov-
ernment polices and Government prac-
tices have to be gone into very care-
fully and very searchingly, and on
the other side, that the rest of the
community will also have to recog-
nige that there are overriding prio-
rities which we can ignore only at
our peril. And as I said, overriding
priorities become the need to step up
-xports all the time, to do with mini-
awum of imports and, above all, to
give a priority to savings and invest-
ment over current consumption, parti-
cularly, current consumption of non-
essential goods.

This is broadly the view that the
Government takes. It would like to
have a strong fellow-up programme.
It has taken various steps and it
would like to take many more steps.
In order to take these steps which are
bound to disturb some people some-
where or the other in the economy, it
requires the understanding and co-
operation, of the House and the
country and I am confident that in the
weeks to come, we shall have that
understanding and we shall have that
response from our people,

I Deruty-Speaker: At 5 p.m.
Shri T. N. Singh will make a state-

ment regarding the Durgapur steel
plant.
Shri Vasudevan Nair: If you an-

ncunce it like that now, how can the
lembers "~+h., Thave sent in  that
motion know 07

Mr. Deputy-Speaker: It is already
put up on the notice-board.
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Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, those who are
not on the Treasury Benches have
obviously to look to the watch every
minute to keep themselves or to limit
themeselves within the time. There-
fore, I promise that I will try to finish
my speech within 20 to 25 minutes
from now.

I have moved an amendment to the
resolution of the Government and I
consulted some of the Ministers and
they almost sympathise with my
amendment. This is all that I can say
and I do hope that they will consider
it very seriously to accept my amend-
ment.

Shri Tyagi: Informally.
16.53 hrs.
[SHR1 SONAVANE in the Chair]

Shri K. D. Malaviya: In order to
remind them, I will try to read the
amendment because it deals with
some of the important features that I
wish to put before the House.

That for the original motion, the
following be substituted. namely:—
“This House having considered

the present economic situation in
the country, is of opinion that—

(i) the present crisis is generally
inherent in the earlier stages
of a developing economy in
any country wedded to 8O-
cialism and democracy;
national  economic Dolicies
approved by the people and
Parliament are sound and
correct.. But their implemen-
tation has been slow and lack
dynamism and  thus the
nation has to face the un-
happy decision of devaluation;

and
(ii) In order that the sacrifices
imposed by the devaluation

be turned to national advan-
tage, the fellow-up measures
as suggested bclow be adopt-
ed:—
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(a) a clear commitment by
the Government to under-
take radical structural
transformation of the
existing  administrative
system and to take
immediate steps for the
achievement of this
object;

{b) large-scale state procure-
ment of foodgrains at
remunerative prices and
controlled distribution of
essential commoditieg with
the twin purpose of relie-
ving popular disiress by
regulating consumption
and prices and checking
inflation and anti-social
activities;

it is clear that a national
capital has to be found
not on the basis of foreign
capital but on the basis
of national effort; with a
view to assure—

(c

~

Mr. Chairman: The hon. Member is
reading the amendment that he has
moved?

Shri K. D. Malaviya: Yes, because
I am going to limit myself to those
points that I have made in my amend-
ment.

Mr. Chairman: Your amendment

No 11 is there.

Skri K. D. Malaviya: Yes; that was
my first amendment. Immediately
after that, I just made some changes.

Mr. Chairman: How can you make
changes? (Interruption) Order, order,
The amendment that has been accep-
tad and moved by him has to be stuck
to; only that amendment.

Shri K. D. Malaviya: I have given
rotice of the second amendment. I
am only reading out the second
amendment.

Mr. Chairman: If he has not got a
copy of his amendment, let him take

.
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a copy from the office. He cannot
read another one.
Shri K. D. Malaviya: This is the

amendment I submitted after my first
amendment and this was also ac-
cepted, It will be clear if you just
go through the proceedings.

Mr. Chairman: The earlier amend-
ment has been accepted; the subse-
quent one has not been accepted.

Shri K. D. Malaviya: I just now
learn that my second amendment is
not accepted, although informally a
promise was given to me to seriously
consider to accept it, because there
were only 3 few changes of words.

Shri K. N. Pande (Hata): At this
stage, an amendment can only be ad-
mitted and not accepted.

Mr. Chairman: If the hon. mem-
ber is insisient, he can send an am-
endment to his amendment, jf he
wants.

Shri K. D. Malaviya: I do not wish
to refer to that aspect now.

stgrr T EGTA: 1T AU
maE afar i @ mmwa o1y

fer wyede ¥ AT F1 §.793 W
T |
Shri Kashi Ram Gupta (Alwar):

On a point of order, The hon. mem-
ber is not moving his second amend-
ment. There can be no objection to
his reading whatever is with him.

Mr. Chairman: There is no point of
order.
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.Bhrl K. D. Malaviya: I shall deal
with some of the most basic questions
that concern us today in this econo-
mic turmoil which the country 18
facing. It is true that most of us on
this side as well as thit side are verv
unhappy at the growing complexities
and complications and deterioration
in the economic situaticn of the
country. Yet, we should not get lost
in the count of tne trees and miss the
wond. We must trv to see what is
what. 1 believe that the present dis-
turbances or the economc and ad-
ministrative indiscipline which we are
noticing today ig interent in the birth
pangs of a new society which we are
forming today, We have to recogn:se
this fact that as we grow and march
forward f-om the decadent stage of a
feudal societv to a new modern
goc'alist society. the more we are
earnest in transforming this society
from a backward one to a forward
one, our agonies w'll be more and more
intense: and the more we are in it. the
more we have to prepare ourselves to
face this. What we have been
noticing for the last 10 or 13 years
are pieces of evidence of that truth,
that we are passing through a veTy,
very critical stage in the life of the
nation and we cannot take toc lightly
the several aspects that are before us.
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The Indian Nation?1  Congress
which j« wedded to socia’ism cannot
now go back on it. On the contrary.
if we notice the varicus stages o re-
golutions and decisions taken from
the Avadi session up to the last Con-
rress session. we will find that we
have commit‘eq ourselves more and
more progressively towards building
a socialist society and in lesser time
than what we conceived at the time
of the Avadi resoiution. There’ore,
the Congess is committed to socialism
The Government that rules this
countrv, which administers the affairs
of th's country on beha!f of the Indian
National Congress. ic m-re committed
to implement those decisions and 10
do it as auickly as possible.

Such is the inherent situation in
which we are now Inextricably in-
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volved. gnd this econom ¢  situation
that conironts us ig necessarily linked

up with the economic policies to which
we are wedded.

Mr. Chairman: The hon. Member
will continue his speech tomorrow. We
will take up other business now.

17 hrs.
STATEMENT RE: SITUATION AT
DURGAPUR

Mr. Chai'man: The Minisier of Iron
and Steel wants to make a siatement

Shri Daji (Indore): Sir, I rise to a
point of order. Ceriain hon. Members

tried to raise this question through
Calling Attention No ices. My hon
friend. Shri Banerjee a!'so tried to

raise it this mo-ning. but the Spea-
ker in his wisdom disailowed it—I
have no quarrel on that. I am told,
Sir, that the Governmen'. cn its own,
made a statement on Durgapur in the
other House. I want to ask, why
should this House be treated as a
grrando-la-e Hons~ 3 Houee of second
class, citizens when this House is the
premier House, sovere:gn House?

Shri Surendranath Dwivedy (Ken-
drapara): The Minister belongs to that
House.

Sh-i Daji: The Minister may belqng
to this House or that KHouse Ths
Hoyu=e demands that this House should
get the courtesy of prior consultation
and prior in‘ormation. We have
raized it in this House aga‘'n and
again and the Speaker has given @
ruling. The Governm~nt not only
d> not make the statement here but
kept the House in complete darkness
at 1200 hou:s when this question was
raised, with the result that many hon.
Members nterested in this have gone
away. Why should the Government
not make the statement in both the
Houses simultaneously when there
are two Ministers? Why should: this
House be put to the indignity of
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listening to the statement at 5.00
when the statement hag been made
in the other House and they have
discussed it. This House is t-eated
too ligatly by this Government. We
would not allow that.

Sshri S. M. Benerjee (Kanpur):
Sir, at 12.00 today I ras.ed a po.nt of
order on this issue, but the Speaker
in hig wisdom disailowed my Ca ling
Attention Notice.  But he ag-eed
that if I could possibly convince him,
either by writing to him or by dis-
cussing it with him, that this matter of
Durgapur fir.ng or  whatever that
happened in Durgapur, is a matter of
vital importance, he would reconsi-
der his decision. I happy the Minis-
ter is making a statement. Fortu-
nately I am present in the House, but

mainy hon. friends from West Ben-
gal, whose minds were agitated
about this—Shri Prabhat Kar and

others—have gone away. They do not
know what is happening. My sub-
mission jg this. This House has al-
ways been treated as a House of post
mortem. After evervthing has been
done, either in that House o:- outside,
a ter all the decisions have been
taken. right from the question of
deva'uation to Durgapur, the matter
is brought before this House. This
House is t-ea‘ed) with contempt. I
would, therefore, request you to treat
this statem»nt as coming in reply
to a Calling A‘tention Notice and
we Mmay be allowed to put questions
a ter the Minister makes his state-
ment so that we are in a posi-
tion to elic.t more facts about it.
Then, soma explanation ig ne-essary
f-om ‘he Minister as to why his
Deputv made that statement first in
the other Hous2, before making it
here.

Shri D. C. Sharma (Gurdaspur):
$ir, 1 also bzlieve that the sovereignty
of this House should be kept intact and
that any statement cf importance that
i3 fo be made should be made first in
this House first. If there are some
Ministers from that House, it does not
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mean _that they should not come to
this House. They can aadress both
the Houses. I agree with Shri Daji
and Shri Banerjee that such policy
statements should be made first in this
House and then only they should be
maae elsewhere. If sucn important
statements are made outside the House,
it detracts from the importance of this
House. ...

Mr. Chairman: It is not necessary
to go on with this discussion. I taisk
the complaint of the hon. Members is
genuine. I think the hon. Minister
snould have given previous intimation
or made the statement first in this
Hou.e. I will allow some hon. Mem-
bars to put questions after the hon.
Minister has made his statement. Let
the hon. Minister make his statement
first,

The Minister of Iron and Steel (Shri
T. N. Singh): Mr. Speaker, Sir, Mem-
bers of tiue House wouid have seen in
the papers in the last two days and
learnt from radio news broadca ts
about the unhappy events which have
happened in regard to the Durgapur
Steel Works. Two workers have died
as a result of a ‘lathi’ charge and fi:ing
by the Police. Severe injury and loss
of life are always a matter rfor regret.
And when workers, especially of pub-
lic sector uadertaking are hurt or die,
the matter is one for special regret.

We have had information for some
days that a group of workers belong-
ing to unrecognisei Union, viz., tae
HS.L. Employee;’ Union, we.e ccn-
templaling a ‘gherao’ of th= Gen:ral
Managar, Durgapur Steel Works, on
5th August, 1966. On that day some
of the workers submitted a
memorandum  containing a  list
of new demands. About 900 de-
monstrators led by the unrecognised
Union surrourded the General Mana-
ger’s office at 4.30 P.M. and insisted on
meeting him. The General Manager
expressed his inability to meet them,
but said that he would take appro-
priaté action on the * memorandum.
But, the demonstrators would "not
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allow the General Manager to leave
his room and beard his car. This
obstruction continued for a consider-
able time and the Police who were
present took charge of the situation
and warned the demonstrators to dis-
perse peacefully. When the demons-
trators ignored this appeal, the Police
fired tear gas shells and made a ‘lathi’
charge. Twelve workers were injured,
one of them died on 6 August in hos-
pital. The demonstrators broke up
but assembled on the Grand Trunk
Road and threw brickbats on the Police
and tried to obstruct traffic. They also
tried to burn a jeep belonging to the
Steel Plant. The Police succeeded in
clearing the Grand Trunk Road.
Thereupon, the demonstrators proceed-
ed to the township garage and prevent-
ed buses coming out for the C shift
by erecting barricades and deflating

the wheels of two State buses by
puncturing them. The Police
arrangeq escorts for the move-

ment of the buses to take in workers
to the C shift. But the barricades and
other obstructions delayed their de-
parture and only a few workers could
be taken to the plant as the workers
had left the shed. On the morning of
August 6, the barricading and obstruc-
tion continued and only about 30 buses
(out of 53) could reach the plant. A
convoy of buses was attacked by a
mob, iniuring the Police, the driver
and the security staff. Miscreants set
fire to 13 buses and one private jeep
resulting in complete damage to 9
buses and partial damage to 3 buses
and a jeep. The Police had to open
fire to save a driver who had been
dragged down and to disperse the vio-
lent mob. As a result of the firing, one
employee died.

The Chairman of Hindustan Steel
proceeded to Durgapur from Ranchi
.early on 7 August, 1966 and spent
-several hours there, conferring with
plant authorities, local Government
authorities and representatives of the
recognised trade union. The situation
4is reported to be generally quiet.
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There was, however a large procession
going through the streets of the town-
ship carrying the ashes of the victim
of the Police firing. The bodies of the
two casualties of these incidents had
been handed over to relatives and
disposed of according to their respec-
tive religious rites.

Adequate arrangements for the safe-
ty of the plant had already been made,
and continue. Inevitably, however,
except for essential services and par-
tial working of one Coke Oven battery
out of three and one Blast Furnace out
of three, the rest of the plant is out of
production. It is expected that in two
or three days time near—normal work-
ing may be restored.

In the course of these incidents a
number of policemen and a police ins-
pector were injured by mob violence.

In regard to the obstruction on 5
August, 1966 and hooliganism and
arson on 5 and 6 August. 1966 cases
have been registered. These are sub
judice and it would not be proper to
make any further comments on the in-
cidents at the moment.

Living conditions are difficult and
onz has the greatest svmpathv with
workers of all kinds all over the coun-
trv. But in our present situation, in-
terference  with production and the
wanton destruction of property, cspe-
cially buses etc. cannot be too strongly
deprecated.

I have asked for the material cir-
cumstances of the two worker victims
of these incidents to be ascertained by
the management. If they call for sym-
pathetic intervention. I shall consider
recommending to the management the
making of some ex-gratia grant to the
families on humanitarian grounds.
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The demands included annual bonus
for 1964-65, no retrenchment of cons-
truction workers, withdrawal of sus-
pension orders on their followers in
the steel melting shop and reinstate-
ment of two discharged peons, increas-
ed wages and DA, common cadre for
office staff, restoration of speciai dis-
ability leave, etc.

1193 (Ai)LSD—9.
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Shri S. M. Banerjee: It is quite clear
from the statement of the hon. Minister
that there was a demonstration or a
sort ¢! ghereco by nearly 900 workers
led ;- unrecognised unions and tne
basis for the General Manager for not
giving a patient hearing to the workers
was that this union was not recognised.
In all the steel plants the recognised
unions belong to INTUC who are the
stooges of the Government of India;
so, naturally, people have no reliance

on that. That is why they move their
matters though  honourable trade
unions. In view of the fact that the

demands of the workers were genuine
and the General Manager deliberately
and mischievously refused to meet
them on the basis of non-recognition
of union and since firing has been re-
sorted to and two employees have
been killed, will the Minister order a
judicial inquiry into the whole affair
inciuding the conduct of the officials
and why this firing had been resorted
to? When I talk of a judicial inquiry,
it is for two purposes, namely, for the
affairs that have taken place in the
steel plant itself and for considering
the firing.

Shri T. N. Singh: So far as ths re-
cognised and unrecognised union as-
pect is concerned, I am not here to
judge about the reliability or other-
wise of this or that union, I would
not enter into that question. As re-
gards the suggestion that interview
was mischievously denied by the Gene-
ral Manager, I think, that will be a

wrong conclusion to come to. The
point is that under the law, as it
stands today. the management can

only talk with the representatives of
recognised unions.

Shri S. M. Banerjee: You are talk-
ing to everyone. Why should the
General Manager not do so?

Shri T. N. Singh: The hon. Member
is fully aware of the law. He is a
very experienced trade unionist and
he knows what the law is in respect of
this.

Shri S. M. Banerjee: It is discretion;

there is no law.
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Shri T. N. Singh: Ags regards the
question of judicial inquiry, so far as
the law and order and police aspects
are concerned, it is not within my pur-
view; it is for the Bengal Government
to take a decision on the subject. In
regard to steel plant affairs, I cannot
make a judgement unless things are
settled "down; then I can make up my
mind.

Shri Vasudevan Nair (Ambala-
puzha): The Minister is speaking
about unrecognised and recognised

unions. I should like to know whether
in the past few years in all the elec-
tions to the shop committees, work
commitiees etc. in the factory, the so-
called recognised union, which is a
prop of the Government and the mana-
gement, representatives had been
crushed, routed and defeated, and
that they do not at all enjoy the con-
fidence of the vast majority of the
workers? Is he awarz of this and, if
so, may I know what concrete steps are
being taken by his Miaistry to see that
representative unions are taken into
confidence by them and that they do
not stand on the basis of what is legal
technicality and all that? Actually.
the Government is responsible for all
this trouble because you do not have
the unicns in which labour represen-
tatives have confidence,

Shri T. N. Singh: The Government
do not have unions of their own as
such. As regards the question raised
by the hon. Member, | have also heard
of such a version and I myself, per-
wonmally, have asked the Labour Mini-
ster there to look into the matter. I
am sure he will be looking into it.

Shri Daji: I am a lawyer of 20 years’
standing and a trade union lawyer and
I know of no law on the statute book
which prevents the Manager from
meeting a deputation of unions. Will
the Minister. because he is misdirecting
the House, tell us as to what law he
is referring to which prevents the
Manager from meeting his own em-
ployces? Since such incidents are
occuring again and again in public
scetor undertakings, why does not the
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Government accept the Dhebarbhai’s
Report and enforce recognition by
ballot in all the public sector undertak-
ings?

Shri T. N. Singh: Not being a law-
ver of 20 years’ standing, I do not wish
to cross swords with the lawyer Mem-
ber. What 1 have been informed by
iegal advisers is....

Shri Daji: What is the law?
ruption).

(Inter-

1 g% T FPIA : AT F T
Fz four 9T 2, 3@ A T@er I E
oI £ 1% FAFTLUAGT 2 |

Shri T. N. Singh: I have stated the
position as advised by my legal advi-
sers. But I will put that question to
them.

Shri K. N. Pande: Is it a fact that
no union is recognised under a law

and that the unions are rccognised
only under the code of discipline
where they have to show by their

work that {hey do not indulge in vico-
ience and all sorts of bundhs and
gheragos. If this thing continues, will
the Minister consider over this aspect
whether those unions which do not be-
lieve in constructive work but believe
in no work should ever be recogriscd?
(Interruptions).

Shri T. N. Singh: I have noted it.

Shri Daji: If Managers don’t speak
to their employees, don’t meet their
emplcyees, there wil] be more gheraos.

Shri S. M. Banerjee: There will be
more gheraos. :

A gHE W T@AT - TG A
ST F1 wreAat faedi 2 |

Mr. Chairman: Order, order. We
now take up the Half-an-Hour Dis-

cussion. Shri Madhu Limaye. ,
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17.20 hrs,

*ISSUE OF TICKETS BY AIR
INDIA WITHOUT ‘P’ FORMS

st wg fmy (wiw) o =wmafs,
WETA, TO IR q A 3 AHA AZ ATHAT
T wE A Ay agA oy § afe §
FA AL HE T AT ATATE | AT X
gET AMHAT 97 W F g § 2
fsa & av st 7@ & Aara qer
AT AT | AT HIT ) ST FT TG 4T |
AT ATE AET F A@F T A Har 7 A
Ft sATE fzam gr 3w O A Sy a9
FITHTIT 2 IH H FTHT AeA7 2 | 599G
F & foqg & 7wy @ga Y
fazs) fadl 2 33 % 78 0F w03
AT SEAT E

“When the Minister was per-
sistently asked about the break-
up of the 317 cases which lave
been reported, the Minister gave
the following figures: —

90 are exempted, categories; 45
had regular ‘P’ form clearances;
55 have been found not to have
regular ‘P’ form clearances; the
remaining 130 cases are being
investigated by the Enforcement
Directorate.”

May I point out that the Seccretary
of the Civil Aviation Ministry, in his
reply dated the 9th June, 1966, to my
letter has informed me as under?

“As far as ‘P’ form cases are
concerned out of the 305 cases
mentioned, more than one-third
have been found to be covered
actually by ‘P’ forms or were in
respect of travel which did not
require the issue of ‘P’ jforms.
In almost similar number of
cases, onquiries have shown
certain elements of doubts or dif-
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ficulties in establishing  the
charge. It is likely that in about
40 to 50 cases, further investi-
gations will show the existence
of a prima facie case and steps
are being taken to pursue them
from this point of view and to
take appropriate .action.”

g QAT ¥ wF a2 w1 a1 £ fF 9z
Fgve g f&F wiw Y @ 2 oAw
fafg=r ofgooa * afes w27 2 f&
I X AT FH AT AW IS
ferga dar @y v & | § WA £ f*
THT PR I a1 1 TEE F7 fF qg
frgFa sfx aga F@ 2 ? Tt Az 919
Ty agt £ fa zm & wgfua fams
FTIATE & 7 %) & frar 7an & 3|
F7 H7 AmfGu gvFiv F1 A7 Wi+
fawmr 2 o9 FY FH FIT H qFAIE
N WE? SEHI A W GEEERE
3I1AYIET T 2 39 & afaF1v aga #ifeq
¥ o= A gy woa § 9F fay 07 § <9
aHAT ¥ ag §e A TTEFRATE AT
St fazolt g1 T wH WATE 9w F
g FI qFAT 2 | §oawr wwar g fa
o wEem 7 7z Ao o AT
Fzrg ¥ wraen a41 wer fear A Sy
TEATAF 2 TA R IZ FIW L F AEATHIT
AT F e § ST iy ¥ o ag
TEFIFTT F7 5941 ¢ § 9earg fF =4
FEATFAEE &7 MY TH & AT FY
Fard | gg 3 & feur & fF gas
Fa AT 7 AN B WEAF F7
Atz fear wang ar g ?

o ZEY WAEe W OATMIE WK
ag I A1 #1 " g fvw 3 @y
¥ ey e § 7 AawT F amI @ ar
$7 § 7 g7 goamw AT A7 fF Suee
Fga #1 @9 ¥ uav sfear ¥ ag nfy-
Fifedt & F21 fF w7 ArgT €9 W §,
g gwr @ dfwg e fr"@r fas

*Half-an-Hour Discussion.
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Froey #§ AFG wfam afs
AWEA F FEARI FTE AT F g
W FTY 9T | A7 HeO T ATed F e
Hag w9 # FE A agarg 5
Frnem & @ cfefafaad qfia-
feda"” & 30 & = & foq T3 1
Fgr T fF gefter 2 Y 7 Far aF fas
FAT H Ay ARG (e g Y
qre To Hro F¥ gaATHET T F 9
105 F1 H7 § FAT F[ oI GrEW
g9 ¥ 9z UF a1 gH a1 vadl 2 fF
39§ uF 9 & 9w gaq fafmaee qdo
gafam, #wio Hie o T WE F1A¥
T, qrEo Hro TIo | TF & ITAF
arsg § qgAt g |

“I think you could also indi-
cate to a few select firms the
procedure outlined above.”

T FTFATAGISTZNAT Z 7 OF AT
ag gt & 5 . #ix fta avaedr
7Y frga 70309 &, 77fRz 8, ARET
§9% Ta@ § AT B ALAMT FT F
qf far st A 37§ Frf gzTIEs
£1, IMAAET AN, wzvmafafag =
F1T AL AT Z | FAATATGATE | TF
i I AT I A AT TS 55
T ? :

“Asked whether the Dbiggest
transactions were entered into
with Messrs Amin Chand Pyare-
lal group of firms, he replied in
the affiramative and stated that
their share, which was 9% in im-
ports and 12% in exports of steel
m 1959 increased to 59% and
60% respectivly, in 1960.”

. as .S ~ LT
frage a2 gn & a7 TAdr a<Qa
2| ¥ a9d TG WA SHEEAT AN
feafq ag7 @aa 21 w3 & faeir &
T ATHTN &7 8, AR W AT
3 I N T F AR AT OF fAee
FfAuely | wmEmt F 39T At
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S FSfraTE & 3 Y A9 A — R A
FE e TFARI-— 39 § Y IAAT-
e g, G2TaTe S &1 qd1ad § IgET
Fgrar faxar | FfET Far ag gfag
2 ar gwreEnE 2 fe wg ww /Y Q|
F& qifue A argd@e o 97§ AR
wF g9 § fom & q) gfgwd smae
F Mz awg % v faatg § feeam
58 59 T AT 60 T AETE |
ag @i @ wmg gafza g g Y gEe
FIT AT IANATAAT FT 2
Mr. Chairman: The hon. Member
will address me and not “Aap”.

=1 Ay fama
Ao E g ogar 3

HYFT  HIAG

IOF ARA AR dd § g
F7 fasfT T A FFT AT 1970 To
Hro F 7z S FEwAT fasmw ar few-
ge fasmg M7 wez g7 ar
AFIME AT FT A TS T IAF
AV 1 AT v fewmar 1059597
TF g aag A 9@ATE

“Further many officers of the

controller’s office have after re-

tirement, retrenchment, resigna-
tion, or dismissal found employ-

ment in one or other private
firms including those in this
group. ..... ”

—that is, the Aminchand Pyare-
lal Group—

dealing with import-

export of steel.”

¥ gz ¢ 5 ooy awe § o war g
fr ¥ fFr s FR wIg | awmd
AF & FEA FE g oA
e o € ar o g7 e s
IRy folt o zavay wEn ¥ fod
dqrT o1 wAT & ) Ag w gy
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et g1 ® areAr § oz
ENAEFSF ATETT T

o7 qg qETF FERA A T
ATHAT TS AT | ATIRG A G EF
e gl § Ffea § @z T 9mE 18
AT Y ISMAT AT | AR FTEIAT F oA5H T
ATHAT T AT | qH @AY & W AT
W dTo W70 G2 ATZT FY TAT I F
fom agt & frrer faan @ o e for &
WOR qure o ¥ g I
ITEY A & o wrew om7 R d @
ot agvt anfam @a1  #fE 3TH
fams o s #E1 FwRETs g
Tifed 17z aga A @ EAE AT AL |
zAferT i 379w sfear gevdeme
g foar mard ) oF gare W i
9T AT A7 3 FTAR BT AT T HATE
Iz gt g R gt e 79 qaE
981 §1 faFgA A S| THHF FRO
a2 Z fx wax 3femr & g9 aE
faed & 1 & maari & faens agt @i
WIE | AT A {ER FF ogET 2
faas § | ufaw@ ggaw T W@
FTFI | IAFT oaT AT vzAT g1 2
afe ma gq @ 1 @A F]X A9
TS AT AT AGA . IF H AT AT 6T
ﬁhmmﬁaﬁrm%ﬁn qto
Ao Ao W TEAT ¥ wEw A
N FE qw wr AdwW FE
aifed | & ag Ag w1 F fw
qIEI AT T BT | WOH W BT AR
ZAT T | T F BT 11fgd | w@mar
el & w9 fawmw @7 & gefag
T A F g I A w9 5 mawy
BIMA | FF g FH I AL T WG FI
Fifowm &< 1

o WTo gad AT T WA
agT GIAT & | 22 KA AT AT AT

SRAVANA 17, 1888 (SAKA)

Tickets by Air 3378

India (H.A.H. Dis.)

aT | WS @ # fF fa W ggi 82 gu
F & qy & fay wma 1 gt A
[T § | agT fawr 9 F ¥ AR
& ITETE | WWAT 9@ 9F AT g
#¥ w5 WS A fAFemr 2 e §
39 qHe &7 #g9 4 Ierar £ 1 fRar
arfe 3 FWTIBATE

#3997 § UF #7898 &1 T@al

g!

“it 'is necessary that some
special Central Government agen-
cy is entrusted with the task of
probing the travels of Air India

International General Managers’
nron-dependent relatives. ...

=t gro Ao faardy (Amremier)
frasTaad?

ot A fomd : 7z fa=AET amew
1 #9 fomg 1 39 17 frase @fesg
FTfFg | Aamg g A T HA T
1w i & faan B 3w w@iw w0
Fffa ag 3451 7 78 @ § | @fAg
“One of these relatves happens
to be a senior executive of the
Indian Oil Corporation and had
gone abroad posing as an invitee
of a pharmaceutical firm. This
gentleman never had in the past
any connection with the pharma-
ceutical industry. How is it then
that the Reserve Bank approved
his journey on such a mission?
I suspect that this was done be-
cause the person happenedq to be
a relative of the Air India Inter-
national boss.”

7q ¥ g7 aan f5 aga = agr T o
g 1§ 3TH ag A8 FF0 1 WR ;T
dro do mie ¥ FF FLATM AT AR
& Ffaa T q |

TF A e faeit owEr &
a9 grafua g ag w97 Is9aq
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[sv w1 {@a7]

Tt ¥ A3 F1 (A A0 O g, 2T
qE &1 {19 70 T41 70 a0 Z 401 29
q9 w0 Az @7 2 | 3AR &577 {ZEal
faaifes =7 419 F1 TF ARALT
FIOAT T gATE WET F A K g
g gAE JEF AXT § qAT AP W7
faeft wgy o Gar faar w0

IR §IEA A1 AT F (gl g

“This matter refers to handling
of Messrs. Finlantic Charter. A
sum of Rs. 900 (In U.S. dollars
189) was collected for this char-
ter flight from y foreign operator
by the airport manager of the
ALl at Madras, Mr, Sheorey thren
or four years ago. The amount
was handed over to the exchange
by this gentleman all right. But,
however, when Major Srinivasan,
manager, Madras, saw these
dollar bills on the cashier’s table,
he greedily took them away and
paid this amount in Indian cur-
rency by way of a cheque or in
cash. Since the original receipt

mentioned payment 1in  dollars
made by the American Captain
Engelbercht the manager asked

the staff to make out a duplicate
receipt in rupees. This is a fact
which can be easily checkeq by
any investigating agency or an
inquiry committec empowered to
do so.”

“Now, I ask, whether there is
a rule to the effect that payment
cannot be accepted in Indian cur-
rency from foreign operators,
whether under the exchange laws
and regulationg in force in India,
no foreigner can bring in Indian
rupees, anq whether he must
make payment in foreign currency
only. I understand thaftlhe dollar
bills illegally collected by this
Major were later on smuggleg fo
New York”.

ARG AT FA13A2 3T TR FTH
g, ¥ 39 337 adf TgAT WEgATE
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F7 S A7 AraA 1S 4 fa oA
1A faeq a4, T 34 A1 JT H
ZTAT 4T A7 AT G T FAI{0T I AL
fem o 2w owm g fF
34 FF FMA AT qAE W
A7EE  ar, W7 ®F F 9EC
oy w1 @FAT A 1w Aifwe fF a8
FATE A AT, FAfFHT AT qAA I ALE |
T ag 3 T ag A 5F & W
T fF z=rd T 9@z fear o1 W
w7 g5 o framag 7 #fere F 2@«
9% I { TTAST BT @i, AT S AT WG
FAAE {17 TR A F1 AT A A
frrat 3it7 =21 #1 &1 § 0% 3fiAiz
fafiz g & fam =7 | oferr w=?-
s w9 & F57A4 43 0 E |
ag FHTE ATE W TH FATAT K AAT
73 A AT FA 2 qa A A
W g9 917 3 & ATHA &4 |
ITFT HqiZA FT 42 FAITH FIATE

“Regarding Finlantic ‘charter,
the handling charges for the
charters were received by the
Madras Air India representative
in December, 1962, This was in
accord with the practice that was
prevalent at the time in cases of
exchange charter operator. Cor-
rective action has since been taken
and handling charges are being
recovered only in foreign cur-
rency”.

THFT wqAg ag Zu fw 39 19w A
& 1S @t A fam £ aeiea fxe g
I a1 I8 A2 o1, = § w9 fear
ST AFAT g1 | AfRA AT Gg garT
T TG FIGLFEF I A
svaTER faar man &, W agAgr g ar
F IF FT N FIATE | AT T TG
2 f& 71 72 oy &Y @ f 9fe @
FT4 ¥ @reT o1, 79 A 99 #1 st
FT F PHAFT T8 7 A1 T1AA feA A
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71 Fer Aifaatas a ga g nA faan
FEl A% FHAA B0 AH FTOATA L,
9 T AT T 9T a4 AN AL AT A
FIM STAT 7 SA &1 SERIA FT A
& § zfierge frfiz 7 410t | fa=w
qHrzaaa@®r A%.L FI (& TEREHT
MT Fro Fro wZo F ”Zf&"ﬂT AT 2 |
T F WIERT AT TAT 2o

£ W AT o ¥ oag ¥V THa Dl

Al AL WA A OME AT FHT
migg 7 =7 fzar 2, vafem & 5 qrz3

q Hra T4 AEAT F ) el ¥
FI=B% ¥ BAFTZFAL 4 U
sare =1fzm | & 24 A7z F7 A0

arer Fifq T Af FAT 2 g, 1 A
werg 7 fgadr =1 5 oo 3p wiw
37 A T TRA Z. A T2 FE FO3AT
77 %0 oTA RE SR A4 2
791 25, et @z 2 f wer A By

@
|

Shri  Harish Chandra  Mathur
(Ja'ore): Air India is in internati-nal
competition and hag always enjoyed
a very enviable reputation. As a
matter of fact, it is not individuals
with whom we are concerned; we are
very much concerned about the re-
putation of Air India which is in in-
ternationa! competition.

There iz a considerable amount of
scandal which hangs about the “P”
forms. Why it is that the Air India
International comes into the play, I
do not understand. If there are any
loopholes, may I know whether Air
India hag taken any interest to see
that those loopholes are plugged, and
whether your Ministry hag looked into
this  matter? Your Enforcement
Branch may be blamed, anybody may
be blamed, but can you take any
steps to see that Air India which is
in international competition is not
brought into these dirty deals, and if
Air India has to do anything with

SRAVANA 17,
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these “P” forms, will you pleasa lot
ws; know what steps you have taken
to see that it does not get mixed up
with these scandles?

1888 (SAKA)

Shri Daji  (Indor:): I wili recall
for the benefit of the Housc ang the
Minister that the Committee on Pub-
lic Undertakings, about a year back,
may be more than a year back, in
its report itsclf had drawn the atten-
tion of the Government to the mis-
use by Air India of “P” forms. 1
would like to know whether the Gov-
ernment has enquired int, the alle-
gations and findings of the Commit-
tec, and if so, how is it that the Gov-
ernment has not yet sent a reply to
the Committee or the House”

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): You mean the Commitice on
Public Undertakings?

Shri Daji: We have made a repot
and we have found that these “P”
forms are being misused. May I

know if the Government has made an
enquiry, and if so. whal is the result
of this enquiry?

Y gHH =TT ®FTE (=T
37 7g @71 € fF aueir wem ¥ owwe
30 qrgd qATE A9 & fAn q8t =
3T Fr AT T, AT SFA T E A
TETET FET AT ATZAT E | AT AET AT
FEATE; A S1 G0 AT §IFTT 37 A7
H wqrfas Sr9 Fearas

faa oHavl T FH T A, I§
IR F Mo sasior=fear &
g1 FT Wiz T giag § @t fagr agr | w/m
qTEIT T ATF FT AT 1@ {5 T
feer wwa< & faars o wmig 2,41
ST % ITT FT A FAA1 g AT Q7
oo AIHT qZT I 2, TT TF 3T F1 FRAT

T SE AL T Tr qaAfa 9@y 4
Eleaisg

Shri Sanjiva Reddy: T am glad {bis
opportunity is given and I must thank

.
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[Shri Sanjiva Reddy]

Mr. Limaye for bringing this before
the House, and through the House
before the public.

There is nothing hugh-Tiush in this
business. As my hon. frined Mr.
Mathur put it, we should all be care-
ful to see that the reputation of Air
india is not sullied. If there is a
mistake, some irregularities committed
by one or two officials, I ami one with
the leaders of the opposition that we
should take note and see that they
are punished. Nobody is anxious to
save a person who is guilty, but be-
fore a man is found guilty, if we be-
gin condemning him, it will be un-
fortunate.

I have got all the information at
my disposal about Mr. B. R. Patel.
Last time I thought The hon. Member,
Mr. Limaye, was actually referring to
Mr. Bakshi but then I could catch
later on that he was trying to get
information about Mr. B. R. Patcl
Even before that I had enquired into
the case, and now I have full infor-
mation before me. 1f was enquired
into. Neither did he go without a
“P” form, nor his sons. This is the
information I have got again verified.

The position wag this. He and his
wife were allowed to travel and they
had the “P” forms. But Tater on they
decided that they could not go. “P”
forms were secured in the name of
his son and daughter-in-law; they
travelled no doubt; and the other son
travelled some time ago. All this
happened years ago. He went at his
own cost. One son and daughter-in
-law went at the invitation of
Lufthansa, and they had “P” forms
in their own names; they did not
borrow the “P” forms of their father
and mother.

Shri Madhu Limaye: That was not

my point,

Shri Sanjiva Reddy: What is your
point? I would like to know.
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w1 Ay foma : #7 oamr ar =
ag qigd wiATEafesd w3 £ GiwTE o
TFATEET a9 F 90 0 M 3T F A0~
o< fesg &% g drwd faan

He made a misrépresentation to
the Reserve Bank. He had nothing to
do with the pharmaceutical industry.

Shri Sanjiva Reddy: He did not go
in the Air India plane at all. Once
he went at his own cost, I do not
know for what business, pharmaceuti-
cal conference or something. The
second son and daughter-in-law went
in Lufthansa; they had their own “P”
forms. T am stating a fact; if the
information I am giving is wrong, 1
am willing to beé corrected. You
should not throw mud against officers
unless they are found guilty. No-
body is anxious to save them but at
the same time we will have to pro-
tect them also.

Shri Daji: The question is missed.
When did not belong to the line, why
did the Reserve Bank of India allow

him to have “P” form?...... (Inter-
Tuptions.)
st 7y foma : faw 9 579 o0

Ecic

Shri Sanjiva Reddy: I did not know
about the conference and all that. I
am particular only about this: the
father, the General Manager was not
directly responsibie. Which confer-
ence he attended and sp on is some
other thing. The Enforcement Direc-
torate has founq that 55 people tra-
velled without “P” forms. I agreed
to place the list on the Table. Here
is the list and if you permit fhe I will
place it. [Placed in Library, see No.
LT-6698/66]. If somebody commits a
crime, why hide it?

Shri D. C. Sharma (Gurdaspur):
If you place the list on the Table,
the address also should be given
there,
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Shri Sanjiva Reddy: I have abso-
lutely no objection to place this list.
If the Leaders of the opposition knows
anything more, I shal' get that in-
formation also. Whiie answering the
quesiion, I had assured them that I
will place on the Table of the House.
Here is the list and I am placing it
on the Table.

Mr. Ch>irman: Al right; you masy
place it on the Table.

Shri Sanjiva Reddy: If they have
any information, I would like to know
and take further action. Uppal’s case
is there and some irregularities are
being looked into; by the Enforce-
ment Directorate. The Air India will
natural'y take action. He is still in
service. My friend mentioned about
two or thre¢ officers resigning and
s>"u~inz jobs in th2 private gector.
The legal advice is there; the law
department has examined this case.
W.aen they resign, here is no cption

Stz ocerpration There is 2 claute
in tho agreement that the corporaticn
can send away an employee with one
month’s notice and the employee also
can resign and walk out after a
monih’s notice; it is reciprocal, both
ways. When they resign, you cannot
compel them., But if you find them
guilty of certain criminal irregulari-
tiec. you can certainly take aetion
against them even if they had resign-
ed and gone to private sector.

st w3 fmd : w) € @ m
2, TH O ORI A (1Y 7T |

Shri Sanjiva Reddy: That is what
exactly I am saying. Nothing pre-
vents the Enforcement Directorate
from taking action. It is not that they
are completely free. It is still under
enquiry by the Directorate and I am
sure some action will be taken,

s FER T FYIE ;. I ab
froerar 7Y 4 99 7% g afew ag
FT AR |

=t doita TER ;- afaw #F A &
FT T T T TR & |
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There is absolutely no Tdifficulty.
Even if not in service, the - enquiry
wil ccntinue. T do not want to read
ihe rule although I have it before me.
They <o not go scotires the moment
thoy resign.

s g wT FFAT AT
e, § gEdr @19 F% W7 a0 ag
T 9 §H F A1 ¥ A7 ARSI &
¥ afaw 78 #% av0 s aw fa@ Qo
AT fame agi sT @
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Mr. Chairman: There is no prohibi-
tion to that.

Shri Sanjiva Reddy: 1 am very
glad the Committee on Public Under-
takings had made some very good
suggestions; we are looking into them.
We have aiready taken action on
some of them; w2 will take action on
the others. it is our cesire to im-
prove tha working of the Air India
and IAC both. We are really thank-
ful to the Commitice for making véry
good suggestions,

It is true that some of Thé officers
have not behaved properly and the
Corporation’s name is being brought
into ridicule by them. But let us not
forget the very good work it has
done. It started only about - rine
years ago as a public sector concern.
The growth of Air India since
ndtionalisation has been phenomenal.
The revenue has grown from 7 crores
in 1954-55 to 30 crores in 1964-65,
in nine years.

The total capital employed increas-
ed from Rs. 10 crores in 1954-55 to
Rs. 35 crores at the end of 1964-65.
Also, it has built up a very good
reputation all over the world as a
very well-managed institution.

Shri Hanumanthaiya
City): Late-going.

Shri Sanjiva Reddy: Not Air India.
My hon. friend is a little late here;
therefore he did not follow what has
been happening. Now, I have infor-
mation about the good work done by
Air India. Our _public undertakings

(Bangalore
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are there, and some of them have
been doing very well. Because of
some unfortunate troubles lef us not
try to belittle the good work done by
the public undertakings, and Air _rdia
is one of them. We must really
congratulate the Chairman, the Gene-
ral Manager and all others who have
been responsible in building up this
good institution. Let me assure my
hon. friénd Shri Madhu Limave that
if he bringz to my notice any irregu-
larity, I shall discuss it with the
Chairman ang the Directors and try
to see that it is corrected, or the peo-
ple concerned are punished. But let

us be careful about the reputation of
Air Indxa being kept in good condi-

tion.

Shri Harish Chandra Mathur: We
have alwayg supported Air India on
the floor of this House for their ex-
ce'lent performance and we are quite
aware of its enviable reputation. But
my basic question was, why do they
not take certain steps, or whether
those steps have already been taken
or not, at the suggestion of the Com-
mittee on Public Undertakings or by
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themselves or at your own initiative,
so that such things do not at all occur
and the Air India is not at all con-
cerned with such things.

Shri Sanjiva Reddy: I am vy
glad that my hon. friend has brought
this point. All these cases occurred
before October, 1965: in 1962, 1963
and 1964 and 1965. All these are old
cases. Corrective measures have been
taken in the last six to nine months.
I do not think such things are hap-
pening now. If anybody brings to
my notice any such thing, even then
we can correct it.

ot 7g fawd o Awe of A &
SRF F T F q2T aqar |

17.48 hrs,

The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,
August 9, 1966 Sravana 18, 1888
(Saka).
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